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PARLIAMENT OF INDIA
Monday, 4th June, 1951

The House met at Hglf-past Eight of
the Clock.

‘[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

“SPeCIAL” LocALITIES IN FOREIGN
STATIONS

*480%7. Shri Amolakh Chand: Wil
the Prime Minister be pleased to smate
the names of 'special’ localities among
foreign stations where as a measure
of economy the minimum period of
stay prescribed for the stafl to become
eligible for home 1eave or transfer has
been extended from one and a half
years to two years?

The Deputy Minister of External
Affairs (Dr. Keskar): Prague, Mos-
cow, Saigon, Karachi, Lahore and
Dacca are at present being treated as
special localities for the purpose of
home leave and transfer. Though as
a measure of economy the tour of
duty there has been extended from
one and a half years to two years;
this is not enforced rigidly; hard
cases are considered on their merits.

Shri Amolakh Chand: May I know
the number of persons affected by
this measure of economy and
amount actually saved or likely to be
saved in the last year and the years
thereafter?

Dr. Keskar: It will not be possible
to give the exact amounts saved until
after the accounts have been made
and that will take some time. I can
only say that taking the whole travel-
ling allowance budget, a considerable
amount has been saved.

Shri Amolakh Chand: What is the
highest cost incurred by an employee
by returning from a foreign State to
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India and his returm from India o
that foreign State?

Dr. Keskar: That depends on the
particular country; there are some
countries which are far away like
America and some very near India.

Shri Amolakh Chand: May I know
the period of home leave granted to
Indian employees in foreign States?

Dr. Keskar: Generally it is three
months.

Shri Shiva Rao: May I know
whether in pursuance of this policy of
economy, there is no intention to com-
bine different Embassies so that the
same Ambassador may be in charge
of more than one country?

Dr. Keskar: There is no deflnite
proposal at present before Govern-
ment, though there have been sugges-
tions from time to time with regard
to this matter. Government would
not mind doing this, that is, combin-
ing one or two missions, provided
they feel that their cause does not
suffer by that.

Shri Shiva Rao: May I know
whether at the present moment there
are twelve Embassies without proper
representatives in charge?

Dr. Keskar: I think the hon. Mem-
ber is not right in the number. I
would not say “proper representa-
tion”. It is no doubt true that abput
ls‘evzr; Missions are at present without

eads.

SHIPS BUILT AT VIZAGAPATAM

*4808. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Commerce and Indusiry be pleased to
state how are the ships built at Vizaga-
patam to be allotted to Indian Com-
panies?

(b) How many ships have so far
been completed and how many are
still under construction?
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(c) How many of these ships are
proposed to be sold to the highest
bidder?

(d) Is it proposed to sell any of
these ships to the highest bidgier
even if the highest biddcr be a foreign
Company?

The Minister of Oommerce and
Industry (Shri Mahtab): (a), (¢) and
(d). Presumably the hon. Member is
referring to the three ships built on
Government account. If so, I would
refer the hon. Member to the reply
iven by me to parts (b) and (c) of

nstarred Question No. 324 for the
24th May, 1951,

(b) I would refer the hon. Member
to the reply given by me to part (a)
of Unstarred Question No. 324 for the
24th May, 1651,

Pandit Murishwar Datt Upadhyay:
May I know whether only the cost
price is charged from the Company
to which the ship is allotted or some
profits also? .

Shri Mahtab: It will be clear to the
hon. Member if I say that the cost
price of a ship in the UK. is Rs. 42
lakhs whereas here the cost price is
Rs. 645 lakhs. So we propose to sell
the ships at Rs. 42 lakhs and the
lil:;‘ai.lyance will be considered as a-sub-

Pandit Munishwar Datt Upadhyay:
MQ¥ I knqw whether the three ships
that were constructed, they cost al-
most the same price or they were
different?

Shri Mahtab: They are of the same
price, 'y

RenasiLrTaTioNn v U. P

*4812. Dr. M. M. Das: Will the Minis-
tet:teot Rehabilitation be plessed to
state:

(a) the total number of East Bengal
dieplaced persons who have been re.
habfilitated in U.P, up to date;

(b) the different classes or catego-
ries of displaced persnne that have
been rehabilitated in UP,;

(v) the total expenditure Incurred
by the Government of India and the
U.P. State Government (if any) for
thie purpose; and

(d) the number of Fast Benga; die-
vlaced persons rehabilitated in JP.
speclally for Jute cultivation and the

differect places where thev have buen
rehabilitu’sd’
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) to (d).
Information is being collected and
will be placed on the Table of the
House in due course.

. Dr. M. M. Das: May I know what
detailed arrangement has been mpde
by Government for the jute cuyltiva-
tor families, namely, the number of
acres of land granted to them qnd
any pecuniary aid for purchasing
bullocks and agricultural implements?

Shri A. P. Jain: It is proposed to
give 8 acres of land to each agricul-
turist family of jute growers in U.P.
The usual amount for buying bul-
locks, agricultural implements and
maintenance allowance will be paid
except that houses in Terai are very
costly and they cost about a thousand
rupees or so.

Dr, M. M. Das: May I know
whether the agricultural lands that
are proposed to be given to the culti-
vators are virgin lands reclaimed, and
whether any condition is attached for
the grant of these lands?

Shri A. P. Jain: I hope the hon.
Member is aware that jute is not at
resent grown in the Terai area.
'hese are virgin lands which are
being reclaimed. No special tenure
is being fixed for the time being.
These people are being settled on land
and the final tenure depends on what

{ight these persons possess in Pakis-
an.

Dr, M. M. Das: May I know
whether Government will take some
care -to see that the jute seeds that
have been supplied will have a fair
emount of germination capacity and
the bullocks Government supply are
not old so that they may not prove
to be a liability to the refugees?

Shri A. P. Jain: None except a
malevolent or foolish Government
will not take care of that.

Saikh Mobhiuddin: Mav I know what
is the tota! acreage of Jand which is
suitable for jute growing and whether
Government have made an experi-
ment of it? .

Shri A. P. Jain: At present it is
proposed to reclaim 4.000 acres of
land. How much land is there and
how much will be suitable for jute
growing, that is none of my concern.
I am only concerned with the land
which we are reclaiming for the dis-
placed persons.

Shri Chattepadhyay: May I know
whether any families have come
away from there?
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Shri A, P. Jain: . I do not under-
stand the question. The families are
going there.

Shri Chattopadhyay: May I know
whether from some other States like
Bihar and Orissa, people have been
coming away due to want of rehabi-
litation arrangements? 1 want to
know whether people have been com-
ing away from U. P. for want of
rehabilitation?

Shri A. P. Jain: I challenge the
statement that people are coming
away from Bihar and Orissa in par-
ticular for want of rehabilitation
arrangements, The main reason is
that the displaced persons in camps

have been living a life of idleness.-

Some are deserting the camps even
though they have been living on doles
for almost a year.

Shri A. C. Guha: May I know
whether there were any experiments
done on these lands before sending
the refugecs to find out whether they
gvetrg’ suitable for the cultivation of
ute?

Shri A. P. Jain: My report from
the U.P. Government is that some
sort of experiments were made.

Shri Amolakh Chand: May I know
whether a party of jute experts was
sent by the West Bengal Government
there three or four months back, if
so, how many families have there-
after actually settlell in the Terai?

Shri A. P. Jain: The fact is that we
have taken every possible precaution.
We selected a few leading jute
growers o visit the place. They found
that the place was suited for jute
growing. I understand that 100
families have reached the place: 1
am not sure about the number. Even
then if the displaced persons from
East Bengal choose to go back, I can-
not help it.

Shri Chattopadhyay: When was the
movement of refugees from West
Bengal to U.P. taken up?

Shri A. P. Jain: It has been taken
up very recently. :

SpixpLEs IN TExTWE MILs

*4813. - M. M. bas: Will the Jinis-
ter of Comxmerce and Industry be
pleased to state:

(2) the tolal numter of spindles in
the textile mills in India s at the
end of the year 1850-51;

(b) whether the number of spindles
is pronnsed to be Increased during the
current year and if so, by how many;
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(c) the total number of spindles in
the textile mills in West Bengal as at
the end of the year 1950-51; and

(d) whether the number of spindles
is proposed to be Increased during the
curreni year and if so, by how many?

The Minister of Commerce and
Industry (8hri Mahtab): (a)
1358151.800 spindles as on 1st January,

(b) Yes, Sir, by about
spindles.

(c) 424,054 spindles as on ist
January, 1951,

(d) Yes, Sir, by
spindles.

Dr. M. M. Das: May I know
whether textile spindles are manufac-
tured in this country?

Ghri Mahtab: Yes, Sir.

Dr. M. M. Das: May I kpow
whether thé Government has given
any protection to this industry of
manufacturing textile spindles?

Shri Mahtab: Yes; I think so.

Dr. M. M. Das: May I know what
portion of the increase in the number
of spindles that has been mentioned
by the hon. Minister will be given to
the new mills that will be construct-
;dm a;xd what portion to the existing

g

Shri Mabhtab: If the hon. Member
wants, I can place on the Table the
list of mills which are extending their
spindlage. 1 cannot say exactly
w?lilch are new and which are old
mills,

Dr. M. M. Das: May I know the
average annual number of spindles
manuteetnred fa this  country and
how the price of new spindles manu-
factured in this country compares
with imported spindles?

Shri Mahtab: The fact is that the
price of indigenous spindles is lower
than the price of imported spindles.
But, the hon. Member knows that
there is some sort of prejudice nst
the locally manufactured spindles
snd iherefore some mills are insist-
hgo a:;pon importing spindles from
a .

Dr. M. M. Das: May I know what
is the annual import of spindles? 1
want the figures of last year.

Shri Mahtab: I have not got the
figure. If the hon. Member tables a
question, I will give it.

142,100

about 33,700
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Shri R. Velayudham: May I know.

whether the Government have got
any plan............

Mr. Speaker: Order, order; let the
hon. Members mind his question
rather than his cap.

Shri R. Velayudhan: May I know
whether the Government have got
any plan for the next flve years in
regard to the increase in the spindles
as well as textile mills in the country?

Shri Mahtab: Government have no

idea at present.
’

Dr. Parmar: Sir, I wan§ to raise a
point of order, whether an hon. Mem-
ber has the right to use a borrowed cap
to divert the attention of the House.

Mr. Sepaker: Order, order; we will
go to the next question.

YARN 1O CEYLON

*4814, Shri Kesava Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that ywin
has been exported to Ceylon;

(b) the quantity of yarn exported,
and

(c) what are the commodities that
Ceylon will be able to supply to India
tor the yarn supplied?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and
(b). The Government of India have
agreed, as a special case, to allow
3,250 bales of cotton yarn to be ex-
ported to Ceylon during the 2nd hait
of 1951 as follows:

July, 1951 1,250 bales.

~ August, 1951 1,000 bales.
September, 19851 ... 1,000 bales.
3,250 hales.

(c) No speciic commodity has
been asked from Ceylon against this
supply of yarn but the question of
importing coconut oil and plumbago
from Ceylon is engaging the attention
of the Government.

Shri Kesava Rao: May I know what
are the reasons for increasing the
quota of exports to Ceylon?

Shri Mahtab: As a matter of fact,
the quota has not been increased.
This agreement was arrived at bet-
ween the Government of India and
the Ceylonese Government in 1950.
They could not lift the same in the
last year and we are going to supply
them this year.
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Shri Kesava ‘Rao: May 1 know
whether the Government is satisfied
before exporting yarn to Ceylon that
,thet?intemal consumption is properly
me

Mr. Speaker: Order, order. I think
the reply to the previous question is
that we are bound by an agreement.
It is not a question of internal con-
sumption at all.

L1
*yegy, ot wimd o war fawfoy,

IO AGT O AN JE qIOE
N FIr 7O o
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PETROL

[*4815. Shri Jangde: Will the Minis--
ter of Works, Production and Supply
be pleased to state:

(a) the names of foreign countries
from which India imports petrol. and
the quantity of petrol groduced in
India; and

(b) how much petrol was needed
by India during the years 1949 and
1950 and how much of it wgould she
require in the year 1051?]

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
countries from which India imports
petrol are Iran, Bahrein Islands,
Saudi Arabia and the Far East.
About five per cent. of India’s re-
quirements of petrol is produced
indigenously.

‘(b) The following quantities were
imported during the years 1849 and
1950:

1949 ... 168,007,648 galls.
1950 ... 103,844,025 galls.
1t is estimated that about

237,880,000 gallons will be imported
during 1951.
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st winy : F@T AEAT HA Q-
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[Shri - Jangde: Will the hon. Minis-
ter please state whether it is a fact
that the synthetic petrol which is
obtained from coal in India js costlier
than the ordinary petrol and for this
reason experiment regarding the use
of synthetic petrol obtained from coal
has failed in this country?)

Wt mafre: TR AR § oW

aw o wfew A € IwY A-
7 AT § 5 F1aS ¥ frred amer
v wam wd wEE €1

[Shri Gadgil: Whatever efforts
have been made in this direction so
far reveal that the Synthetic petrol
obtained from coal is comparatively
costlier.]

st oty : w1 g S0 T
T g T@aTan fE wr ag 9§
fewgr & 7@ Ala T q§ &
A # 4@ fafe Al frar e
w1 Wi § wgn ¥ d9® sAw
wwwar fieqn @ § 7
[Shri Jangde: Will the hon. Minis-
ter please state whether it is a fact
that Burma has not exported petrol
to India for the last three to four
years, and whether any agreement is

being entered into in order to import
petrol from that country?]

ot mafrs: fE HF AR T H
IR Y@ § wg wwar f fw
fasz afess & agm & e FR A
w1 Fraradf €1

[Shri Gadgil: At this time I can
-say only this much in this connection
that there is no likelihood of getting

petrol supplies from Burma in the
pear future.]
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Dr. V. Subramaniam: May I know
whether it is a fact that in certain
parts of the country petrol is being
sold at higher or exorbitant prices?
What steps have Government taken to
check this?

Shri Gadgil: It is possible as such
things are normal in this counfry.

Shri Sidhva: What is the percent-
age of oil received from Iran to the
total requirements?

Shri Gadgil: About 74 per cent. of
our requirements.

Dr. Deshmukh: Has there been any
increase in the price of petrol since
1949 to 19517

Shri Gadgil: There has been an
increase in consequence of devalua-
tion.

Dr. Ram Subhag Singh: May I
know whether our petrol import from
Iran has in any way been affected by
the disputes there over......

Mr. Speaker: I think this very
question was put last week.

Dr. Ram Subhag Singh: What is the
annual output of petrol in India?

Shri Gadgil: As I have already
stated, about flve per cent. of our
requirements.

Shri T. N. Singh: May I know the
quantity of power alcohol available in
this country, and whether this availa-
bility has resulted in any reduction
in the average import of petrol into
this country?

Shri Gadgil: 1 cannot give off-hand
the quantity of power alcohol pro-
duced in this country. But, its mix-
ture with petrol has not affected the
imports. On the other hand. the
demand has been so consistently on
the increase that we have been im-
porting more and more as a result of
following a policy of de-control
generally.

Shri Chaliha: May I know whether
there has been an increase or decrease
in the production in India from that
in 1942 or 1943?

Shri Gadgil: 1

should require
notice of that.

TEXTILE EXPORT TO MALAYA

*4816. Shri Rathmaswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of textiles ex-
ported to Malaya in 1950-51;

-
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(b) whether it is a fact that go-
downs in Singapore have been jammed
by. India’s textile goods;

(c) the reasons for the stagnation
in the textile trade between India and
Malaya; and

(d) whether it is a fact that the re-
export of Indian textiles has been
banned by the Singapore Government?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 250
million yards.

(b) Yes, Sir.

(c) and (d). The stagnation in the
textile trade is due to the ban recent-
ly imposed by the Government of
Singapore on re-exports to Hongkong
and other countries. The Singapore
Government, it is understood, are
actively consxdering a revision of the
ban, which has brought not only tex-
tile but all wholesale merchandise to
a standstill for the time being.

Shri Rathnaswamy: Of the quantity
exported, may I know how much was
of fine quality and how much coarse
and medium varieties? .

Shri Mahtab: I cannot give the
figures now.

Shri Rathnaswamy: Pardon?
Mr. Speaker: He says he cannot

glve the figures. He is not in a posi-
tion to give the information.

Shri Rathnaswamy: May I repeat
my question, Sir?

Mr. Speaker: No, no. He may go
to his next question, if he has any.

Shri Rathnaswamy: May I know
whether recently the Government of
Malaya has lifted the ban?

Shri Mahtab: With regard to re-
export of textiles from Singapore tex-
tiles wil go to other countries; L“h
do not know what we can do in that
matter.

Shri Rathnaswamy: Has this stag-
nation therefore, eased?

Shri Mahtab: That is not our infor-
mation. Our information is that they
are considering the subject.v

Liquip Gorp

*4817. Pandit Munishwar Datt
Upadhyay: Will the Minister of Com-
merce and Industry be pleased to
state:

(a) what our yearly consumption of
‘liquid gold’ is. and what State con-
sumes the' largest quantity;

4 JUNE, 1951
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(b) what is the country that pro-
duces the largest quantity of ‘liquid
gold’ and from where do we import
nis article;

(c) whether there is any proptsal
to start the manufacture of liquid
gold’ in India and if so, where; (ind

(d) what is the price per tola oi
‘liquid gold’ in India?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 92,000
ozs. Uttar Pradesh State is the
largest consumer of liquid gold.

(b) Liquid gold is manufactured in
the United Kingdom; the United
States of America and Czechoslova-
kia. Our imports are mainly from
the United Kingdom.

(c) Liquid gold is already bemg
manufactured in India by two firms
in Bombay.

(d) Rs. 17 per tola.

Pandit Munishwar Datt Upadhyay:
May [ kaow what 1is our produce
for 19507

Shri Mahtab: I ,could not follow the
question, Sir.

4 Mr.)Speaker- Neither }oular’l"“"‘o.u;
ues

Pandit Munishwar Datt Upadhyay:
Yes, our produce. =~

Shu Mahta,b That ﬁgure I have not
got with me. I can however, give the
capacity of production of these two
firms, and that is 1,250 ozs, plus 1,000
ozs. per month.

Pandit Munishwar Datt Upadhn{:
May I know what was our import in
1949-1950? .

Shri Mahtab: I am sorry that infor-
mation I cannot give now.

Pandit Munishwar Datt Upadhyay:
Is the hon. Minister in a position to
tell me what is the percentage of pure
gold in this liquid gold?

Shri Mahtab: I am very sorry I
not give that information too.

Dr. Ram Subhag Singh: What is
our import of liquid gold from the
United Kingdom?

Shri Mahtab: I am very sorry I can-
not give that information too.

Shri Amolakh Chand: Is it a fact
that this liquid gold is not real gold
and that its carat gold content even
is very small?

Shrl Mabtab: I cannot say, but I ao
not think its goid percenatge Is very
large.

-
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EXPORT OF RUBBEK TO CHINA

:4818. Pandit Munishwar Datt
Upadhyay: Will the Prime Minister be
pleased to state:

(a) whether Government have any
information as to whether South East
Asian countries producing rubber have
stopped export of rubber to China;

(b) if so, whether it is in pursuance
of the ban on the export of strategic
materials to China initiated by US.A,;
and

(c) how does it affect our rubber
trade as a whole?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Govern-
ments of the Federation of Malaya
and Singapore have banned the ex-
port of rubber to China. We have no
information about other countries tak-
ing similar steps.

(b) The ban was imposed by these
two . Governments soon after the
passage of the United Nations resolu-
tion banning the export of strategic
materials to China.

(c) It is too early to forecast the
:rﬂ%ct of this ban on India's rubber
ade.

Pahdit Munishwar Datt Upadhyay:
May I know what is the actual export
of rubber from India to China in the
year 1950?

Dr. Keskar: I would require notice
for that. I may, however, inform the
. hon. Member that India does not ex-
port any raw rubber outside at all
Whatever is exported is manufactur-
ed rubber goods.

Shri Eamath: So far as the export
of rubber goods is concerned, are
there any figures available with Gov-
ernment to show whether rubber:
goods are exported to Korea, South
or North?

Dr. Keskar: ] have no information.
.And as far as export to China gene-
raly is concerned I think—and
speak subject to correction—there is
hardly any export to China. In fact
mostly our exports have been to
Hongkong. It is possible that some
goods have been re-exported from
Hongkong to China. It is only very
recently that our commercial rele-
tions with China have augmented.

Shri Ksmath: Sir. T was asking

about Korea. .

Mr. Speaker: But I think that ques-
tion was answered by the Minister of
gommerce and Industry the other
ay.
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Shri Kamath: It was with regard
to Formosa, Sir.

Mr. Speaker: Whatever it may be.
He said practically there is no export
and that includes China, Formosa
and the other places.

Pandit Munishwar Datt Upadhyay:
What are the South-East Asian coun-
tries to which we export rubber
goods?

Mr. Speaker: It is again the Qame
question.

Dr. Keskar: The South-East Asisn
countries themselves export rubber®
They are producers of rubber.

GERMAN TOOLS AND MACHINES

*4820. Shri Sohan Lal: Will the
Minister of Commeree and Industry be
pleased to state:

(a) whether it is a fact that some
German tools and machines have heen
purchased by India in the Hunovar In-
dustrial Fxhibition:

(b) if 50, what are they and for what

.purposes have they been purchased:

(c) the cost of those machines and
the freight clharges to import them;

(d) in which part of the country they
will be installed; and

(e) whether they will be installed by
Indian engineers or German engineers?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
to (e). The purchase is not within the
knowledge of Commerce and Indus-
try  Minictyv. The inforination re-
quired is being collected and will be
nlarad o1u the table of the House as
early as practicable.

Shri Sohan Lal: May I know whe-
ther these tools and machineries are
purchased in varts or in whole groups
and if in varts, whether there is any
mechanical set-up in India where they
can be fitted together and assembled?

Shri Karmarkar: I could not follow
the question.

Mr. Speaker: He wants to know
something about the tools being im-
vorted, whether they are only parts or
the whole machinery. I undge
the Minister to say that he is collect-
ing the information.

Shri Karmarkar: I said frankly the
parchase is not within our knowledge.

Shri Dwivedi: What about my ques-
tion No. 48217

Mr. Speaker: Well, it has been
transferred and be has got that in-
formation.
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EasT BENGAL DiISPLACED PERSONS

*4822. Shri B. K. Das: Will the
i\/{inistter of Rehabilitation be pleased
o state:

(a) the number of East Bengal dis-
placed persons so far sent from West
Bengal to States outside West Bengal
for rehgbilltatlon;

(b) the number of such displaced
persons who have returned to West
Bengal,

(c¢) the causes of their return; and

(d) the manner in which their cases
have been dealt with after their
return?

The Minister of Stale for Rehabili-
tation (S8hri A. P. Jain): (a) The
following displaced persons were sent
from camps in West Bengal to Bihar
and Orissa:

Bihar .. 26,176
Orissa . 24,447

(b) According to physical enumera-
tion on Howrah station premises, the
following returned to West Bengal:

From Orissa 2,817 displaced
persons.

670 displaced
persons.

Apart from the above, there may be
others who have returned to West
Bengal without Government’s know-
ledge.

(¢) The main reason appears o be
the desire of the deserters to Obtain
resettlement in West Bengal.

(d) The policy of the Government
of India is that once a person deserts
a camp or a rehabilitation centre or
refuses to accept rehabilitation
benefits, he ceases to be the responsi-
bility of Government as a displaced
person. These persons have been
treated rather leniently and were
given the option of free railway facili-
ties to return to the Province from
which they had migrated. Those who
wanted to go to East Pakistan, were
also given free railway facilities.

From Bihar

Shri B. K. Das: May I know how far
back these persons were sent to the
Provinces of Bihar and Orissa and
when did the exodus begin?

Shri A. P. Jain: In Orissa they
deserted in threc batches. The first
batch left in September, 1950 and their
number was 450. The second was in
December. 1950 and the number was
892 and the third was in April, 1951
and the number was 1,875.

Shri B. K. Das: During their stay in
Orissa and Bihar, were they kept in
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camps or were they rehabilitated in
tt:_ertgin places and given some occupa-
ion?

Shri A. P. Jain: The desertion took
place in three manners. There were
those who were in camp and who
were not sent to the rehabilitation
centre. Then there were those who
had been sent to the centre and reha-
bilitated. And finally there were those
who were offered rehabilitation
benefits which they refused and came
to West Bengal.

Shri B, K. Das: May I have separate
figures of those who returned from
the camps and those who returned
from their places of rehabilitation?

Shri A. P. Jain: I want notice, Sir.

Shrimati Renuka Ray: Is it not a
fact that many of those who have re-
turned to West Bengal have been
given rehabilitation - benefits though
they have not been put in camps in
West Bengal, and if so, what is their
number? .

Shri A. P. Jain: Well, in some ex-
treme cases when the Government of
Bengal pressed us, we gave them per-
mission to take them direct to the
places of rehabilitation. Their num-
ber may be about 300 or 400 families,
but I am not sure about the number.

Shri A. C. Guha: May I know if it
is a fact that out of the 26,000 sent to
Bihar, even now there are about
15,000 living in camps without any
:ﬁhak;ilitation having been made for

em?

Shri A. P. Jain: That is not correct.
The latest figures about Orissa (I am
quoting from memory) go to show
that about four to flve thousand of
these displaced persons have been
sent to rehabilitation centres and the
rest about eight or nine thousand are
living in camps.

Shri Ansarl: What are the reasons
for the exodus?

Shri A. P. Jain: The reasons are
manifold. They could not acclimatise
themselves to other climates and
other physical environments except
what they were wused to in East
Bengal. When I was there some of
them said that there were not big
rivers like the Padma. We cannot
produce Padma in Orissa. Again
they were afraid of hillocks. It is not
a hilly country but there were a few
hillocks separated from each other by
fairly long distances and yet they
were afraid of them. They preferred
West Bengal. There may be other
psychological reasons on account of
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which they could not settle in Orissa.
But I can say that the Orissa Govern-
ment has shown any amount of sin-
cerity and devotion to the rehabilita-
tion of these persons. :

Shri B. K. Das: What is the number
of these deserters who are now living
in Howrah station and have not been
given any rehabilitation facilities?

Shri A, P. Jaln: I understand that
some have come recently but I cannot
give their exact number. The Bengal
Government wrote to me and I am
asking them as to what should be
done with them.

Shri B. K. Das: Have any of these
persons who are deserters gone to
East Bengal?

Shri A. P. Jain: Yes, quite a num-
ber of them.

Shri A. C. Guha: A few minutes
ago the hon. Minister stated that
those who were in Bihar and Orissa
camps were mostly idlers and did not
like to work. May I know if the

Minister is personally satisfled that.

the conditions of rehabilitation offer-
ed to them were satisfactory to him?

Mr. Speaker: That is asking for an
opinion.

Shri A. C. Guha: I want to know
whether the conditions of rehabilita-
tion offered to them were at least to
him satistactory.

Mr. Speaker: He is asking for the
Minister’s opinion. They may be
satisfactory according to him, wunder
the circumstances.

Shri A. C. Guha: May I know whe-
ther all the directives of the Central
Government as regards rehabilitation
have been implemented by these two
Governments?

Shri A. P. Jain: As many of the
directives of the Government of India
have been implemented as are
humanly possible. I can say that the
conditions in the rehabilitation
centres in Orissa are as good as are
nossible in-the circumstances. It is
diffcult to say whether anything can
be absolutely satisfactory.

Shri Sarangdhar Das: Is it a fact
that in Orissa, in most of the interior
nlaces because they did not get any
fish they immediately decamped?

Mr. Speaker: Let us proceed to the
next question.

WHITE PRINTING PAPER
*4823. Shri Deshbandhu Gupta: Will

the Minister of Commerce and Industry
he pleased to state:

(a) the total quantity of white prin-
tinr papar produced in India during
the rears 1948-49, 1049-50 and 1950-31;

126 PSD
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(b) whether it is a fact that some
Indian mills have produced an inferior
quality of white printing paper which
is being used as newsprint by some
English Dailies and if so, the names
of such mills, and the quantity pro-
duced by them for the said purpose?

(c) whether Government have fixed
any control rate for the sale of this
kind of paper and whether it is avall-
able to all newspapers at that rate. and

(d) whether this paper falls in the
category of newsprint and what its
specifications are?

The Minister of Commerce and
Industry (Shri Mahtab): (a)
(in tons)
Year Quantity
1948-49 ... 33,887
1949-50 ... 29,320
.. 31,017

1850-51

(b) Government are aware of the
fact that some newspapers are using
a certain variety of white printing
paper. Information regarding the
quantity produced and the names
of the mills producing this type of
paper is being collected and will be
laid on ihe table of the House as
early as possible.

(¢) There is no control on the brice
or the distribution of paper.

(d) This paper does not fall in the
“category of newsprint. Particulars
regarding its sneciflcations are being
obtained and will be placed on the
table nf the House.

Shri Deshbandhu Gupta: Have Gov-
ernment considered the desirability of
making this type of paper—newsprint,
or whatever name you may give ft,

available to all papers alike, in the
country?
Shri Mahtab: As I have already

<nid we are now collacting detailed in-
formation about it and the matter is
under consideration.

Shri Deshbandhu Gupta: How
much quantity of this type of paper !s
being used by daily newspapers?

Shri Mahtab: That figure is mnot
available. As I said we are now col-
lecting the details.

Shri Deshbandhu Gupta: Have
riovernment received any representa-
tion from any newspapers o the effect
that this was preiudicial to their in-
terests. as it was not available tq all

papers?

]
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Shri Mahtab: Yes, a representation
to that effect has been received.

Shri T. N. Singh: Is it a fact that
the so-called newsprint which is being
manufactured by these mills does not
contain 75 per cent. mechanical wood
pulp and if so, do Government not
think that this is circumventing the
price control over white printing?

Shri Mahtzb: According to the news-
print control order white printing
paper (by rolls or sheets) should have
a fibre content comprising of 75 per
cent. of mechanical wood pulp and it
weighs as much as 46 grammes per
square metre. This paper does not
fall under this category. According
to the information given to us by the
newspapers using this white print
this paper could not be regarded as
newsprint, because it is not made
from mechanical wood pulp. The
whole thing is technical and is being
examined.

Shri Shiva Rao: May I know whe-
ther the consumption of this type of
white paper by newspapers for issuing
supplements had any effect on the
price of white paper as a whole?

Shri Mahtab: That is a question
which has to be examined. I cannot
off-hand say whether this particular
type of white paper hes affected the
price of other types of white paper.

Shri Shiva Rao: Is the matter under
examination?

Shri Mahtab: Yes, Sir.

Skhri T. N. Singh: Is it a fact that in
view of the very high price of news-
print imported here, this kind of
news-print which contains less than 75
per cent. mechanical wood plup is
fetching a very high margin of profit?

Shri Mahtab: As I said all these
guestions are being examined and I
can inform the House later on as to
what steps can possibly be taken

Shri Mahtab: May I request you,
Sir, to allow me to answer questions
Nos. 4825 and 4846 together, as they
relate to the same subject?

Mr. Speaker: The other one is by
Dr. Ram Subhag Singh, who is here.
Yes, they may be answered together.

CLoTH EXPORTERS

#4825. 8hrli Amelakh Chand: Wil
‘o Minister of Commerce and Industry
he pleaced to state:

(a) whether it ix a fact that a large
number of cloth exporters have been
expropriatea of thelr trade and that
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the export quota has been allotted to
the mills; and

(b) whether these mills had any di-
rect contacts in foreign markets in
19449-507

The Minister of Commerce and
Industry (Shri Mahtab): (a) No. Only
a small portion of the total export
quota has been reserved for mills.

(b) Not all of them.

CrotH ExpPoRrT PoLicy

*4845. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
any policy announcement has been
recently made by Government in
regard to export of cloth?

(b) If so. what are the chief noints
»f that announcement?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
Yes, Sir. A copy of the Press Note on
tbe subiect is placed on the table of
the House. [See Appendix XXVIII,
annexure No. 16.]

Shri Amolakh Chand: What is the
number of exporters affected and
what is the approximate amount of
profit that would accrue to the mills
by this new arrangement?

Shri Mahtab: If the hon. Member
kindly goes through the Press Note
he will find that out of 844 million
yards only 85 million yards have been
reserved for the mills. Ten per cent.
of the total expcrt has been reserved
for the mills and the remaining 90
per cent. goes through the normal
trade channel. T cannot give the
cxact figure as to how much profit
will go to the mills. So far as my in-
formation goes no exporter will be
completely out of the trade by this
arrangement.

Shri Amolakh Chand: May I know
the reason why these mills have been
apnointed exporters? ’

Shrli Mahtab: J would request the
hon. Member to go through the Press
Note, which has been issued by Gov-
ernment. The question of fixing up
quotas arose only on this occasion.
Previously there was no control over
fine and superfine cloth and licensing
was free. Anybody could have
obtained a licence at that time. As a
matter of fart mony mills had ohtain-
ed licences during the second half- of
1950 for fine and superfine cloth.
Only on this occasion since we are
vestricting export tn a very large ex-
tent we have devised this means of
distributing the quotas equitably.
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Shri Amolakh Chand: Is it a fact
that formerly the exporters used to
get two per cent. of profit and now it
1s to the tune of 15 to 20 per cent.?

Shri Mahtab: I cannot see how by
reservation of certain quota for the
mills the profits of the exporters will
go as high as that.

Dr. Ram Subhag Singh: May I know
whether the Mill Owners Association
representing about 400 textile mills of
India have recuested the Government
to modify their recently announced
policy?

Shri Mahtab: I have seen only one
resolution of the Bombay Mill Owners
Association. There is, however, no
one single Association representing
all the mills of India. On the con-
trary there has been pressure from
the mills of Madhya Pradesh and
from thesmills of Uttar Pradesh that
they should be given special quotas
as against the mills of Bombay. So,
there is internal conflict there also.
We have devised this means to find
an equitable solution of the problem.

Dr. Rant Subhag Singh: May I
know what percentage of our textile
mills are going to be benefited by this
policy?

Shri Mahtab: If the hon. Member
goes through that Press Note he will

find that we have reserved some por-

tion—about 10 million yards—for
the mills who used to export, and
also reserved some for the post-war
m_illlls and some for the uneconomic
mills. -

ot @t : *m G &1 X9
ara #t gaar & fr fagfasl & &
g% o 9 frafa & fog gric wer
FoEl ¥ agw W F F o9
qreE § a7, AT I Jh, It A
% famg w1 ariar € i ?

[Shri Dwivedi: Have Government
any information to the effect that
some exporters brought back a por-
tion of their exportable fixed quotas
frcra the ports and sold it in
black market, and if so, what action
has been taken against them?]

Shri Mahtab: -I know one firm is
being prosecuted in Madras for that
offence mentioned by the hon.
Member.
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Shri 8. N. Das; May I know whe-
ther any deputation on behalf of ex-
porters has waited upon the hon.
Minister recently?

Shri Mahtab: Yes, Sir, and we had
a long discussion over the question.

Dr. V. Subramaniam: Do these ex-
porters export cloth to fulfil any pre-
vious contracts or are they getting
new contracts?

Shri Mahtab: This quota which has
been reserved for the mills is for new
contracts. It does not relate to
old contracts.

Shri Amolakh Chand: May I know
if the hon. Minister’s attention has
been drawn to the statement made by
the All India Exporters Association,
Bombay on May 11th that the Gov-
ernment bave given away to the mills
70 per cent. of {1e quota and, if so,
what steps did Government take to
contradict that statement?

Shri Mahtab: Our Press Note is a
very effective contradiction of that
statement. And although they call
themselves the All India Exporters
Association, they do not know how
many States are pressing the QGov-
ernment to allot quotas to those
States and not to Bombay alone.

ALcoHOL

*4826. Shri Rudrappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total production of Alcchol
in India during 1850-51; and

(b) the countries to which it was ex-
pqrted?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Apparently the hon. Member is refer-
ring to power alcohol. His attention
is accordingly invited to the nrb
given to part (a) of Starred Question
ﬁ)%l 4725 answered on the 31st May,

(b) Does not arise, as no quantity
was exported.

Shri Dwivedi: What percentage of
power alcohol is being mixed witr
petrol?

Mr. Speaker: This question was
dealt with in exrtenso last wesk.

ANTI-INDIAN PROPAGANDA IN AUSTRALIA
*4827. Shri Rudrappa: Wil e
Prime Minister be pleased to stave:

(a) whether it is a fact that antl-
Indian propaganda s carrled em in
the Australian press; and
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(b) if so, what action has been taken
by the Government of India and the
Indian represcntative in Australia to
counteract it?

The Deputy Minister of External
Affairs  (Dr. Keskar): (a) Govern-
ment have noticed anti-Indian com-
ments in the Australian press in re-
cent months mainly on the gquestion
of Kashmir.

(b) Our representative has been
doing whatever is feasible to remove
the misunderstanding regardmg India
and specially on Kashmir, but as the
hon. Member will appreciate, opinion
abroad on Kashmir is govemgd by a
variety of causes many of which it is
not within the power of the represen-
tative to influence.

Shri Rudrappa: May I know how
long this propaganda has beer. car-
ried on?

Dr. Keskar: I do not think there
has been any organised and persistent
propaganda but off and on 'there are
spates of anti-Indian criticism pro-
bably on specific subjects.

Shri Rudrappa: May I know it this
propaganda is carried on with the co-
operation or at the connivance of the
Government?

Mr. Speaker: Which' Government
he means? The Australian Govern-
ment?

-
Shri Rudrappa: Yes.

Mr .Speaker: I think this question
better be not put.

Shri Rudrappa: May I know whe-
ther this anti-Indian propaganda car-
ried on by the Australian press 18
partly due to the anti-Indian_ propa-
ganda carried on by tlge Pakistan
press in Australia, and, if so, what
measures have been taken to counter-
act it?

Dr. Keskar: I think my hon. friend
has forgotten that the Australian
press is completely free and It is not
possible even for the Australian Gov-
ernment to order that the press
should publish particular type of
articles.

COTTAGE INDUSTRIES PROUUCTS (SALE)

*4828. Shri S. C. Samanta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) which State Government has re-
2celved the largest sum of money from
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the sale of the cottage industries pro-

ducts kept for sale in the Central Cot-

Bag& . Industries Emporium in New
elhi;

(b) the largest number of items of
products received from one single Gov-
ernment or one single individual or
single concern for sale in the Empo-
rium; and

(c) what are the rates of ' commis-
sion charged by the Central Cottage
Industries Emporium for sale of goods?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Government of Uttar Pradesh.

(b) The largest number of items of
products received for sale at the
Emproium were from the Government
of Uttar Pradesh.

(c) 124 per cent. from moffusil
parties where freight and incidental
charges are paid by the Emporium;
61 per cent. from local parties where
stores are delivered at the Emporium;
3} per cent. from the Government O
Kashmir who deliver goods at the
Emporium and who have provided a
Sales Assistant at their cost. .

Shri 8. C. Samanta: May I know °
how much worth of cottage industry
products have been sold by the Em-
‘porium since its inception?

Shri Karmarkar: I have ready
figures for 1950—it is round about
Rs. 188,000/-.

Shri S. C. Samanta: May I know the
total value of these products exported
to other countries and sold there by
the Emporium?

Shri Karmarkar: From the informa-
tion that I have, consignments to
Canada in 1949 for an exhibition
amounted to Rs. 1,384-14-0. For the
subsequent. periods I should like to
have notice.

Shri 8. C. Samanta: May I know
which of the products are in great de-
mand in foreign countries?

!

Shri Karmarkar: It is much too
vague a question because there is no
established trade in these products,
but we find that artistic products like
brocade, ivory work, etc. are expo

Shri Shiva Rao: May I know whe-
ther after the last Conference of the
Cottage Industries Board a Committee
was appointed to review the working
of this Emporium, whether that Com-
mittee has made its report and whe-
ther Government have taken any ac-
tion on the recommendations contain-
ed in that report?
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8hri Karmarkar: Yes, the Com-
mittee has given us its report and it
is now under consideration.

TRADE WITH CHINA

*4829. Shri Krishnanand Ral: Wil
the Minister of Commerce and Industry
be pleased to state the estimates of im-
port and export between India and
China in the current year under the
Agreements already entered into by
the two countries?

The Minister of Commerce and
Industry (Shri Mahtab): Information
is being collected and will be placed
on the table of teh House in due
course. .

Shri Krishnanand Rai: May I know
whether the Agreements are  still
under consideration or they have been
concluded?

Shri Mahtab: With regard to the
import of food an Agreement has been
arrived at, but the question here is
with regard to estimates of imports
and exports—these figures are being
collected from the Agriculture Minis-
try and will be placed on the Table in
due course. )

Shri Krishnanand Ral: Whatever be
the commodities that are exported or
imported between India and China,
may I know whether they will be car-
ried direct in Indian or Chinese ships
or through foreign shipping?

Shri Mahtab: I do not think there is
any Chinese shipping service between
India and China, and these commodi-
ties have to be carried through other
shipping channels.

Shri Rathnaswamy: In view of the
fact that India is a member of the
Commonwealth, may I know whether
the recent decision of Britain to stop
export of rubber to China has |
any reaction on our trade relations

with China?

Shri Mahtab: I have already said
that as yet there has been no reaction.

Economy IN C. P. W, D.

*4830. Shri Sidhva: Will the .dinis-
ter of Works, Production and Supply
be pleased to state:

(a) whether the recommendations
made by the Estimates Committee to
abolish gradually the cadre of Superin-
tending Engineers of the C.P.W.D.
which would bring a saving of Rs.
2.40,000 has been adopted;

(b) if not. the reasons therefor;

(c) whether the recommendations
made by the Estimates Committee for
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effecting economy of Rs. 5,10,000 by
regrouping the existing circles nad
divisions have been adopted; and

(d) if not, the reasons therefor?

The Minister of Works, Production
and Supply (Shrl Gadgil): (a) to (d).
The recommendations are under
Government’s consideration.

Shri Sidhva: May I know when
they are likely to take a decision in
the matter, and also whether the
Finance Minister has drawn the atten-
t_ion, of the hon, Minister to this ques-
tion?

Shri Gadgll: We are doing our best,
but I may explain the position. The
Estimates Committee has not obvious-
ly taken into consideration all aspects
of the question. The charge under an
Executive Engineer is determined by
two things: how much new construc-
tion he has to supervise and how
much maintenance. In so far as the
Superintending Engineer is concerned,
it is also determined by these two
considerations, plus the area of super-
vision. Now compared with similar
provisions in the States, the Central
P. W. D. compares very well, but
after the Kasturbhai Lalbhai's Com-
mittee’s recommendations, we in-
creased the charge of the Executive
Engineer and also increased the
charge of the circle under the Superin-
tending Engineer. To go beyond this,
according to expert opinion, would be
resulting in inefficiency.

However, in view of the Estimates
Committee's recommendations, the
matter is being considered and in all
these considerations I may assure the
hon. Member that the views of the
Finance Ministry are taken into
account.

" Shri Sidhva: May I know what has
become of the economy of Rs. 5,10,000
in rexrouping of the existing circles?
Does it come also under the Kastur-
bhai Lalbhai Committee's scheme, or
is it being examined separately?

Shri Gadgil: As I said, the third
consideration is the area of supervi-
sion. Naturally, that is also taken into
consideration.

STATIONERY AND PRINTING DEPARTMENT
(RE-ORGANISATION)

*4831, Shri Sidhva: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) whether the Stationery ana
Printing Department has been reorga-
nised as recommended by the Estimates
Committee with a view to effect a
saving of Rs. 1,20,00,000; ana
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(b) if not, what are the reasons
therefor?

'The Deputy Minister of Works, Pro-
duction and Supply ~ (Shri Burago-
bain): (a) and (b). Out of 33 re-
commendations of the Estimates Com-
mittee, 17 have been accepted and
necessary action is being taken to im-
plement them. The remaining re-
commendatipns are under examination

in consultation with the Finance
istry.
I might, however, add that the

particular recommendation which
anticipates a saving of Rs. 1,20 lakhs
while suggesting a change in budget-
ing procedure, proposes a flat 33§ per
cent. cut in the expenses relaling to
the printing work and stationery sup-
plies of the various Departments of
Government. It is felt that an arbi-
trary cut of this kind without an
examination of the regquirements of
éach Ministry on merits would not be
desirable. In the case of supplies to
the threc paying indentors, i.e., Posts
and Teclegraphs, Railways and De-
fence, from which emanate 75 per
cent, of the staulonery and printing
demandy anda whose genuine needs
have gone up vastly due to the mer-

gers of States, a flat cut of the size
proposed by the Committee will not
be a feasible proposition.

Shri Sidhva: May I know. what

would be the saving as a result of the
acceptance of the 17 out of 33 recom-
mendations of the Estimates Com-
mittee?

Shri Buragohain: I have not got the
figures with me; I should like to have
notice.

Shri Sidhva: - This naturally comes
within my question and if the hon.
Minister has not got the figures here...

Mr. Speaker: The hon. Member
should not make any comments. What
information does he want?

Shri Sidhva: My point is that I.have
already put a question and it is for
the hon. Minister to place the informa-
tion oa the table of the House, if he
has not gnt it now, particularly
because the session of the House
coming to an end and there is no time
to put another question.

The Minister of Works, Production
and Supply (Shri Gadgil): I promise
1 will communicate the information to
the hon. Member.

Shri Buragohain: If the hon. Mem-
ber has in mind the first recommenda-
tion which indicated a saving of
Rs. 1 crore and 20 lakhs, I have al-
ready explained the position.
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Shri Sidhva: The hon. Minister just
now made a comment upon the re-
commendation regarding a saving of
Rs. 1 crore and 20 lakhs, which he
said would not be acceptable as an
ad hoc recommendation, in view of
the various Ministries’ demands con-
cerned, May 1 know whether the
various Ministries have been consulted
on the Estimates Committee’s recom-
mendation?

Shri Buragohain: If I may explain
the position, the total demand that
has been recently passed by this
House is only Rs. 1 crore and 36 lakhs.
If we are to exercise a cut of Rs. 1
crore 20 lakhs that would mean a cut
of 85 per cent. of the total demand.
That will rot only liquidate this De-
partment, but also the supplies of
other Departments, including, Posts
and Telegraphs, Defence and Rail-
ways.

o g w@rAwAT a0 f qeendd
fF far olidew #vd) AN fawlol
wfer negrzgd #4A F qrad
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[Shri Bhatt: Will the hon. Minister
please state whether the recommenda-
tions of the Estimates Committee are
placed before the Standing Advisory
Committee as well and their advice
sought?]

Shri Buragobain: I think the proce-
dure is that after examination of the
recommendation in consultation with
the Ministry of Finance, it will
placed before the Cabinet.

Shri A. C. Guha: May I know if the
proposed economy of Rs. 1 crore 20
lakhs is a recommendation for actual
reduction, or is it a proposal for
budgetary rearrangement, so that the
expenses may be shown in the
Budgets of the spending Departments,
instead of being shown in the Printing
and Stationery Department?

Shri Buragohain: This particular re-
commendation of the Estirates Com-
mittee related to the supplies of the
various Ministries and meant an arbi-
trary cut of 33§ per cent.

Mr. Sreaker™ The hon. Member may
refer to the Estimates Committee.

Shri Sidhva: My point is whether
this meant an economy in the budggs
of the three Ministries or of the -
partment of Printing and Stationery.



4905 Oral Answers

Shri Buragohain: I do not think I
can usefully add to what I have stated.
1 have already explained the pogition
to the House and to my hon. friend
the questioner. The gross demand of
this Ministry is over 4 crores, but
the nett demand as I have stated is
Rs. 1 crore 36 lakhs.

Shri Gautam: Will the Ministry
before placing the recommendations
before the Cabinet take the Standing
Committee of the Ministry into con-
fidence?

Shri Bn hain: We might consider
that suggestion

SuppLy OF YARN TO POWER-1L.OOMS IN
DELHI

*4832. Sari Sidhva: Will the Minis-
ter of Commerce and Ind be
pleased to refer to his .answer to Star-
red Question No. 4221 asked on the
17th May. 1951 regarding supply of
yarn to power-looms in Delhi and
state:

(a) whether the proposal to allot
separate quotas of yarn to power-looms,
hand-loom and other industries has

materialised; and

(b) if no. what are the nc'w pronosals?

The Ministrr ~wof Commeree and
Tagretry (Shri Mahtab): (a) and
(b). Under the new scheme, the yarn
allocations to the States will contain
senraonte ountas for hondlorms. nower-
Jooms and other industries on the basis
of Ai“nres supolicd by the Stateg of the
number and capacity of handlooms,
powerlooms. hosieries, fisheries and
other industrial users etc. The State
Governments have been requested to
send immediate information to the
Textile Commissioner, Bombay, who
is being asked to fix the quotas.

Bhri Sidhva: The hon. Minister
made a promise 1ast time that the new
scheme will come into overation this
month. Mav 1 know whather it will
be possible to introduce it this month?

Shri Mahtab: That will be done im-
mediately—as soon as we hear from
th~ States.

Shri S'dhva: The hon. Minister last
time said in connection with the re-
vort of the Fact Finding Committee
‘hat the quota fix~d releted to hand-
lnom. WTeres he still stick. to that
ctatement ?

Shri Mahtab: The Fact Finding
Cammittee gave figures of handloom.
The quota of powerlooms has not been
found out by anybody.
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Shri Sidhva: O page 9 of the Fact
Finding Committee’s report; mention
is made of the powerloom.

Shri Mahtab: I am sorry I cannot
follow the question.

Shri Sidhva: In the Fact Finding
Committee’s report it is stated that
this quota relates to powerloom.
hon. Minister last time stated it re-
ferred to handloom. Today also he
reiterates that. May I know whether
there is a mistake in printing or what
is it that the Fact Finding Committee
means ?

Shri Mahtab: My own impressipn
even now after hearing the hon, Mem-
ber is that the Fact Finding Committee
was. appointed to find out how much
could be oroduced out of handloom.
The Committee gave some figures of
handloom production, aceording to
which the allotment was fixed. In the
meanwhile it must be known that the
number of powerlooms has consider-
ably increased after the Fact Finding
Committee submitted its report.
Therefore a full report from the State
Governments is absolutely necessary.

S8hri Sidhva: I would like the hon.
Minister to go.through the report and
find out whether it refers to hand-
loom or powerloom.

Start Mstict Orastion a4 Arewer,

NDeMorrTroN oF HOus®S CONSTRUCTED BY
Drepracep PersoNs ™ DreLur

Shri J. R. Kavoor: Will the Minister
of Works. Production and Supply. be
pleased to state:

(a) whether a number of houses
ennstrunted by displaced persons from
West Pakistan have been demolished
hy ment recently in Ahata
¥idara., Chambelian Road. Delhi, and
it 0, how many;

(b) under whose authority and
under what law these houses have
beern demolished:

(c) whether any notice of evietion
was served on the occupants of the
<ajd houses. and if so. when #nd in
what form:

(4) whether police and military aid
was reatisitionsd to eviet the occu-
pants. and they were forcibly evicted
and their belongings nut out in the

 open;

(e) whether any compersation ex-
aratin or otherwise has been granted

-for demolition. or any financial relief

given for-rehablilitation of occupants
who have been evicted:
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(f) whether the land on which these
houses were constructed is required
tolxx' imy immediate purpose, and if so,
what;

(g8) whether these houses were cons-
tructed before the lst August, 1950;

(h) whether these evictions and
demolitions were made with the prior
tapproval of the Ministry of Rehabilita-
ion;

(i) whether it is a fact that the
Select Committee on “Delhi Premises
(Requisition and Eviction) Amend-

. ment Bill, 1950”, and its sub-Com-
mittee are considering the question of
occupation of Government land and
construction of houses thereon by dis-
placed persons in order to find out
ways and means of dealing with this
problem so as to cause the least possi-
ble hardship to the displaced persons,
and the reports of the sub-Committee
and the Select Committee are  still
awaited;

(j) when the last meeting of the
sub-Committee was held, and why no
further meeting thereof has been held
and its report finalised;

(k) when the report of the Select
Committee is expected to be submitted
to Parliament, and whether it is pro-

i to consider the same in this
sitting of Parliament;

(1) whether it is the intention and
policy of Government to proceed fur-
ther with the demolition of similar
constructions even before the consi-
deration and adoption of the report of
the Select Committee; and

*(m) what is the total number of
houses demolished since the reference
of the Bill to the Select Committee,
and how many of these houses were
constructed prior to 1st August, 1950?

Mr. Speaker: Before the hon.
Minister replies I shall make the posi-
tion clear about this question. This
.question Is rather of an excessive
length. But I have thought it proper
to allow it because hon. Members
wanted to have some light on this
matter. They wanted to bring this
matter before the House in the form
of an adjournment motion which was
obviously not  possible. Therefore
they have put in this short notice
question just to have a statement of
the facts from the hon. Minister.
Instead of putting it shortly, “Will he
make a statement?” 1 allowed them
to place before him the several points
on which they want a statement from
him. In the circumstances the hon.
Minister’s reply will be a statement
with reference to the various points
raised in the question, and there will
be no supplementaries on the state-
ment, because if we go into supple-
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mentaries it will mean a debate for
them therefore
have the information and then we will
proceed to the other work. Such a
question obviously, being of such
excessive length, could not be allowed.
Therefore it becomes necessary for me
to explain why I have sllowed this
question in spite of its excessive
length, so that it will not be wunder-
stood as a precedent to qQuote that
questions of this length are being per-
mitted in this House.

Shri J. R. Kapoor: May I submit
that, not too many supplementaries,
but a few supplementaries may be
allowed in order to have some infor-
mation which may not be contained
in the statement?

Mr. Speaker: Order, order. I will
request the hon. Member not to create
a new precedent which will put me
and the House into a difficulty. If he
wants any further information, by all
means he can get it from the hon.
N_Ixmster by a further question to him
either inside or outside the House.
That will be the best procedure.

Lala Achint Ram: But certain im-
portant things are not included in the

Question.

Mr. Speaker: It only strikes him
when another Member puts the ques-
tion! He may put a question in-
dependently in that case.

The Minister of Works, Production
and Supply (Shri Gadgil): Sir, 29
residential structures and 4 sheds
used for manufacturing purposes, on
the Mutiny Memorial Road were . re-
moved after due notice. These un-
authorised structures built on Gov-
ernment Nazul land were removed
under orders of the Local Govern-
ment. Notices in the usual form In
vogue were served on persons con-
cerned on the evening of the 21st May,
1951. No military aid was requisi-
tioned but only police help was taken
in maintaining law and order, in evict-
ing unauthorised occupants and re-
moving their belongings. Alternative
accommodation and free transport
thereto was offered to all those who
were evicted, but only 22 out of the
33 families availed of the offer. No
cash compensation was given to them.
This 1nnd was urgently needed for
construction of a Fire Brigade sub-
station mainlv to saferuard displaced
nersons and their property. Only a
fow Aimsv gtructures existed on the
site nriar to Aueust 1st, 1950. As re-
warde theen eviections and demolitions
there wps no formal bprevious
annrovel of the Rehabilitrtirn Minis-
trv. As regards (1) wves. The lact
meeting was held on the 23rd April,
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“1951. No further formal meeting of
the sub-Committee is necessary. The
sub-Committee’s report will be
finalised shortly. As regards the pre-
sentatign of the report of the Select
Commiftee to the House, it is a matter
for Parliament to decide. Except for
emergent needs, which have to be
dealt with according to exigencies of
the situation, there will be no further
gemolmon As regards the number of
ouses demolished which were cons-
tructed prior to 1st August, 1950 the
information is not readily available.

I may also add that so far as these
families are concerned, immediately
after I received the complaint *I in
company with some hon. Members of
this House visited the place, and we
are doing our best to give them a site
as near as possible. But if it is insist-
ed that everybody must be rehabili-
‘tated as near as possible. the problem
of rehabilitation will become an im-

possibility. \
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[Mr. Speaker: That would be a sup-
plementary You can send a question
and have the reply.)
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[Giani G. 8. Musafir: I wanted to
know whether any more bouses are
being demolished today also?]

Mr, Speaker: Order, orcer.
not discuss that.

Let us

126 PSD .
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WRITTEN ANSWERS TO
QUESTIONS

ToRQUAY TARIFF NEGOTIATIONS

*48069. Shri M. Naik: (a) Will the
Minister of Commerce and Industry
be pleased to state to what extent ex-
port trade concessions have been
secured for India at the recent Agree-
ment reached at tariff talks at
Torguay, England?

(b) What. are the countries which
Page ’extended such concessions to
ndia?

(¢) What are the countries to vhich
India has, under the Agreement, ex-
tended tarilf concessions?

(d) What is the resultant economy
of the country as derived from
over-all concessions ailecting I

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a),
(b) and (d). The attention of the
hon. Member is invited to the answer
given to Starred Question No. 4576 by
Pandit Munishwar Datt Upadhyay on
the 28th May, 1951.

(c) India has not yet signed the
Protocol relating to the acceptance of
the Agreements reached at the
Torquay Conference but when she does
so, the tariff concessions agreed :o by
her will have to be extended to:

(1) Austrasa

(2) Belgium .
(3) Brazil

(4) Burma

(5) Canada

(6) Ceylon

(7) Chile

.(8) Cuba

(9) Czechoslovakia
(10) Denmark

(11) Dominican Repuolic
(12) Finland

(13) France

(14) Greece

(15) Haziti

(16) Indonesia

(17) Italy

(18) Liberis

(19) Luxembourg
(20) Netherlands
(21) Ncw Zealand
(22) Norway

(23) Nicaragua
(24) Pakistan

(25) Sweden
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(26) Syria

(27) Southern Rhodesia

(28) United Kingdom

(29) United States of America

In addition, Austria, the Federal

Republic of Germany, Peru, the Phili-
ppines, Turkey, South Korea and Uru-
guay will also be entitled to these
tariff concessions as and when they

accede to the General Agreement on
Tariffs and Trade.

EMPLOYEES IN TEA CONTROLLER'S
Orrice

*4810. Shri B. K. Pani: Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact
that 1168 employees of the office nf the

Controller for India have either

1\ discharged or have been served
with notices of discharge from the
office?

fhe Deputy Minister of Commerce
and Industry (Shri Karmarkar): It
has been decided to close down the
vffice of the Tea Controller for India
with effect from the 1st July, 1951. The
surplus staff ef the organisation will
be served with notices in accordance
with the terms and conditions of
their service. ‘
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REHABILITATION IN MADHYA PRADESH

[*4819. Shri Khaparde; Will the
Minister of Rehabilitation be pleased to
state: v

(3% the number of refugees who have
Leen rchabilitated in Madhya Pradesh
and how many of them have been
given monetary grant for starting their
occupations;

(b} whether refugee agriculturists
are allotted any lands for agricultural
purposes and if so. how many of them
have been allotted land in Madhya
Fradesh; ‘

(c) what is the mode of giving relief
to them whether in cash or by pro~
viding them with food and the numbher
of those refugees who have not been
yet given any rélief; and .

(d) how many of them have been
rehabiliteted in the cities and how
many of them in the villages?]

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Out of
1,20,000 refugees, who have gone to
Madhya Pradesh, urban loans have
been given to 18,800 families and
rural loans to 134 families, roughly
covering 95,000 persons.

(b) 141 agriculturist families have
gee}x; allotted land in Madhya Pra-
esn. .

(c) Relief in general has been
stopped more than a year ago. At
present relief is confined to unattach-
ed women and children and old and
infirm persons and their dependents
in Homes run by Government. The
number of such persons in Madhya
Pradesh is 300. Cash doles are paid
at the rate of Rs. 15/- per adult and
Rs. 7/8/- per child.

(d) The number settled in towns is
1,18,000 and in villages 2,000.

Houses FOR DISPLACED PERSONS

*4834. Master Nand Lal: Will the
Minister of Rehabilitation be pleased-
to state: .

(a) how many houses of all types
have been bnilt so far by the Govern-
ment of India in Delhi for displacea
persons:

(b) how many of these houses have
been sold on cash payment and what
is the total sum recovered by suc::
sate;
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(c) how many of these houses have
been sold on hire purchase system and
what is the total amount to be so re-
covered; and

(d) how many of these houses have
been given to displaced persons on rent
and what is the monthly income?

. The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) 13,815
houses of all types have been cons-
tructed by the Government of India
in Delhi for displaced persons up to
31st December, 1950.

(b) 1101 houses have been sold on
cash payment up to the end of May,
1951, for Rs. 65,94,250/-.

(c) 1080 houses have been sold on
hire purchase system, and the amount
recovered on account of first instal-
ment is Rs. 8,78,600/-, the balance re-
coverable being Rs. 38,98,400/-.

(d) 11,634 houses have been given
on rent. The figures of monthly rven-
tal income are being collected.

DieseL ENGINES

*4835. Shri A. C. Guha: Will the
Minister of Comimerce and Indusiry be
pleased to state:

(a) the names of factories manufac-
turing diese! engines in India; and

(b) their installed capacity and their
actual production during the last three
years?

The Mipister of Commerce and
and Industry (Shri Mahtab): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix XXVIII,
annexure No. 17.]

CONFERENCE OF RUBBER PRODUCERS AND
CONSUMERS

#4836. Shri Shankaraiya: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any Conference of the
chief producers and consumers of
rubber in the world was held at Rome
during April, 1951;

(b) if so, whether India participated
in its deliberations;

(¢) what is the result of this con-
ference and what decisions were taken
therein; and

(d) whether the Conference con-
sidered the production and consump-
tion of synthetic rubber also?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The reply is in the affirmative.
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(b) No, Sir.

(¢) and (d). Government have no
information on these points.

INDIAN BOATMEN FIRED ON BY PAKISTAN
Porice

*483%7. Shri P. Basi Reddi: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that on the
18th May, 1951, the Pakistan Police
opened fire on Indian boatmen, when
the latter refused to anchor their boat
near Pakistan shore opbosite Sutihate
in West Bengal; that, as a result of the
firing, the boat capsized throwing over-
board all the 3 boatmen and 11 passen-
gers; and that only one boatman and
one passenger, the former with bullet
injuries, arrived in the Indian
territory;

(b) if so, what steps Government
have taken to secure the fullest infor-
mation regarding the incident; and

(¢) what is the information Govern-
ment have secured, so far, relating to
the incident?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) and (c). In accordance with the
Indo-Pakistan Agreement about en-
aquiry into border incidents, the Gov-
ernment of West Bengal have already
brought these incidents to the notice
of the Government of TFast Bengal.
They have strongly protested against
the unprovoked firing by the Pakistan
police and requested strong measures
against the offending policemen. The
East Bengal Government’s reply is
awaited.

Dunror RUBBER FACTORY, SAHAGANJ

*4838. Shri P. Basi Redai: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Dunlop Rubber Factory at Sahaganj
has been closed for want of raw
materials;

(b) if so, what are the raw materials
that have run short;

(¢) when they are likely to be made
available to the factory;

(d) what are the reasons for the
shortage of the materials;

-
(e) what is the period for which the
factory is likely to remain closed: and

(f) what is the shortage, if any, in
the annual production of the factory
that is likely to result on account of
the closure of the factory?

The Deputy Minister of Commerce
%{nd Isqdustry (Shri Karmarkar); /-
es, Sir.



4915 Written Answers

(b) Carbon Black.

(c) In about four weeks.
(d) General shortage owing to res-
trictions in the exporting countries.

(e) About four weeks.
(f) As far as can be seen now, there

will not be any shortage in the annual
production of the factory.

PEACE TREATY WITH JAPAN

*4839. Shri P. Basi Reddi: Will the
Prime Minister be pleased to state
whether Government have forwarded
their comments to the U.S. Govern-
ment on the latter’'s draft proposals for
a Peace Treaty with Japan?

The Prime Minister (Shri Jawahar-
lal Nehru): Yes.

HanDLOOM TEXTILES TO BURMA,
MALAYA AND CEYLON

*4840, Shri Rathnaswamy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantities of hand-loom
+extiles exported to Burma, Malaya and
Ceylon in 1949-50 and 1950-51; and

(b) whether it is a fact that Burma
Government have expressed to the
Government of India its preference for
yarn as against textiles?

The Minister of Commerce and
Industry (Slu'l_ Mahtab): (a)

Poriod Burma Ceyl'n Malaya

10-74

“1949 50 37mil 3120 0

lion yds. million  million

. yds. yde,
1950-51 ‘18 mil- 21-57 1_4:40
lisnyds. milli.p milli n

yds. yds,

(b) Yes, Sir.
FOREIGNERS WHO VISITED INDIA'S
BORDERS

*4842. Shri Kamath: Will the Prime
Minister be pleased to refer to his
answer to my Starred Question No., 4362
asked on 21st May, 1851 regarding
foreigners who visited Tndia’s borders.
and furnish that information with re-
gard to such foreigners as were invit-
ed by Government and by Indian Uni-
versities as well as those sponsored or
deputed by foreign Governments?

The Deputy Minister of 'E;xternnl
Affairs (Dr. Keskar): The position has
been fully explained in answer to
Starred Question No. 4362. The in-
formation required by the hon. Mem-
ber i not readily available, and the
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labour involved in collecting informa-
tion from the various Indian Universi-
ties, local authorities etc., will hardly
be justified by the results achieved.

TEXTILE MILLS

*4843. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is any truth in a
recent Press report that he (the
Minister) threatened to nationalise
such textile mills as do not fall in line
with Government’s production policy;

(b) the circumstances in which such
a statement was made; and

(c) whether the attention of Govern-
ment has been drawn to the statement
of the Bombay Millowners’ Associa-
tion in reply thereto?

The Minister of Commerce nndV

Industry (Shri Mahtab): (a) and (b).
Under the Essential Supplies (Tem-
porary Powers) Act, 1946, the manage-
ment of a textile mill can be taken
over, if it fails to comply with various
control orders in a systematic
manner. Since Government want that
production in the mills should not go
down, I referred to that power which
has been conferred upon Govergment
by Parliament.

(c) The Government are not aware-
of any statement made on behalf of
the Millowners’ Association, Bombay,
in regard to the above.

TEXTILE MILLS WITHOUT SPINNING
. SEcTION

*4844. Shri Kshudiram Mahata: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the number of textile mills
having no spinning section; -

(b) the arrangement at present fetr
the supply of yarn to such mills; and

(¢) the control over the production
by such mills and the prices of cloth
produced by them?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 3466.

(b) Under the All India Yarn Distri-
bution Scheme, the distribution g of
varn to such mills which are called~
powerloom factories is made by the
State Textile Authorities out of the
quota of yarn allotted to the State by
the Textile Commissioner, Bombay.
for distribution to miscellaneous con-
sumers in the State.

(c¢) There has been no control over
prices and cloth produced by power-
loom factories. It has since been de-
cided to introduce some control and
the details are being worked out.
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MAINTENANCE Ax*owmcm

*4845, Dr. Ram Subhag Singh: Will
the DMinister of Rehabilitation be
pleased to state:

(a) whether it is a fact that
increased maintenance allowances to
old and infirm displaclevf persons
will be paid under the Maintenance
Allowances Scheme; and

(b) if so, from when that increasec
maintenance allowance will be paid?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) From the 1st June, 1951.

WASHING SoDA (SCARCITY)

*4847. Shri P. Kodanda Ramiah:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of
Government has been drawn to the
news that the ‘“villagers of Madras
State had hardly any wash of their
rlothes by washermen during the
months of February, March and
April, 1951, due to the acute shortage
of Washing Soda” published in the
Telugu Dailies of Madras; and

(b) if so. what action has been
taken in regard to this matter?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
attention of the Government has not
been specifically drawn to the news
item in question, but Government are
aware of the shortage of soda ash in
the country.

(b) The following steps have been
taken to impraove the position:

(1) Import licences for adequate
.quantities have been issued
to established importers and
actual users.

(2) Special efforts have been
made to provide facilities for
the import of soda ash and
the raw mataegials required
for its manufacture.

(3) Soda ash has been included
in the Trade Agreement with
Pakistan.

EXFEMPTION UNDER EVACUEE PROPERTY
Act

*4848. Sardar Hukam Singh: Wil
the Minister of Rehabilitation bhe
pleased to state:

(2) the number of cases in which
Government exempted Muslims from
beina declared < evaruees under the
BEvacuee Property Act;

(b) the valve of the property «o
exempted: and

(c) special reasons for giving this
exemption in each case?
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) In pur-
suance of an undertaking given in
Parliament by my predecessor at the
time of the passing of the Evacuee
Property Act the Government of
India exempted by a notification dated
3rd July, certain classes of persons
from the operation of section 2(d) (i)
of the Evacuee Property Act. These
categories are:

(i) any person who on or after
the 1st day of March, 1947
migrated from India to Pakis-
tan but has returned to India
before the 18th day of July,
1948 and has settled therein;

provided that such person has not
subsequently visited Pakistan
except in the circumstances
and subject to the conditions
specified in clause (ii) below.

(ii) any person who has left or
leaves for Pakistan on a tem-
porary visit taking with him-
self a ‘No objection to return
certificate’ and has returned,
or returns, to India under a
valid permit issued under the
Influx from Pakistan (Con-
trol) Act, 1949, for permanent

- return to India;

provided that such person has not

- made any other journey to

Pakistan except in similar

circumstances and subject to
the same conditions,

(iil) Any person who has come
from Pakistan to India before
the 18th day of October, 1949
under a valid permit issued
under the Influx from Pakis-
tan (Control) Act, 1949, for
fegrinanent resettlement in
ndia;

provided that—

(1) no member of the family of
such person wholly dependent
upon his earnings for the pro-
visions of the ordinary neces-
saries of life has after his re-
turn remained behind in
Pakistan with his approval or
consent;

(2) such person has not subse-

quently left for Pakistan ex-

cept in the circumstances and
subject to the conditions
specified in clause (ii); and

no member of the family of
such herelnbefore
described has  subsequently
left for Pakistan with his
approval or consent.
o individual exemption has
granted.

(b) and (c). Does not arise.

(3

~
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AnorTroNvAL MACHINES IN NEw DEnin
GOVERNMENT FRESS

*4849. Shri Sanjivayya: Will the
Minister of Works, Production awnd
Supply be pleased to state:

(a) whether any new and .addi-
tional machines have been installed
in the Government of India Press
New Delhi owing to the increase in
demand for printing; and

(b) if so, at what cost?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Burago-
hain): (a) Yes.

(b) The expenditure incurred dur-
ing the year 1950-51 was Rs. 51,877.

IMmrORT TRADE CoONTROL (DECENTRA-
LISATION)

*4850. Shri Balmikl: Wil the
Minister of Commerce and Indusivy
be pleased to s_tate:

(a) the progress made for ‘tue
decentralization of the Import ‘i'vade
(Control machinery; and

(h) the date by which it is expect-
ed to complete the decentralisation”

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). Details regarding the decen-
tralisation are being worked out and
it is expected that the arrangements
would be completéd by the end of
August, 1951. - .

Bank EMPLOYEES IN PART B
STATES

*4851. Shri D. 8. Seth: Will the
Nthrtxister of Labour be pleased 1o
state:

(2) the terms of the Bank Tribunalg
award in the case of bank employees
in Part B States and the date on
which it was made:

(b) whether the said award hes
been manie applicable to the
employees of banks in Part B States;

(c) if the answer to part (b)
above be in the afMrmative. the
reasons for the delay in making it
applicable; and

(3) b steps which Government
propose to take to bring the pay.
dearness allowance and working ron-
ditions of bank employees of Part B
States in line with that of the bank
employees in Part A States?

The Mibister of Labour (Shri Jagii-
van Ram): (a) to (¢). In June 1949,
when disputes in banking companies
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were referredgio the All India Indus-
trial Tribunal (Bank Disputes), the
industrial Disputes Act, 1947 did nat
extend to Part B States. Hence banks
in Part B States were not covered by
the adjudication.

(d) In view of the invalidation of
the awards of the All India Industrial
Tribunal by the Supreme Court, Gov-
ernment have to set up machinery for
the settlement of the disputes which
were covered by the previous -adjudi-
cation. The question of bringing
banks in Part B States within the
scope of that machinery will be
examined.

TRAINING OF DISPLACED PERSONS

*4852. Shri V. K. Reddy: Will the:
Minister of Rehabilitation be pleased
to state:

(a)- the number of displaced per-
sons given technical and vocational
training during the last three years;
anan

(b) whether Government propose
to start new Centres to train these
persons and if so. what are the places
selected and what is the number to
ne trained during 1951-527

The Minister of State for Rehabili-
tation (Shri A. P, Jain): (a) Nearly
41,000 up to the end of February, 1951.

(b) Yes. New Centres are proposed
to be started at Katni (Madhya Pra-
desh), Chamba (Himachal Pradesh),
in the displaced persons’ colonies
around Delhi, and in. the Railway
Workshops at Bikaner and Jodhpur in
Rajasthan. Proposals regarding
opening of new Centres in other States
will be considered when received. A
total training capacity of 16,000 is
rontemolated during 1951-52 as against
13,000 in 1950-51.

SALT CONTROLLER'S DEPARTMENT

*4853. Shri V. K. Reddy: Will the
Minister of Works, Proiuction and
Supply be pleased to state:

(a) whether the recommendation:
of the Estimates Committce made on
the Salt Controller's Organsiatinn
have been accepted and implemented;

(b) whal are the rccommendations
implemented; and

(c) what is the saving to the
Government due to the implementa-
tion of the recommendations?

The Minister of Works, Production
ond Supply (Shri Gadgil): (a) and
(h). Out of the 13 recommendations
made by the Fstimates Committee on
the Salt Controller’s - Organisation,
Government have so far accepted 9.
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The remainder are under examina-
tion. A statement showing the recom-
mendations that have been accepted is
placed on the Table of the House. [See
Appendix XXVIII, annexure No. 18.]
These will be implemented as soon as
possible.

(c) A saving of Rs. 2,67,000 has al-
ready been eflected by surrendering
a large. number of posts from 1st
October, 1950. If any further reduc-
tion is practicable, consistent with the
eficient supervision of production and
control of quality, it will be effected.
In addition to this, the major portion
of the expenditure amountin; to
Rs. 10 lakhs per annum on the ‘“‘watch
ond ward” staff will also be saved
when this staff is gradually disbanded.

YARN FOR HYDERABAD

*4854. Shri Pu Ramaswamy: Wil
the Minister of Commerce and Indust.
Ty be pleased to state:

(a2) monthly quota of yarn allottéd
to Hyderabad from January, 1981;

(b) what is the amount of yarn
needed for a handloom for making it
work throughout the month; and

(¢c) whether Government propose
to increase the monthly quota of
yarn for Hyderabad State?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The month-
ly allocations were as follows:

January, 1851 ......... 4;2164 bales.

February, 1951 ... ...... 2,628 bales.
March, 1951 ............ 2,628 bales.
April, 1951 - ......... 2,628 bales.
May, 1951 ............... 3,628 bales.

(b) On an average about 20 lbs. per
month will be the normal require-
ments of a handloom.

(¢) The Government do not contem-
plate increasing the monthly auota of
any individual State but each State's
equitable sham will go up with the in-
creased availability of yarn to realise
which the Government are taking all
steps. The yarn quotas are also being
refixed on the basis of the number of
handlooms, powerlooms and other in-
dustries and if any State’s flgures
justify increase it will be done.

SALVAGE OF WASTE PAPER

*4855. Dr. Deshmukb: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) whether any steps have becn
taken for the salvage of waste paper.
If so, what and how far they huve
been effective; and
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(b) whether there - is any scheme
for co-ordinating work in thig conneu-
tion between the Centre and the
States and if not. whether Goveru-
ment  are likely to consider the
matter?

The Deputy Minister of Commierce
and Industry (Shri Karmarkar): (a)
Yes, Sir, waste paper from various
Government offices is salvaged and
offered in the first instance to the
paper mills, as this is a valuable raw
material for the paper making indus-
try. If, however, the paper mills re-
fuse to accept this material, it is dis-
posed of in a manner considered most
expedient by the authorities concern-

.. No information is available in
regard to waste paper Adrising from
private sources.

(b) State Governments have also
been requested to offer their waste
paper arising in the first instance to
the nearest paper mills. There is no
specific scheme for co-ordinating work
in this connection between the Centre
and the States.:

NEwsPRINT FROM U. S, A.

391. Shri Amolakh Chand: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether US.A. has decided to
export 10,000 tons of newsprint fo
same [riendly countries;

(b whether these friendly countries
include India also; and

(¢)whether the Government of India
have received any information officially
and if so, when the newsprint f{s
expected?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
to (¢). Government have no infor-
mation. If the hon. Member is refer-
ring to the allocation of newsprint by
the Pulp and Paper Commodity Com-
mittee of the International Materials
Conference, Washington, to countries
in dire need of newsprint, his atten-
tion is drawn to my reply to Starred
Question No. 4734 asked by Shri R.
K. Sidhva on the 31st May, 1951.

TEXTILE MILLS AND SUGAR FACTORIES

393. Shri' Amolakh Chand: Will the
Minister of Commerce and Industry be
pleased to state:

(1) the number nf textile mills and
sugar factorles Installed in the years
1949, 1950 and 1951 in India;

(b) how many of these are State-
owned and how many private; and
(c) whether Government contem-

plate to install any such mill o
in the current financial year; factory
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The Minister of Commerce and In-
dustry (Shri Mahtab): (8) The infor-
mation is given below:

Textilos 1949 . 1950 1951
Ootton . . . 10 10 13
Bilk and Artificial 8ilk &8 a3 127
Woollen . . . . 2

Total . 988 75 140
Sugar . . .3 s 1

4 JUNE

(b) None of these is State-owned.

(c) No, Sir.

*UMBRELLA RiBs

394. Shri S. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number and amount of
umbrella ribs imported since 1947
(year by year);

(b) the number of indigenous fac-
tories producing umbrella ribs in
India;

(c) where those
situated;

(d) what their annual production is;
and

(e) whether they enjoy any nratec-
tion?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.

(b) Three.

(c) Two in Calcutta and one in
Bombay.

(d) The production in 1950 was
37,546 dozen sets.

(e) No, Sir.

factories are

STATEMENT

ort figures in respect of um-
brg_ﬁ? ribs gre not separately recorgled
in the Sea Borne Trade and Naviga-
tion Journal. However, the total value
of umbrella fittings including umbrella
ribs, is given below:

Year Total value

S Y
1947-48 75,680,108
1048-49 51,58,447
1949-80 53,91,651
1950-51 47,25,315.

(up to 28-2-51).
W'I.‘he Inﬂx'dustry does 1.+ enjoy any
protection at present. g

————
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INDIANS OVERSEAS
395. Shri Kishorimohan Tripathi:

Will the Prime Minister be pleased to
state:

(a) the total number of Indians
overseas, such as have not given up
Indian citizenship or as have not taken
up citizenship of a foreign country; and

(b) in which of the following three
areas is their number the largest:

(i) West, (ii) Middle East, and
(iii) Far East? :

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b). It
will be exceedingly difficult to give ex-
act information regarding the ques-
tion asked by the hon. Member. In
countries where large numbers of
Indians have settled quasi-permanent-
ly or permanently like Burma, Ceylon,
Malaya and East Africa, a very large
number have not yet settled whether
they will remain Indian nationals or
accept the citizenship of the country
where they are staying. In placeg like
Malaya, the contents of Malayan citi-
zenship and nationality are not yet
very clear. So there is a possibility of
Indians deciding to opt one way or
the other. For the time being it can
only be said that those who have ap-
plied for Indian passports or register-
ed themselves with our various
Missions . can be considered to be
Indian nationals definitely. If that in-
formation will satisfy the hon. Mem-
ber. it can be collected and laid on the
Table of the House in due course.

ExPORT AND IMPORT LICENCES

896. Shri Jhunjhunwala: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total amount for which
export and import licences (separately)
for consumer goods (excluding food
grains), raw materials for industrial
purposes and capital goods (giving
figures separately) r the years
1948-49, 1949-50 and 1950-51 were
issued lo (i) established dealers, (ii)
new comers and (ili) consumers; and

(b) the total value of materials
imported and exported on Government
account during the years 1948-49,
1949-50, and 1950-51 (1) for Govern-
ment use, and (ii) for other purposes?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The information asked for by the hon.
Member is not readily availabie as
goods are not classified for export and
import purposes under th adings
mentioned by him. siderable
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amount of time and labour will be re-
guired for the collection of the infer-
mation, which will not be commen-
surate with the results achieved.

It is also not possible to give the
total value of the export licences
issued because in some cases licences
have been issued for physical quanti-
ties of goods without specifying their
value. However, figures of actual ex-
ports given below will convey an idea
of the total value of goods exported:

{Inlakhs «f Rs.)

Exports 1848-49 1949 50 1950-51

Raw materials. 12,510 15,812 17,634
Other gnods. 29,09% 31,749 38,176

Totsl 41,602 47,081, 55,800

The total value of import licences,
in broad -categories, is given below:

(In lakhs of Rs.)

TImporia 1048 40 1949-50 1950 51

Capital gaods. 10,750 4,835 7,318

Raw materials, Included 291 270
in “QOther goods.”

Other goods. 73,048 23,835 46,642
Total 83,798 28,901 54,013

(b) The following is the total .yalue
of goods (excluding foodgrains) im-
ported on Government aecount:

(Value in lakh fRa.)

1948-49 1949-50 1950-61

(i) for Government 828 1,160 508
fequirementa.

(i) for Qivil 888 1,86 215
requirements,

The allocation given above is, how-
ever, approximate as it depends upon
the ultimate end-use of the stores im-
ported. There have been no exports
on Government account.

POWERLOOM FACTORIES

th”g}[is?? sthléglnm Mahata: Wwill
e nister o mmerce and Indus-
try be pleased to state:

(a) the number of powerloom tex-
-tile factories in the country;

(b) the installed capacity of thes
factories; pacty ¢
(c) the production of these factories
in the last three years; and
126 PSD '
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(d) the cost of produection of these
factories as compared to textile mills”

The Minister of Commeree and In-
dustry (Shri Mahtab): (a) 3466.

(b) 22,658 looms.

(c) and (d). No actual statistics of
production of these facturies are main-
tained. But on an average the annual
production is estimated be 85°mil-
lion yards. As there is no control
exercised on this cloth, its cost of pro-
duction is not available.

StaTUS OoOr WOMEN

398. Pandit Mualshwar Datt
Upadhyay: Will the Prime Minister be
pleased to state:

(a) whether the countries which
participated in the International
Convention were unanimous in their
decision on the status of women; if not,
what the position was; and

(b) what steps are propaged to be
taken towards the im plementntlon of
their recommendations

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The Com-
mission recommended the adaoption of
the International Convention by 11
votes to 0 with 3 abstentions (Poland,
the U. S. 8. R. and the U. K)).

(b) Our Constitution pravides for
cquality of status and  oppartunity
amongst all the citizens of India irres-
pective of sex. There is no discrimi-
nation between the sexes In the matter
of elections and appeintments to pub-
lic ofices and in the performance of
public functions. The question of im-
plementing the recommendations of
the Commission for the removal of
discrimination does not therefore
arise.’

ARREAR® OF RENT FOR GOVERNMENT
QUARTERS

399. Shri Sidhva: Will the Minister
of Works, Production and Suppply be
pleased to refer to the answer to part
(d) of Starred Question No. 4245 asked
op the 17th May. 1951 and state:

(a) whether the records of the Estate
Office taken away by the staff who
opted for Pakistan were recalled from
the Pakistan Government;

(b) whether any representation was
made to Pakistan Government on this
matter; and

(c) what is the effect of the new
steps taken to improve the position?

The Deputy Minister of Works, Pre-
duction and Bupply (Shri Buraso-
hain): (a) and (b). No.
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(¢% A sum of Rs. 2,31,174/- was
cieared out of the total arrears of
Rs. 13,47,301/-, during March and
April, 1961; recoveries are made more
promptly and less arrears are accru-
ing. But it is too early to fully gauge
the effects of the revised procedure.

ExPoRT QUOTA TO TEXTILE MILLS

»100. Shri Sidhva: Will the Minister
?t C&Temerce and Industry be pleased
O 8 .

(a) which of the textile mills have
been granted increased quota for the
export of cloth under the new policy;

(b) how many have taken advan-
tage;

(c) whether there has been any ob-
jection from any assoclation to this
new policy?

The Minister @ Commerce and In-
dustry (Shri Mahtab): (a) Out of the
total quota of 844 million yards fixed
for this year, mills will recelve special
quotas as indicated below, in addition
to what they may get on the basis of
their direct shipments during the
prescribed basic year fixed for cloth,
i.e. 1948, 1948 or January-June, 1950;

15 million yards for uneconomic
mills on the basis of the balance
sheets of the mills, Allocations have
not yet been finalised. /

20 million yards for mills which
have established a reputation for their
products by direct exports on the
basis of quantities actually exported
in 1948, 1949 and loomage.
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10 million yards for post-war mills
on the basis of the number of spindles
and looms.

40 million yards for all mills on the
basis of the deliveries for export dur-
ing 1950.

(b) The quotas have been released
very recently and it is teo early to
safayﬂi:ow many have taken advantage
of them.

(c) Yes, Sir.

YARN SUPPLIES TO AJUDHIA TEXTILE
MiLLs

401, Shri Sidhva: Will the Minister
of Commerce and Industry be pleased
to refer to his reply to part (¢) of my
Starred Question No. 3661 asked on
the 19th May, 1951 and state why the
total supplies of 38804 bales were
made to Ajudhia Textile Mills from
May, 1950 to March, 1951 :in excess of
their monthly quota of 263 bales?

The Minister of Commerce and In-
dustry (Shri Mahtab): For most of the
period mentioned by the hon. Member
quotas of Delhi State were compara-
tively high. The Ajudhia Textile
Mills requires over 500 bales pe.
month to run two shifts and the sup-
ply to this mill from May, 1850 till
the end of February, 1951 averaged
361 bales per month. Due to the
general shortage of yarn when all
State quotas were reduced, the quota
for this mill was fixed at 263 bales,
which is the minimum required to run
one shift. This arrangement came
iﬁ)tsol operation with effect from March,
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PARLIAMENT OF INDIA
Monday, 4th June, 1051

The House met at Half Past £ight of
the Clock.

A [MR. SPEAKER in the Chair|
QUESTIONS AND ANSWZIRS

(See Part I)
9-39 a.mM.

MOTIONS RE. DELIMITATION OF
CONSTITUENCIES ORDERS, 1951.

Mr. Speaker: There is one matter
at the present stage which is of a
procedural character. Sub-section (3)
of section 13 ot the Representation of
the People Act, 1950 provides that
amendments or modifications to the
President’s Order shall be made only on
motions made before the House with-
in twenty days of the laying of the
Order on the Table. There are certain
delimitation orders in respect of which
today is the last day or tomorrow
perhaps. They may be moved now
and the discussions might take place
later on. I will therefore call upon
hon. Members who have tabled or given
notices of such motions, and all that
they need say is ‘I move the motion’.

*{ The motions are aiready printed in
the Order Paper and they should be
legally before the House and the oro-
visions of the Act will come later on.
If this is not done today, hon. Members
may perhaps iind that they are barred
from making their motions. So I
will call upon each Member. The first
set refers to motions for modifications
in respect of Parliamentary and As-
sembly Constituencies (Assam) Order.

AssaMm ORDER

¥ Shri Chaliha (Assam): I beg to
move:

[For text of the motions see
Appendix XXXIII, annexure 1. ]
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Maulvi Faiznur Ali (Assam): I beg
to move:

[For text of the motions see
Appendix XXXIII. annexure 1.]

~ Shri J. N. Hazarika (Assam): I beg
{0 mgve:

{For text of the motions see
Appendix XXXIII. annexure 1.]

The Minister of Law ¢Dr.
Ambedkar): I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

BiHAR ORDER

Shri Ram Dhani Das (Bihar): I beg
to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Dr. Ram Subhag Singh (Bihar): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Kshudiram Mahata (Bihar): I
beg to move:

[For texi of the motions see
Appendix XXXIII, annexure 1.}

Shri P. G. Sen (Bihar): I beg to
move:

{For text of the motions see
Appendix XXXIII, annexure 1.]

Saikh Mohiuddin: I beg to move:

[For text of the motions see
Appandix XXXIII, annexure 1.]

Shri S. N. Das (Bihar): I beg ¢to
move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri B. R. Bhagat (Bihar): I beg to
move.

[For text of the motions see
Appendix XXXIII, annexure 1.]



Shri Ansari (Bihar): I beg to move:

[For _text of = the motions see
Appendix XXXIII, annexure 1.]

ORIssA ORDER
Shri B. Das (Orissa): I beg to mazve:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Biswanath Das (Orissa): I bheg
to move:

[For text of the motions see
Appendix XXXIII, annexure 1.] )

Dr. Ambedkar: I beg to move:

[For _text of the motions see
Appendix XXXIII, annexure 1.]

WEsT BENGAL ORDER
Shri A. C. Guha (West Bengal): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Himatsingka (West Bengal): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri 8. C. Samanta (West Bengal):
I beg to mave:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri B. K. Das (West Bengal): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Bhatt (Bombay): I beg to
move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Dr. Ambedkar: I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Chattopadhyay (West Bengal):
I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Sidhva (Madhya Pradesh): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

HYDERABAD ORDER

Shri Mirza (Hyderabad): I beg to
maove: .

(For text of the motions see
Appendix XXXIII, annexure 1.]

Dr. M. C. Reddy (Hyderabad): I beg
to move:

[For text of the motions see
Appendix XXXIII, annexure 1.}

Shri 8. V. Naik (Hyderabad): I beg
{c move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

MapHYA BHARAT ORDER

Dr. Ambedkar: 1 beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

PatiaLa aND East PUNJAB STATES
Un1oN ORDER
Sardar Sochet Singh (P.EPSU.): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Sardar Ranjit Singh (P.EP.SU.): 1
beg to move:

[For text of the motions sce
Appendix XXXIII, annexure 1.]

Sardar B. S. Man ‘Puniav): I beg to
move:

[For text of the motions see
Appendix XXXIIT, annexure 1.]

RajasTHAN ORDER

Shri R. C. Upadhyaya (Rajasthan):
I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri M. L. Varma (Rajasthan): I beg
to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Asawa (Rajasthan): I beg to
move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Bhatt: I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Dr. Ambedkar: I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

TRAVANCORE-COCHIN ORDER
Shri Lakshmanan (Travancore-
Cochin): I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]
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Shri Eyyunni (Travancore-Cochin): .

I beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

ParT C STATES ORDER

, Prof. Yashwant Rai (Punjab): 1 do
not want {0 move.

Shri Kesava Rao (Madras): I beg to
move:

[For text of the motions see
.Appendix XXXIII, annexure 1.]

Shri Rathnaswamy (Madras): I beg
to move’

[For text of the motions see
Appendix XXXIIT, annexure 1.]

Shri Senayane (Bombay): I beg to
nove:

[For text of the motions see
Appendix XXXI1I, annexure 1.]

Shri D. Sanjivayya: I heg to move:
[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Puli Ramaswamy (Hyderabad):

I beg to move: )
[For text of the motions see

Appendix XXXIII, annexure 1.]
+Shri V. J. Gupta (Madras): I beg to

move:
~

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Arigay Ramaswamy (Hydera-
pbad): 1 beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

Shri Sohan Lal (Uttar Pradesh): I
beg to move:

[For text of the motions see
Appendix XXXIII, annexure 1.]

h. Ranbir Singh (Punjab): I beg to
4 move:
[For text of the motions see
¢ Appendix XXXIII, annexure 1.]
Dr. Parmar (Himachal Pradesh): 1
beg to move:
[For text of the motionss see
Appendix XXXIII. annexure 1.]
Dr. Ambedkar: 1 beg to move:

[For text of the motions see
Apgendix XXXIII, annexure 1.}

Mr. Speaker: I will just recapitulawe
the names of those hon. Members who
did not respond:

—. Shri R. K. Chaudhuri, Shri Ramraj
, Jajware, Shri Kailash Pati Sinha, Shrj

J. H. Subbiah, Shri Ramachar, Kaka
Bhagwant Roy, Prof. Yashwant Rai
(The hon. Member though present, did
not want to move), Dr. M. V.
Gangadhara Siva and Shri Channiah.

In vi2ws <f the fact that this matter
comes, in a sense, all of a sudden, I
would like to give each gentleman a
chance to make his modification motion
even at the last moment, if he comes.
We might, if they are present request
them to move before the House dis-
perses today.

Shri J. N. Hazarika: Saome hanx
Members who have submitted their
motions are not here. If they appear
again. will they be allowed ta move
them?

Mr. Speaker: Yes. They may give
the motions now and at one o’clock to-
day, there will be again a call {or
these motions.

Shri Sidhva: What will become of
those Motions for which Members are
absent?

Mr. Speaker: The hon. Member wiil
hear me again. I said I am keeping
the whole thing open till one o'clock to-
day. If they are present by that riine,
they will certainly get an opportunity
and their motions will not be ruled out
fcr the reason that they were absent
when they were called.

Sardar B. S. Man: When does the
last date expire? I shink the last date
expires tomorrow.

Mr. Speaker: I have made it clear
even in the beginning that our rules
require one day’s notice for any motion.
If a Member does not give the nec
notice, he cannot claim the benefit of
limitation.

Sardar B. S. Man: In that case, only
19 days will be available.

Mr. Speaker: Order, order. Il is
true that 19 days are available. The
law provides that a motion should be
made within 20 days.” But, it does not
abrogate all the rules of procedure cf
the House and it does not mean that
at the last moment somme Member can
make a motion. A motion has to be
made according to the rules of pro-
cedure of the House. The Rules re-
quire one day’s notice. One day’s notice
should be given. I have made that
clear in the beginning.

I have not mentioned two names:
Mr. Haque and Mr. Velayudhan among
those absent. Friends may kindly
communicate to them.

As regards the Orders which were
placed on the Table two days later, I
shall follow a similar procedure.



10114 Industrial Disputes
(Amendment and
Temporary Progisions) Bill
_ Dr. Deshmukh (Madhya *’radesh):
“Tomorrow is the 20th day. for those
orders which were announced and plic-
ed on the Table on the 16th.

Mr. Speaker: I shall calcuiate,
Whatever it may be, we will take care
_ to see that-ttey are not allowed beynnd
limitation and that those within
-limitatinn are not left out.

‘Now, we will
iegislative business.

Shri Sidhva: Before you proceed
with the business, we would like to
know as to what shall be the business
before the House. The other day the
hon. Prime Minister...

.Mr. Speaker: Crder, order.

proceed wita the

:Shri Sidhva: If you will give m2 ¢a2
‘minute, Sir....

Mr. Speaker: He will come to knmw
immediately. As [ proceed wiin the
business. he will know what the busi-
ness before the House is.

Shri Sidhva: Not for today. The hcn.
Prime Minister said that the business
that he wants to put through during
this session was, first the Constitution
Amendment Bill, then, Part C States
‘Bill, and then the Delimitation of
Constituencies, and that the GCovern-
ment does not intend to procced
further. He also said that the Govern-
ment would like to see that the busi-
ness is over on the 7th, in any case not
later than the 9th. I understand that
the Part C States Bill iIs being post-
poned. If that is correct, I would like
‘to know how we proceed.

Mr. Speaker: The whole thing is
coming b:fore the House. Hon. Mem-
bers are in the know of things much
mmore than 1.

Shri Sidhva: I do not know.
Mr. Speaker: I will now call upon

‘the hon. Shri Jagjivan Ram to make
his motion.

INDUSTRIAL DISPUTES (AMEND-
MENT AND TEMPORARY PROVI-
STONS) BILL

The Minister of Labour (Shri Jag-
Jivan Ram): I beg to move for lcave to
introduce a Bill further to amend the
Industrial Disputes Act. 1947 and to
‘make certain temporary provisions re-

lating to pay and allowances of certain
workmen.

Mr. Speaker: The question is:
“That leave be granted to intro-

duce a Bill further to amend the
Industrial Disputes Act, 1947, and
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to make certain temporary pro-

visions relating to pay and

allowances of certain workmen.”
The motion was adopted.

B'lslhri Jagjivan Ram: I intrcducs the
ill.

GOVERNMENT OF PART C STATFS
BILL

Mr. Speaker: We prcceed with the
Part C States Bill.

The Minister of States, Transport
and Raitways (Shri Gopalaswami): [
regret I have to seek the indulgence
of the House for making a statement
in regard to the Government of Part C
States Bill. 1951, put down as an item
of legislative business on the order
paper. The House was to have com-\
menced today the consideration of the
Bn_ll clause by clause. Hon. Members
will remembdr that tne Motion for
taking the Bill into consideraticn was
carried on 25th May 1951. On the
same day. bothi my hon. colleague, the
Home Minister, and myself had an
informal meeting with such of the hon.
Members as had given notices of
amendments to the Bill as well as a
few others. At that meeting some
progress was made in carryving out an
examination of clauses 1 to 8 of thd «
Bill and in arriving at an agreed
understanding with respect thereto. At
a second meeting which was held
yesterday, we found, howevar, that
there was a unanimity of opinion in
favour of changes which go beyond the
scope of the present Bill and which
would alter it altogether in substance.
The hon. Members interested in the
Bill, who were present, unanimously
desired that the Bill should not be
further proceeded -vith now and that
Government should reconsider the
position and come tc a fresh decision.
They realised that it would not b
possible for Government to reach an
such fresh decision and io bring up the
measure in a reshaped form before
the end of the current session. In the
circumstances, the further considera-
tion cf the Bill will have to bhe held
over. subject to the approval of the
House. »

A great deal of time and thought
was devoted to the framing of the Bill
by Government and practically at
every stage the opinion of the hon.
Members concerned in Part ‘C’ Sta
or of Members of the Standing Com
mittees of the States and Home
Ministries, was consulted. The House
has already spent a considerable time
in debating the main policy underlying
the structure of this Bill, and, by
carpying the Motion for consideration.
must be deemed to have gener
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blessed it. But, as all the hon. Mem-
bers, who met us yesterday, have, with-
out any dissent, expressed the wish
for a postponement of this Bill, I have
no option but to place it before Parlia-
ment. I profoundly regret this develcp-
ment and can only express my sincere
apologies to the House. '

Mr. Speaker: Practically, it is a
motion for postponement, aad there-
fore, this business will be adiourned
now.

Prof. K. T. Shah (Bihar): I was not
able to follow the hon Minister. 1
understand it is to be postponed. It
does not mean that it is dropped and
I hope it will be brough’ up by the next
session.

Mr. Speaker: That is how I under-
stand it. It is not ¢ proposal to drop.

Shri Gopalaswami: It is only a post-
ponement.

Mr. Speaker: It is only a postpone-
ment.

Shri Deshbandhu Gupta (Delhi). May
I ask. Sir. whether the intervening
period will be availed of by the Govern-
ment for further consultations and
reconsideration of the Bill with a view
to make such changes as was the desire
of the hon. Members who met the two
“fion. Ministers, so that the Bill may
come in the revised form at an early
date in the next session?

10 a.m.

Shri Gopalaswami: Government have
undertaken to consider what the hon.
Members have stated as their views on
the Bill. They cannot commit them-
selves to an acceptance of all tnat was
stated by hon. Members.

Shri Biswanath Das (Orissa): May
I know whether you regard this metion
as a motion or as a statement? 1f it
is a motion, I would like to have a
little say on this important guestion.

Mr. Speaker: The question is
important, I agree. But it i3 now a
question as to whether it should be
postponed or not. and on that we need
not take much time, both because of
the pressure on the time of *he House
and also because the reguest has been
made unanimously. I understand, by
all the Members who come from the
Part C States.

Shri Biswanath Das: I will be sorry

if the views of only the Members from

‘- the Part C States are laken Into con-
-Esideration in this connection, because
this involves an annual expenditure of
about Rs. 2 crores to cover the delicit
in these States. :
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Mr. Speaker: Order, order. That is
going into the merits and arguments
on the question. The Bill is coming
before the House and the House is

entitled to have its say. But if the
Part C States... Y ' €

Shri Gopalaswami: There were also
a few who were not representatives:
from the Part C States.

Mr. Speaker: But if the very people
for whose benefit this Bill is being
brought in are unanimously agreeable
to the provisions of the Bili being
reconsidered, then a postponement be-
comes inevitable.

BUSINESS OF THE HOUSE

Mr. Speaker: And now we proceed
to the next item. But there is just
one pecint I would make clear. I da
not find the hon. Law Minister or the
Minister of Parliamentary Affairs here..
We have postponed consideratica of

* the Representation of the People BAlL—
the third reading of it—and in view of
the large number of amendments that
had been accepted some consecuential
or verbal amendments were necessary.
And the postponement was with a view
to examine the position aad bring in
a list of amendments which Govern-
ment want to put. But I have not yet
received any amendments. This point
may be borne in mind.

The Minister of Home Affairs ($hri
Rajagopalachari): Your insiructions
will be communicated. Sir. -

Prof. K. T. Shah (Bihar): May 1
know whether Members can be given
a copy of the final Bill with all the
amendments that had been accepied
incorporated in it?

Mr. Speaker: That seems to be diffi~
cult because the amendments have not
yvet been handed over to me. But
verbal amendments which are propes--
ed in the third reading will certainly-
be circulated to Members.

Shri J. R. Kapoer (Uttar Pradesh): .
If we could get « consolidated list of:
all the amendments that have alveady:
bheen passed, we may be pble to give-
some help to Government 1n giving the:
final touches to the Bill

Mr. Speaker: Now. the position Is
this. The scope of the third reading is
strictly restricted. It is more or less
a business of the draftsmen. I agree
that theoretically it is always possible
that someone may be able to give
beiter forms to verbal amendments
than the draftsmen. Bul we must also
look at the quantum of wurk that will
be thrown on the Secretariat for this
S purpose. We shall print it &s soon as
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[Mr. Speaker]

‘it has passed througn this process.
‘Otherwise there will be double pressure
on the Press and unnecessary irouble.

Shri Sidhva (Madhya Prade h): Sir,
these will be consequential amend-
ments. And so should we not* proceed
with the third reading and discussions
and in the meantime the consequential
changes may be placed before the
House?

Mr. Speaker: It is bewter to have the
amendments before us, even thcugh
they are verbal ones. The Law
Minister or the Government may feei
that they are consequential or verbal
ones, but some other Member may
say that they are not.

Shri Kamath (Madhya Pradesh):
Will the House have a fair notice of
the consequential amendmenis?

M. Speaker: Yes, and what is fair
notice the hon. Member has to leave
it to the Chair to decide and the Chalr
w1 always te fair and just

Shri Kamath: I am sure ¢f that.

Shri Savish Chandra (Uttar Pradesh):
Sir, apart from consequential amend-
ments. it was agreed that certain cther
amendments will be allowed {c be
moved ih regard to clause 122. For
instance it was agreed that words like
“lambardar” and “Patil” etc. would be
deleted in the third reading stage and...

Mr. Speaker: Order, order. What-
ever was substantially agreed to will
be carried out. If that is not done, the
{Aon_.t Member may invite my attention
o 1T

GO-SAMVARDHAN BILL

The Minister of Food and Agr-
culture (Shri K. M. Munshi): I beg tc
move:

“That the Bill to »nromote
“‘Go-samvardhan’ and for matters
connected therewith, be referred to
a Select Committee consisting of

- Beth Govind Das. Pandit Thakur
Das Bhargava. Shri B. Shiva Rao,
Sardar Sochet Singh, Dr. Panjabrao
Shamrao Deshmukh, Shri Gulab-

shankar Amritlal Dholakia,
‘Shrimati Uma Nechru. Dr. Ram
Subhag Singh, Shri Dev Kanta

Bornoah Shri T. D. Pustake, Shri
T. Husain, Shri A. M. Rathna-
swamy, Shri Gokulbhai Daulatram
Bhatt. Pandit Shiv Charan Lal,
Shri Pranlal Thakorlal Munshi.
Shri Mihir Lal Chattopadhyay.
Shri Chandrika Ram, Shri
Deshbandhu Gupta. Thakur La!
~ Singh, Shri G. Ramachar, Shri
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Amolakh Chand, Chauahuri Ranbie
Singh, .and the Mover with
instructions to report by the last

day of the first week of the next
session.”

I may however add that in view of .
the fact that we have had the henefit

of a lengthy debate on the motion of

my hon. friend Pamndit Thakur Das

Bhargava, if we could cut short our

digcussions on this question—and

most of us have a common aim here—

I am quite willing to cut dawn the

period and say that the report of the

Select Committee should he befere the

House before the close of this session.

That of course depends upon the

House and not on me. If hon. Mem-

bers are prepared to economise time

and sit down_to business, we can disa_
pose af this Bill in this session.

Shri  Sidhva (“ladhya Pradesh):
gl?t(l)eis it mean that we sit beyond the
o 3N

iari K. M. Munshi: T would reguest
Mr. Sidhva tc drst listen to what I say
and then he can do exactly what he
likes. I kncw a very large number
of hon. Members who are anxious to
get this Bill through before we dis-
perse. But the thing is in the hands
of the House. These praposals have
been before the House and the country ™
for the last few months. The pro-
visions have been before the varicus
committees connected with food and
agriculture and in February I placed
the salient features of the Bill before
the House. Of course, unless hon.
Members feel that a full-fledged debate
is more important than the despatch
of this Bill, we can economise time
now. It should be possible to enact
this measure before the end of the
session, because there is no controversy
about it. The important features of
the Bil! have been discussed on the
previous occasion. The main feature
is to set up a central council for
Gosalcs and several States have
accepted it and there is also the pro-
posa! of a certain cess on the sale of
bovine cattle in order to have the
whole scheme put forward. I am
anxious that before the Parliament
comes to an end, this should be enact-
ed into law and also the provisions
implemented so that we may feel satis-
fied that in this important matter we
have been able to achieve some rasults.
I am more anxious to achieve resultt)
than put a Bill on the statute book.
My appeal to the House is to arcept
the other course. cut short the debate.
go to the select committee straight-
away and bring out the Bill. I am
quite willing to accept one week’s
time for the return of the report.
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There is one other matter which I
would like to announce to the House.
During the budget debate Members
were pleased to urge upon me the
necessity of earmarking a portion of
the grow more food grants for the
purpose of the development of bovine
cattle. 1 promised at that time that
the maiter would be examined by me
in_ _consultation with the Finance
Minister. 1 am glad to announce to
the House that Rs. 20 lakhs out of the
grow more food grants have been set
apart for this purpose. Whether that
amount will be spent or not will not
depend on me but with the dispatch
with which you put this Bill on the
statute book. With these words, Sir, i
place the motion before the House.

Mr.. Speaker: Motion moved:

A “That the Bill to promote
‘Go-samvardhan’ and fcr inatters
connected therewith, be referred
to a Seiect Committee consisting
of Seth Govind Das, Pandit
Thakur Das Bhargava, Shri B.
Shiva Rao, Sardar Sochet Singh,
Dr. Panjabrao Shamrao Deshmukh.,
Sori Gulabshankar Amritlal
Dholakia, Shrimati Uma Nehru.
Dr. Ram Subhag Singh, Shri Dev
Kanta Borooah, Shri T. D. Pustake,
Shri T. Husain, Shri A. M. Rathna-

, swamy, Shri Gokulbhai Daulatram

Bhatt, Pandit Shiv Charan Lal, Shri
Pranlal Thakorlal Munshi, Shri
“Mihir Lai Chattopadhyay, Shri-—
Chandrika Ram. Shri Deshbandhu
‘Gupta, Thakur Lal Singh, Shri G.
Ramachar, Shri Amolakh Chand,
Chaudhuri Ranbir Singh, Shri
T. N. Singh, Shri Thirumala Rao,
and the Mover with instructions
to report by the last day of the
first week of the next session.”

1 find that there are alterations in
the names as between the originai
,(wnotion and the one now moved. It

ould be better to give a complete
and final list at the beginning instead
of making changas thereafter, that
creates some confusion.

Dr. Deshmukh (Madhya Pradesh):
I beg to move:

“That the Bill be circulated fcr
the purpose of eliciting opinion
thereon.”

Mr. Speaker: By what date?

» Dr. Deshmukh: By the last day of
the next session.

Mr. Speaker: Amendment moved:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the last day of the next
session.”
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I may make the position clear with
regard to this. Naturally a number of
hon. Members will desire to speak.
w1l} remind them of the convention
which we have been following. Un-
less the measure is of a very important
nature, which of course will be decid-
ed by the Chair, people on the select
committee should not try to participate
in the debate, so that those who are
not in it may be able to give their
views fully for the consideration ef
the Select Committee. This convention
nas been consistently followed in this
House and will be followed in this
case also.

Pandit Thakur Das Bhargava
(Punjab): When there is another
motion to the effect that the Bill be
circulated for the purpose of eliciting
public opinion thereon, certainly those
persons who are interested in the Bill,
though they might be on the select
committee, should be given an
opoortunity to speak.

M:r. Speaker: That is a very intelli-
gent argument to sidetrack the issue.
Cnce a Member gets an opportunity
to speak he will naturally speak ou
the entire Bill. He will try to impress
upon the House the necessity of the
various provisions, etc. and that means
that I will have to allow the Members
of the select committee also to take
part If Government were to accept
the motion for circulation, then the
matter would stand differently.......

Shri K. M. Munshi: Sir. T oppose
the motion for circulation...

Dr. Deshmukh: The time has not
yet come for the hon. Minister to
reply.

Mr. Speaker: So in view of this
those who desire that this Bill should
be put through quickly need not speak

on the question of the circulation
motion.

-

& Mfa= I\ ;T AN, qH
AT Y TE I BTG AT A af
g1 a1 f& S *w fadFT FaA
(Select Committee) & FiFT I
g Awar Arfgg | qg @ FETORGT
He @ et & oy FE A WA
aqaTg Y FF 937 § | AR AW e
FT ot fewtaadt (consciousty). .

WA WP ¢ F (T WY QqE
R T | faw T az g e oy e
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[sreaer wyraT]
QT F1 3 ar A ¢ urt 4 g9
qIET T G T@T T ]T Fe 1FF
T T ATAR AG FA AT
FitF 77 s 5 97 Wiz gwv
(urgent measure) & | FwT 37
wifgd fF 3@ a< &9 A9 9 2z9 W
g F 3 A zizw (House) #7
FET FH F | IHifae ger< (hon.
Member) ag st «wa g 5 713
FAIAAF (convention ) 7zT A=31 3 1
qaiw ol & 3 fF ¥ 97 047 =Jiw
g fow & fow g@@T (exception)
FA0 AT 1« 7 @« g fFoag
QRS FIT qTST [0 HET 2
|5 M= I\ : (17§97 q17 AT
gt Nird | A Ay aafer Ao o3A
fas (Bill) & aga ¢ aF wgad T4
& a8 T T H®T 3 % 74 fadae
FRATINAHI A S | DA AT H
gl § fF 0¥ S A w4 wm &l
AT MR FAF AT AT aqiHd ST
W faw q 10 Afr & g 4
AN Y fadFe FHE 7 A AT &,
agsvaﬁwéwar JE §
FEqR AR

T ATT IAAAT |

If the hon. Member is so keen he
can get out of the Select Committee.
1 think that this practice which we
have been following during the last
two and a half years has been in the
general interest. If the hon. Member
feels that he is not in agreement with
what is proposed in the Bill......

&5 Mg 0| : 7 FF T1di § G843

afl g1

(English translation of the above

speech)

Seth Govind Das (Madhya Pradesh):

Mr. Speaker, Sir, I have to ask you

one thing. You have just now stated
that those persons who would be on

7 yifas qwaz
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tiie  Select  Committee. should not
speak.  Generally speaking, this may
be a good convention, but sometimes
we have to make  exceptions to a
general rule. For 2 pascn like me
who is consciously...... -

Me. Speakei: [ understand your
argurnent. The only point is whether
11iis question is of importance ¢r not.
You and the other hon. Mcmbers have
been working on it for the last so
mainy jyears. I do not want to :nake an
exceprion 'in this case because it is
clear t5 me that this is an urgent
meas.re. so we should finish our debate
on this suoject within the shortest
possible time and take up the next
item of the business befcre the House.
The hon. Members also agree that this_
is a very good convention. The oaly
question is whether this subject is
really of such importance as to call
for an exception being made to this
cchvention. I do not think it is so
essential a thing as to call for an
exception to the general rule.

Scth Govind Das: Sir, you inay at
least listen to what I have to say.
Parsons like me. who do not agree-
with this Bill to a great extent, want
to make it ciear why they want
serve on the Select Committee. An
so I request you that such persons
should be listened to who. like me, do
not agree with this Bill in full, but
would at the same time like to continue
on the Select Committee. so that they
might make their position clear.

Mr. Speaker: I understand what the
hon. Member says. If the hou. Mem-
ber is so keen he can get out of the
Select Committee. I think *hat this
practice which we have been follow-
ing during the last two and a half
years has been in the general interest.
If the hon. Member feels that he is
not in agreement with what is pr
posed in the Bill......

Seth Govind Das: I do aot agree
with several provisions of the Bill.

Mr. Speaker: If he thinks that he
canno® put the Bill into the shape he
desires in the Select Committ2e and
that his speech would be more effective,
it is open to him to get out of the
Selecrt Committee. That is a matter
for him to decide. The caly pro-
position is that he must abide by a
certain convention which we haves
tried to set up in the interests of a
short, quick and more etfective
debate. The debate on this motion is
more for the purpose of getting the
reactions of the other Members of
the House. so that they may be tuken
into tonsideration by the Members of

Pl



10124 Go-samvardhan Bill

the Select Committee. The hon. Mem-
ber can get an opportunity after-
wards. Let us now start the debate
with this background. :

Pandit M. B. Bhargava.
[MR. DEPUTY-SFEAKER in the Chair)

Dr. Deshmukh: I have moved a
motion for circulation and that I be-
lieve should have precedence over any
other business.

Dr. M. M. Das (West Bengal): On a
point of information, Sir, the Minister
said that Rs. 20 lakhs have heen set
apart from the grow more food funds
for the uplift of the cows...... :

Mr. Deputy-Speaker: When the
Minister is again on his legs that
question may be put to him

Pandit M. B. Bhargava (Ajmer): We
have been hearing about this
Go-samvardhan Bill for a pretty long
time and now we have it before us,
but simultaneously with its introduction
the hon. Minister has requested
the House that debate on this Bill
should be very, very short so that it
would enable him to go through with
the Bill during the present session.
He also told the House that he has
given considerable thought to its pro-
visions and that as they are of a non-
controversial nature there need not be
a very long debate on it.

The House remermnbers that it had to
deliberate on several occasions in the
past on this very subject. There was
the non-official Bill moved by my
friend. Pandit Thakur Das during the
discussion upon which we were assur-
ed that as the Government intended to
pilot a comprehensive Bill on the sub-
ject that non-official Bill need not be
pressed. Well. I have gone through the
provisions of this Bill but I tind that
the most important thing which was
the subject-matter of Pandit ‘'thakur
Das’s Bill is disappointingly missing
from this Bill. One of the main
objects of this Bill appears to be the
organisation of Cecntral and State
Councils of Go-samvardhan in Yart C
States. The setting up cf a
Go-samvardhan Fund contemplated
under clause 10 is another object of
the Bill. The third object is that
every gowshala. established or main-

~tained on the day the Bill comes into
force in any Part C State shculd be
registered under the provisions of the
Bill: it is also provided that such
registration shall be compulsory for
newly started gowshalas or pinijrapoles.
These, in a nut-shell, appear to be the
objects of this BiH.
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Now what were the objects cf the
non-oificial Bill moved by Pandit
Thakur Das? As far as I remember
it was a very small, two-clause Bill,
and its only object -was that the
slaughter of wuseful ard productive
cattle may be absolutely banned in
Part C States. And on that occasion
the hon. Minister as also the Deputy
Minister assured the House that the
Bill which they were draftig. which
is now before the House, will ¢cover the
important provisions of Pandit Traxur
Das’s Bill. But I am very sorry io say
that there is no provision here which
absolutely obans the slaughter of vse-
ful cattle in Part C States, arnd tlicre-
fore with this important object missing
from this Bill I submit the House. cn
that occasion, when it was assuied that
that non-official Bill need not he
pressed., was misled by the assuraace
of the Government. As I subrnitted
then and as I reiterate today, it +‘./as
nothing but an assurance by Gavern-
ment in order to sabotage the ricin
principle of that Bill, namely the
banning of slaughter of useful cattle in
Part C States. Is there any provision
here towards that end? My hon.
friend may lay his flngers on clau-e ¢
which lays dewn that it will be within
the powers of the Central Go-
samvardhan council to make regnia-
tions for the banning of the
slaughter of useful and produc-
tive cattle. But that regulation
may or may not te enacted by the
council. Tn fact. if I may be permitted
to remark, this is only an attempt to
defer the main question of whether
this Government is or is not prepared
to ban cow slaughter in Part C States.
We were toid that this Bill which was
intended for application tc Part C
States would in fact serve as a model
for all the States to follow. 1 submit,
Sir. the provisions of this Bill cre
wholly disapoointing and should not
be accepted by the Select Committee
as they are. One particular fact to
which the Select Committee must
attend is the absolute prohibition of
slaughter of useful cattle anywhere in
Part C States and to orovide for suffi-
riently high oenaltv for contravening
those provisions. Now this was the
one obiective with  which that non-
official Bill was moved and this is the
one objective that is missing here. [
am very doubtful whether it will be
ooen to the Select Committee to go to
that extent because the orohibition cf
slaughter of cattle as such. it may be
argued. is absolutelv beyond the scnoe
and ambit of this particular Rill
whose main object is to establish Go-
samvardhan councils. If that is so,
I respectfully submit it is no use
going ahead with this Bill. Already
there are vinjravoles and gowshalas
in various Part C as also other States
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which have been running with
state aid even when
Government was in

from earlier days private charity has

een doing its best for the preservation
and protection of cattle. I know in
Ajmer there are a number of
gowshalas, If the Government has the
intention of giving protection to these
gouwshalas or of assisting them, they
can do so otherwise than through this
Bll_l. Sir, no one can say that the
objective of Government to preserve
and protect the cattle ang improve the
breed is not a 800d objective, but be-
fore the breed or quality can be
improved the life of the cattle raust be
Saved. Therefore if tnig sine qua non
of prohibition of slaughter is not the
object of the Bill and if the Govern-
ment is not prepared to go to that
extent, I say it jg useless to claim
t}}at any real protection or preserva-
tion is sought to be achieved tarough
the provisions of this Bill.

out any
1 the foreign
existence; even

My submission, therefore, is that the
Gg\'erxlnlent must make it clear that it
will be within the scope of the Select
Committee to absolutely ban the
slaughter of usefyul cattle in Part C
States._ This must be the first
condition. After fulfilling that con-
dition along need Government look into
the question of establishing Go-
samvardhan councils as contemplated
in the Bill and whether the scope and
sphere of activity of  those councils
should be as restricted as is laid down
in clause 4. '

Then, Sir, it is said that this
Council may enact certain regulations
whereby it may ban the slaughter
or prohibit the slaughter of useful and
productive cattle and any contravention
of such regulation will be punishable
with a fine of Rs. 100 or simple
imprisonment of one month. [ submit,
Sir, that looking to the conditions in
the country, looking also at the fact
that a very large number of nuseful
cattle are being slaughtered, this
quantum of punishment is ludicrously
low. If it is your object to ban ard
prohibit the slaughter of useful cattle,
then those who infringe this law must
be adequately and sufficiently punish-
ed.

Then, Sir, the motion for circulation
-of this Bill is more or less of a dilatory
character inasmuch as there cannot be
any difference of opinion in the House
or in the country upon the necessity of
giving protection to the cattle and
improving their breed. On this matter
‘there is complete unanimity of opinion
in the country. As such I submit that
the motion for circulation may not te
-accepted, or in the alternative the hon.
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Minister should make it clear that it
will be open to the Select Committee
to go into the question of prohibiting
the slaughter of cattle. Ir I understooq
him correctly, it will not be within the
Scope of the Select Committee L0 enter
into this proposition as to whether
cattle slaughter could be prohibited
absolutely. It can only deal with the
question as_ to how the State
Samvardhan Council, or the Central
Samvardhan Council should be organis-

ed and what will be their functions,
duties, etc.

Another object of this Bill is to
establish what is called Samvardhan
Fund under section 10 and it is cen-
templated in section 13 that it will be
open to the Central Samvardhan
Council o1 its branches to levy a cess
on the sale of cattle on oceasions of
fairs, or markets. Now it has not been
specified what is going to be the
quantum of such a cess and what will
be the purpose for which this fund will
Ve utillsed. It is also not quite clear
from the provisions of this Bill what
Government shall coatribute to {his
fund. My submission is that the
Select Committee should make it in-
cumbent upon the Government to make
a contribution of at least 50 per cent. v
of what is realised by the imposition
of the cess or by private dcnationg.
Until and unless this is done, the insti-
tutions will starve and the Central and
the State Councils in the absence of
sufficient funds at their disposal will
not be in a position to do much. The
Select Committee should therefore
make it incumbent upon the Govern-
ment to make a certain percentage of
contribution annually and that should
not be less than 50 per cent. of what
will be realised by the Central Cuuncil
or the State Council through the
imposition of cess or through any ,
private doration.

Then, Sir. the Bill should be more
specific about the functions of these
State Councils, in what manner the
staff are to be maintained by the State
Councils so that they may render
effective service to those institutions
which exist in various parts of the
country. It is possible, as has been
the practice with funds collected ’by
such institutions. that a good portion
of it may be utilised only for the pur-
pose of maintenance of staff and a,
very small portion of it may go for the
benefit of the institutions which are
sought to be benefited.

, Sir, I leave it to the Select
Co'It:lr‘:lri!ttesel to see whether it should
make it compulsory that every Insti-
tution either existing today or which
will come into existence hereafter 'm.
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necessarily be registered. My
mission 1s that our experience ot
governmental institutions and the
working of their machinery has so far
not been very satisfactory and it
registration is made compulsory it may
amount to undue interterence with the
activities of such charitable institutions
which have been prospering in this
country tor a very long time. If we
can depend upon the philanthropic
spirit ot the citizens of this counury
many such institutions will come irto
existence, whether Government extends
its helping hand or not. My sub-
mission, therefore, would be that thit
compulsory registration may be done
away with. You may make it a
condition that those institutions only
which are registered under the pro-
visions of this Act may be entitled to
governmental assistance, financial or
otherwise. That is understandable,
but to make every institution com-
pulsorily registrable does not appeal
to me.

sub-

There is one other point to which I
would like to draw the attention cf the
House and it has not at all been con-
sidered. The main thing upon which
the preservation, protection and
improvement of the breed of cattle
depends is the quality of grass and
other fodder that is made available to
it. Is there anything in the provisicns
of the Bill as to how the State Councils
or the Council at the Centre will be
competent to see that proper portion
of Jand in every village or in every
town is set apart for grazing purposes?
We have seen from day to day and
from year to year that grassy areas of
land are decreasing. Therefore, if this
Council is to effectively function and
also to attain the object which it has
in view the first and {oremost condition
should be that the Council at the
Centre as also the State Councils
should be competent to secure from
the Local Governments sufficient open
grassy lands reserved for the purpose
of the cattle. Until and unless this is
done it is idle to talk about protection
and preservation of cattle.

These are some of the few suggas-
tions that I want to maike; but I want
to repeat once more that the first and
foremost object of the Select: Com-
mittee should bz to enact certain pro-
vis‘ons by which the slaughter of cat-
tle may be absolutely prohibited in
Part C States and any person violating
such provision should be liable to be
punished very heavily. Until this is
done, to talk of cattle preservation, its
protection and improvement is idle. I
do not want to stand in the way of the
progress of this enactment. I wish
that it should be placed on the statute
book, with the qualification and the
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suggestions I have made, as 2arly as
possible. With these remarks 1 support
ine provisions of the Bili.

Shri Kamath (Madhya Pradesh):
Beztore you cail upon tne next speaker,
wilil you Kindly permit me 1o inwerrupt
1n Lne aebaie 1or a while and 1nvie
your atteniion to a rather unportant
matter which 1n my humole judgment
touches tne dignilly and the priviuege
ot the Houser Yyou will recail and
tne rouse will recoitect, tnhat auring
the sSecond Reading oi the Constitution
Amenament Biil...

Mr. Deputy-Speaker: Instead of
interrupting 1n the course ot a Bill the
hon. iemoer will Kildiy glve notice
and lntimate to tne Chair, and we wili
nx a tune to consider tne questicli.
‘I'nat is 1the better course. ‘

Shri Kamath: But it is about the
pubilcation 1n cerialn newspapers Ol
certaln lLi.atter reiating to the rroceea-
mngs ot the mouse which had been
expunged.

¥ir. Depuiy-Speaker: The hon. Mem-
ber wiil ginaly wait til tne Bill 1s
over. we have started tne proceedings
or the douse. Whenever ine Chair's
attenilon 1s arawn to something and a
decision is invited, the Chair would
certainly like to nave nouce so that
the Chalrman can come prepared and
give a decision on the spot. However,
1II this matter is of such urgent
importance, let it stand over till inis
But is tinished.

Shri Kamath: I want only to ipvite
your attention to it and leave it to
you for decision later.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly pass it on to me.

Shri Kamath: But the
know.

Mr. Deputy-Speaker: Then let him
raise It aiter the Bill is over.

Dr. Deshmukh: I have movad the
amendment that the Bill be circulated
tor eliciting opinion thereon and I
have mentioned that the last date of
the next session should be the date
befure which the opinion should be
coliected. My reasons for moving this
motion are two-fold. As has been
pointed out by my friend who has just
sat down, the BIill is entirely unsatis-
factory from the point of view of many
hon. Members of this House. This
House had debated the question of
cow-slaughter over and over again and
there are many hon. Members of this
House who are very keen that the
slaughter of useful cattle should be
prohibited and prevented not only in
Part C States but, as they would like,

House must

e
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all over India. Tha

géts}:) luut/ihlcl_l certain tpz‘:!\?:téh?\/[g;rgose'

fesalu }w{nf Wwere muoved and. cieba?:l

In ¢ whichulse as well as certaj, Bill

Parliamany 1008 Pericds of time o7 151
nt  have ¢ OF this

Governm_ent was ftrying to -

ting an enactment

slaughter were ha

{ng.t would comep&};wt’g?}i t\h (?t G(?ver!:
ich will at least veth a Bill

demands. '

Now, what is t i i
:zi’ntg‘heretisbno Sfogglilo;hzts s §rore
1 ou fri
which cow-slaggmé,r lwgﬁlcf'rfnd' o
gd éven in the p -
aving a Bill of thj i ,
th‘ meet the wishgsng;ureso‘;/nhemhfdnes
Members of the House h *hane
agitated this question ove “ind have
again and over which very | th
speeckes were made and a lot oei’ntg' 4
of this Hoqse was taken, what j \trlr])c
?urpose \Vhl('h' it is going’to serve'§ Se
ar as the principles of the BiIl| o
concerned I am in agreement q:'e
them.'and I think. if for no other rewl n
fexcept to'regulate the gqowshalas '\vl'lasigg
are running amuck with the 'Qnds in

Das who has spent a3 1 i

I ' NAs s ife-time o IW-
slaughter. how could he bee ;:’tlff:l’:;i
with those orovisions? It ig im ossi
ble. And he has expressed... nposst-

Mr. Deputy-Spe : 3 i
of Cow-slaughtell'). sker: On prevention

Dr. S : .
mea‘;ﬂ. ls)ﬁfhmllkh. That is what I

Shri Himatsingka (We t al):
He has used the word de?iberaBtg?)sdl)‘

Dr. Deshmukh: No. Sir. H
I? On_the‘one hand there is ?:‘grt;?gig
something in the Bilj which is desir-
al;le. But the cuestion is whether the
Bill goes sufficiently far to meet the
wishes of the peoole whom the various
hon. and venerable Members think
they revoresent. According to me they
represent a verv microscopic minority
and the view-point they represent is a

retrograde or reactionary one. It is an’

orthodox ore. By apnealing only t
the relizious sentiments of the ol
i S ecple
they thm]{ that this will serve th?ampin
the elections as a good placard or
<logan  for heing returned tc the
House. In spite of twentv-eight veurs
of wnork mv friend has doubts about
enlistinz oublic supvort and he wishes
to show that he has done some service
for the prevention of cow-slaughter,
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Seth Govind Das: It will be known
as to who comes and who does not
come.

Mzr. Deputy-Speaker: They reached
this point long in advance of the
elections, even in the Constiiuent
Assembly.

Dr. Deshmukh: But he wants to get
something passad in the House in this
session or the next so that it wiil ba a
feather in his cap which my [riend
will adern and exhibit all over his
cons'ituency. From that point of view
it was not very charitable of my
friend to threaten me that he will take
copies of my speech against cow
slaughter and tell the voters in my
constituency not to return me!

Pandit Thakur Das Bhargava: But
my hon. friend has never been against
cow slaughter..

Dr. Deshmukh: That is perfectly
correct. And yet my hon. friend Seth
Govind Das does not believe me that
I have not spoken against cow
slaughter. But this is a controversy
between rne and my friend who comes
from the same Province. So I do not
want to take up the time of the House
so far as that is concerned.

My main point why I do not like the
Bill in its present form is that it should
have really provided for the purpose
for which it was urged that it should
and that purpose should not have been
given a complete go-bye. Secondly, as
regards control over gowshalas, even
those provisions are halting and not
adequate. Because., what my hon.
friend has provided is that they shall
be compelled to register. What does it
mean? It does not mean that the
authority who wili force them to
regisier will be able to enter into the
accounts. give them a scheme accord-
ing to which the money should be
utilised, or bring to book any people
who have misappropriated the funds, in
a summary manner. Even my friend
the last speaker has admitted that the
funds of th2 gowshalas are proverbially
misused. From that point of view,
also, be even so far as the control of
thie goushalas 1s concerned the Bill does
not go far enough. And. of course, it
does not touch the other point of
prevention of cow slaughter at all.

So far as my proposal to circulate
the Bill is concerned I have very many
purposes in view. One of the purposes
is that my hon. friends who represent
the particular point of view should be
convinced that their point of view is
really a popular point of view and if
the popular point of view is opposed to
them it should be possible for the
people to express that also. Because
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this is not a simple matter. of some
people’s sentiments or the religious
notions of certain individuals however
placed. It is a very important question
from_the economic point of view.

Seth Govind Das: On a point of
order. The hon. the Speaker had said
that those persons who are on the
Select Committee will not speak on
this motion. Dr. Panjabrao Desh-
mukh’s name has been proposed
for the Select Committee, and he has
moved another motion that the Bill
should be circulated for eliciting public
opinion. Either he should press his
motion on which he is speaking or he
should withdraw from the Select Com-
mittee. May I know whether he can
deliver his speech when his name has
already been mentioned amongst the
Members of the Select Committee?

Shri J. R. Kapoor (Uttar Pradesh):
It might have been without his
consent.

Mr. Deputy-Speaker: The hon. Mem-
ber will state only such points as are
necessary for supporting his motion.
In respect of an hon. Member who
wants to have a motion for circula-
tion, evidently to avoid the motion for
circulation, his name has also been put
on the Select Committee so that his
views may be ascertained. This is an
exceptional case. However, I would
request him to confine himself to the
points which are necessary to persuade
this House to accept his motion for
circulation instead of a motion for
Select Committee.

Dr. Deshmukh: As I was saying, it
this Bill is circulated, we will know
once and for all the view of the people
of this country on this important issue.

Mr. Deputy-Speaker: Has the hon.
Member a genuine desire to obtain the
views of the public when he says that
it should be obtained before the last

It may not
be obtained at all.

Dr. Deshmukh: I am prepared to
amend it if it is necessary.

iMr. Deputy-Speaker:
is a dilatory motion. It is indefinite
and out of order. I can immediately
say that it is not a bona fide applica-
tion. If I were to exercise the power,
I would say it is out of order. I am
not going so far certainly. However,
he has been allowed to move the

Prima facie it

~g motion and he can go on. I would only

say that he should not attribute
motives to hon. Members. .

If the hon. Member is only interested,
he would not have pitched it to the last
day of the next session. Hon. Mem-
bers while speaking here ought to be
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chary in not making aspersions against
other hon. Members when they are not
allowed to speak.

Dr. Deshmukh: [ only praised the
services rendered by my hon. friend
Seth Govind Das. So far as my
friend’s point is concerned, you have
already answered that and I do not
think [ need take the .me oi the
House. But I beg to submit that a
dilatory motion is not unparliamentary
nor is it a motion which can be ruled
out tor thai reason. It is pertectly
within the rights and priviieges of the
Members to make a dilatory motion as
such. But that is not my intention. I
am prepared to modify the da.e, if it
is necessary and if you wouid permit
me to do so.

My point is that the Bill even so far
as wne regulation ot the gowshalas 1is
concerned, does not go far enocugh.
And secondly if we are trying 0 pro-
tect tne cow from ihe humanitarian
point of view, why shou.d we ais-
criminate between one animal and
another? 1t we are going to taxe so
much trouble cver cows, why shou!ld
we stigmatize the gcats, the lambs, the
chickens, the pigs, the butfaloes etc,,
as if they were very inferior. They
also possess animation; they are also
useful and they can also be put to
various purposes. So this is really
creating disatfection and discord in the
bovine world and making them fight
against each other, although they have
no means of doing so except tarough
us. I personally thought tnat i we

were really moved by humanitarian
motives..

Mr. Deputy-Speaker: The hon. Mem-
ber rinds other communities excluded.

Dr. Deshmukh: Yes, in a way. Back-
ward communities are not i1uuay pPro-
vided tor. After ail we are oaly
dealing 1n this inatier of the regutation
ot gowsnaitas witn rart ¢ >States aud to
this extent this Pariiament 1s convetted
into a sort ot a provinclal assemoiy. 1
tnought that mosi of tnese maters are
such wiat they can reauy oce reguiawed
by municipa: laws. mn most oi the
municipalities, tnere are regu:ations
for tne preventicn of siaugater or use-
tul cows and tnere e ialier rests,
vut my hon. friends irom tine Part C
Staies have got tne privilege o1l bring-
Ing even the most trifling or matters
whnich could be dealt wita by a local
board or a gram panchayat to this
august House. But we can’t prevent
tnis. So from that point of view I
submit that this Bill, so far as ils pro-
visions are concerned, is unsatisiactory
and there is also another objectional
feature over which people’s opinion
ought to be taken and that is the
matter of taxation. Of course my boa..
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friend is very charitable with the funds
ot the Government of India. He has
got huge sums—crores of rupees—at his
disposal and a small amount of 2 lakhs
could be spared by him easily. As a
matier of fact it was decided by a
resolution of the Standing Advisory
Committee that this Bill after scrutiny
by the Government should come back
to the Standing Commit‘ee but nothing
of the sort was done. The hon.
Minister can flout the wishes of the
House and the Standing Committee as
he likes. I feel that we should not
waste the time of the House in this
manner. I would have liked that this
Bill before coming to the House should
have been scrutinized by the Standing
Committee and in all probability the
Standing Committee would not have
given its consent to this Bili in its
present shape. This Bill does not
make any adequate provision what-
sover so far as the question of cow-
slaughter Is concerned. That is dne
transgression which my hon. friend is
guilty of and therefore, I urge that the
bora fides of the Government are not
quite clear and convincing and then
there is the question of taxation. I
do not know if hon. Members of the
House want to create a precedent for
imposing taxation for any purpose
which the Government think proper
without consulting the people. 1
personaily have no objection but then
here you are providing a cess on the
sale of cattle and it is upon that that
you want to preserve the cattle and
keep certain staff which would be
required to be engaged. Instead cf
doing this, I would have much liked it
this sum of Rs. 10 lakhs were avail-
able for the feeding of the children.
That would have served more than one
purpose. Rs. 10 lakhs are going to be
spent on the gowshalas and other things.
I solemnly promise that with Rs. i0
lakhs, I will feed 5,000 children
throughout a year and these 5.000
children will be able to look after the
cows and the milk they will get provide
excellent nourishment to them. -Their
being fed free would also serve as an
encouragement for them to protect the
cows tar better than any staff would
do it. 1 can therefore give an
assurance to look after the cows in a
much better way and instead of spend-
ing those funds like this and irnposing
taxation for such a purpose, I wish ihe
Covernment would state clearly what
they are trying to do. The ignorant
people ought not to be exploited. .We
are told that the cow is sacred and it is
our duty to pass some legislation. Those
people who have never spent any
money on cow protection by themselves
are trying to be-charitable at the cost
of other people. So I submit that this
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Bill is first of all insufMcient and there-
fore'lt 1s unnecessary. It does not
provide for the purppses which we
have in view and lastly there is the
proposal of taxation without consul‘ing
the people which is objectionable. The
hon. Minister need not care what the
people from Part C States might say
becausc he can come from
Bombay to take his seat in the next
Parliament. I think it should not be
the practice that taxation measures
also  should be ushered in in this
indirect and back-hand manner and the
peoples’ morey should be spent on any
purposes without consulting them. If
the people of Part C States require it
and are prepared to submit to taxa-
tion. I can understand it. 3y main
purpose is that in a taxation measure
like this the people of the province who
are going to be affected ought to be
consulted. It should also be seen
whether the Government can spen
these Rs. 2 lakhs out of its own funds.
If there 1is proper regulation of
gnwshalas, there will he crores of rupees .
available. I may assure the House
tha: the gowshala funds have not come-
from big merchants or traders; they
come from the ordinary cullivators; in
every market, there are certain funds
whicn are taken frem the ordinary
consumears. sellers and purchasers of
various articles. There are crores cf
rupees lying wih biz sethias and
traders and whose accounts are not
properiy kept. The Central Govern-
ment by bringing the gowshalas under
stricter and greater control ,could have
got all the money they need. But in-
stead the hon. Minister has chosen to
provide rupees two lakhs without con-
sulting the Standing Commitiee and I
do not think the Standing Finance
Committee has as it should have raised
any objection to it. I only want to
know., what is the purpose in spending
Rs. 2 lakhs only on Part C States and
what about the rest of India? 1 feel
that this Bill should go before the
people and they should be in a position
to say whether this is a proper and
adequate measure and give their
opinion about the funds also. My hon.
friend is wrong when he thinks that
the Select Committee can incorporate
prevention of cow-slaughter in it. It is
impossible. The principle underlying
this Bill is only the contircl of gowshalas
and you cannot with the best will in
the world incorporate...

Mr. Deputy-Speaker: Sub-clauses 2
and 3 of clause 4 refer to the prevention
of tislla,.xghter and pro.ection of bovine
cattle.

Dr. Deshmukh: Even so it might
remain there like the directive princi
ples so long as there is no penal clause.
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There is no penalty laid down, even so
far as non-registration is concerned.

11 am.

Shri Himatsingka: There is a penal
clause.

Shri K. M. Munshi: My hon. friend
has not read the Bill properly.

Dr. Deshmukh: I am sorry that it
escaped my attention. But, I submit
that it would not be possible to extend
the scope of the Bill to such an extent
as to incorporate what my hon. friends
have to suggest. From that point of
view, I would have liked that public
opinion should be ascertained and if
it is in favqur of the Bill, then alone.
it should be undertaken.

I moye.

Mr. Deputy-Speaker: Pandit Munish-
swar Datt Upadhyay. I thougnt Mem-
bers from Part C States may speak.

Shri Khandubhai Desai (Bombay):

It will affect subsequently all others
also.

Mr. Deputy-Speaker: I am not ore-
venting: I amn trying to give preference
to them. But, they are not availing of
it.

This Bill is going to the Select Com-

zxittee. Therefore, the hon. Members
«Will make their points.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I have to make certain
suggestions and I shall be as brief as
possible.

Mr. Deputy-Speaker: What 1 propose
to do, subject to the approval of the
House, is this. This Bill may not
take more than cne hour, that is up to
11.30 or 12 o'clock. Then, we will
have one hour more. Delimitation is
the next important subject.

I am told that the Government wants
tg move ihe Delhi Laws (Amendment)
BillL

qfga WARAX  IW@ I
IqETq WAIT, @ OgW I S
fF o TaAWE AY JH A I

¥a§ W 3ufeqw  fear wm @

~

agd fxAt & 39 Aag § qEel ¥ I

A AW A @ ag F AR
LY@ e M gaw fEm a1
73 48 91 % 3@ W & o J@a 99-
. ANt § ST AT qwx & wmr qifEd,
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frziw &1 & 1 3y 37 39 AR ¥
AT IR JHAT § IAFT AT
Fa§ UF femr wr =@ 3@
AT FT ATEAT TAT AT W AT AR
TH WA ) A @ 3 | F
T IH VAT F WA qWF A FTq
uF fadus it gufers frar mar a1
w9 ag fodus @ q@q F qmA 4r
39 T WA FAT A A qg FHEAT
7 % 39 999 ¥ a3 =9 & faaqs
ST A q=T T e § 5 AT &
TTET AT R AT 39 97 < 4T
I AT § I R S W)
I 3nErT fear FmgMr
Z9 AWM A3 Wm0 ¥4 4 fF w7 39
avg F1 fada® s q ag @93 &
AgEdt A A T A FY § A A
2 &Y WIEAT § IGH! QAR F @R
ge @mT 1A faad T A gw A
1 qfd M A 38 fagas AR 2w
#1 Iufa ¥ agT agETw v | e
3 g fadas 3@ waq F amw Iy
R FHT IR 9T Y A W 6 ag
A A I QA AN AN G 1w HF
TG & IEWT qA AG & A § )
T8 At ¥ TIAHE Y T FASY J47
A AR q370 F FAfEAT AT I Ay
f 9T I IIATS F I ATTE
FT UF AT FAMT FT I 3 39
EFH ¥ AR 99 IR €9 qEEy
@1 FW § 48 FW W o7 F27 4
FT T&Y 9 A oG § | 7 A quHay
fr ¢¥ faug 9T ot 39 wga fawx
# A I AT qga AR X AN qwQ@
B
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[afem gfrzas g ITeTia]

Ry #Y Iy ¥ 9 G6g ¥ gEel av
A efdfaa § wa g IR AW
Pram 2 fF 39T T3 wfae ey
AT & o 87 § A qdr gersiy Y
ot 3g W wifa s § o aw
g I g fF R WA @
agT 41 ITERT AR agd & smETE
& fF zar Amed A W oI OE
FT AWM fF FAY 98 qF FAd IF AT
T3 F AT IAET IuEfar aX A
e Ag faar o @ § A w9 W
HFHT FHAT a7 FT faar I Sy
S oza famm § A awT A AR
F7 AAZ { ANEST FEGT ISA 3§
29T #9497 OF f@ a7 | 7 AR
& fF oA S A7 oo wsEd £ fF
qg A1 fau s § ag agd qq &
HT IqN IF AT A A1 fF W
e @t adl @ § 1 wa-
AR F TT R AT g I H
F1E q1o7 @31 a1 § AR @w AR
N7 IZ F(LW J EE T@AT &,
38% fEATFT ¥ g WEAT WAy § A}
ag A=W AT § fF m|mF F:E AW
W 7 FME AF AT IgHT qrevEIfaT
qQAAT AT | H IGT /% A T
fRRzm g AgAT g fF Mg QY wraAr
@ A F feAmrd w9 oF fae ¥ fod
WY =i id &1 38 Wi 987 & g
s Frgm @A R AR s@
FATCET § 1A FAS W ¥
a1 1 W g v Iy A aqrad

@Y gu g awmy & FF gAR a3

A FT TR AN F qfcatc F faw sl
ST F=Y 7 § § ST gGHT AT R AR
WAF [T Iy WA § fF g
%1€ 7€ amm gad dm ¥ AT i 4
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9 faum ofeqg 7 29 w57 O famx
g WA A7 zavT feW aw
Q41 39 999 47 ZHIR Sl A3
AR § 39 7§ 7@AT T 39 92 i Frar
T AR FH FT AW T FT 42
FEAA FAT 4T | IZ FET AT AE
& 5 Saa T3F A 916 AT Y q@r
R 9% IR N 3w Ag T 39T
¥ 31 92 vaT F7 72 § 92 i
I I fmA A F gy @
TH 6L F FIT AW 2 A3 43

JUs D

s

‘“The State :hali endeavour to
organise agriculture and snimal
husbandry c¢n modern and scientinc
lines and shall in particular. take
steps for preservinz and improving
the breeds, and prohibiting the
slaughter of cows ard calves and
other milch and draught cattle.”

¥ TAF A IwAT ¥ I
¥ AT BT F FB AR FE AW
AN @Y T I F A awHar
f& @ AT FT ATST Q FFAT §
faar @& fF o AR @St T AT
R A 9T T ) 9 Tifegd | @i
T FEL AMAU FT AHF g IT6
ray W H TS T19 & qhar & Sfwa
STEl a% M WX Fe w7 g §
SR g fage s g A AT @
TH & 4g & AEY guAAT § AT |r *
f& & 7 faazw f5ar az=a a1 I3
ar R NYE, 9T T IR @9 T 3
IS FY AT 9 /X I9 IR A FA
FATET TAT ag Fgy A1 fF sEA @
T F gFH { J1 g qTH FEA
g o wifgd fF 9a«r 3w wTfe
7 fFr 9@ 1 T X HSTAT T -
g d q @iz @R fafaex
FEEw s S W W
¥ aveq & a1 faw @R & ww &
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foem & 78 9 Sy 79 Y 7 faedy
AL T UE A fT wEAm gy
St F | faEs F€ 1 e F 9

97 wEa S +f SEerwE S fafaee
qlgs T 3= 0T UF IET 39 ey
q G AT O OATH T AT g
fFaT At 1 ® IHET AT 47 fEeT
éraﬁwwwaﬁwﬁwaﬁ%
W F T F mmw §ogwer
AT F ATAA 97 IAT ATEAT § 1 SR
I HIHTIT AT

“As the House is aware. the
Cattle Protection and Preservation
Committee appointed by Govern-
ment made some recommendations
which were communicated to the
Provincial Governments for elicit-
ing their opinion before the
Government of India formulated
iheir own conclusions. As replies
from most of the Governments
have by now been received.
Government have come to certain
~conclusions which I may re-
semnounce to the House. The Com-
mittee recommended that the
slaughter of cattle was not desir-
able in India under any circum-
stances whatsoever and that . its
prohibition should be enforced by
law. The prosperity of India to a
very large extent depended on
cattle and the soul of the country
could feel satisfied only if cattle
slaughter was banned completely
and simultaneous steps were taken
to improve cattle which were in a
deplorable condition at preseni.”

And about the recommendations, he

aid:

“As most of the opinions
received from the provinces are
generally in favour of action
suggested in the first two
recommendations of the Com-
mittee, apart from the question of
cognizability of the offence which
will be examined, Government have
decided to accept those recom-
mendations and will take early
suitable action to have them
implemented.”

What were the recommendations?

‘hey are:
4

-

“(i) The first stage which has to
be given eflfect to immediately.
should cover the total prohibition

190 PSD
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7’

of slaughter of all useful cattle
other than as indicated below:

(a) Aunimals over 14 years of age
and unfit for work and breeding.

(b) Animals of any age
permanently unable to work or
breed owing to age, injury or
deformity.

(ii) Unlicensed and unauthorised
slaughter of cattle should be pro-
hibited immediately and it should
})e made a cognizable offence under
aw.”

aZy Z1 fawifer o 59 & qvaey
¥ Srald aamr fF g9 @ q
T F7 fom g1 7 w31 awmar e
T T #7 f5% 9 & arg Wy
I A fae qmAT & IT A AT IH W
aamr &3 e | ogern W |
57, =9 & worar S FAET 957 9
feeT f Zamer fear s € sawr
fraE v T gq ot T arfeR iar
2 f% ST Far WA ot |/ SAET SaAry
T g FRA F Fg g R

“This Committee is of opinion
that slaughter of cattle is not desir-
able in India under any circum-
stances whatsoever, and that its
prohibition shall be enforced by
law. The prosperity of India to a
very large extent depends on her
cattle and the soul of the country
can feel satisfied only if cattle
slaughter is banned completely and
simultaneous steps are taken to
improve the cattle which are in &
deplorable condition at present.”
a8y A & Y fx fafreex (Minister)
T A WMERTS AL qr qg FHSY
F foie § foa & s o% qama 2
g¢ Seei aqmr o f Iwh g
e 72 foar § | a9 AT & A8
g, ww  fafee 9g® s 39 997
g § , TR W TF TW IT WhT
T &7 {49 3@ W9 F 9T I av
&1 o | S G 9 39 O Ay
SiTfee grar a1 f s St faer & &7

g A gyt A s AR fufez T anza
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[dfea qAYzaz g SaTeTTH]
FZY AT & A TasE 7 S F
foar & S@ ¥ sqEe @ #rf faw
AT A TAHT JAA T F4T |
AMA FATT T W qrE 9R-¥-4 ¢ FY
ST & ¢

“It was meintioned on the last
occasion that Government would
like to prohibit the slaughter of
useful cattle, as laid down in the
directive of th-2 Constitution.”

ar ST W BT W AT &
sedax (Predecessor) amza 7
W ST | 9 TF FRET TA AT
FEET WY 7FT T A | T T F AT AR
F 912 o9 A faugE g AT A
Z Iq¥ qW@ AR AT AT | IqHT
S AFS g ITH HAGTT, AT A A
fraga frar, o wgFwT TEAEe
FT HEAF 31 T I9T 3 | I99 59
T RO AZ A ;Y I &, IEF
T YW e (T@TE 93q § | FAS qG
fears 2a1 & fF R w19 T FT &
e ¥ M AR %% ( Grow
More Food) #1 3k ¥ =<
fear @ & 1 @3 faw i g@R @R
fag ¥ AR QT 1 I W ="
% @gg F9 frar § AR & fa=y
g ¥ AT T AT F9 FT A 98 QT
g Saar #ifF I I A @ ar
g feo=ed 3X § | I S FH ER
SHF! AT WAT F=' g qEHGT g,
TF WEEAT KW G I WR IF
HFFL AT q UL AXTEAT FH F
foa qua T ke I @ F s=mEr
AR AR FH N oqer ad) § )

AN FHE W 4 ? 9T o9 AWy
g 5o aw @1 ag folé =+
g aR @A Twa fed fe T
e g T T P ] | F 1 E

4 JUNE 1951

Go-samvardhan Bill 10143

A A 2eT fF ATFR @ 9T AF
FAA o1 @Y &, #3127 (Slaughter)
B, AT AN A7 A9 79 Frard Fy
G A AT FT ATE AT T AQT
f e av6 Tz w1 framr A o
31 1@ fo 2 fafasdy 9% sad
(Ministry of Commerce) 7
A LY o-4 ¢ FTIFHF AR I T7 4F
foar § -

Extending Raw  Materials Pro~

duction—that is the neading—

394 A1 F3T 7

‘As regards hides. sne of the“wm
methods suggested to imrprove
nroductien is *he rem<s= 2] 7 ‘he
ban on cow-slaughter with a view
*0 ¢nabling more materials to fow
into the market, and the question
is undar examinaticn in con:uita-
ticn with the State Governiments.”

g 3T #ifedr  (Mentality)

g, T faora 3| @EA W IAF Fr

A FEA FAAET AT q, IAH AT
9T HR IJAHT ATEAE W WY gU
AT 3T FY JraAR FY WA qQ, qTEq-
T A I F TR G IAR qT WY
FIAHW U g FAT I9047 7 QI
§ 9% T® FF TET FAAT A G
g f AT S 1T T A1EY E A AR
T § AT AR §W F TS 98T
# fada® 5T 7€ 7877 T3 77 A3
sfFF Y fagas smar § I9Fr %y
#4913, ag ¥ 4 a3 fFar 0 F W2
HTH g AT I1gaAT § A1 qY B g L
WraAT & fqa ¥ a8 #g @ § AT
qF q19 W F QR AT 9T &7 A8 7
ﬁéﬁmmm%ma‘tt*’
ferrd T A @ Il A T AW
qE@ ¥ 99 Ara1 G § | WilE qw g

1)
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FZAEMHF I amad s wu I
YT YRR ) qreT T | F AE qwAAT
for Sogvl st sagaid #1 qg oA
W12 AT AT &, 39 B a7 FW F F1HY
fegpd a3, 1B TEUAT  FA
3G F FIW TEEN F GEAT § AR
q e T 40 feAvd g1 aFdr §
fRT A FEY § 06 99 ¥ U A A
AT | AT H13, A, T 99 F 917 g TAT
T 56 a8 a1 FT 31 74T § AT ATS
FT § a1 91%g 1 10T 3G & qFwS
AR CEr R Ao ST
FNE STH q0T M7 | 37 a9 AHT B
Z9d 30 # gamar g 5 osgr A% ax
TR FATFEU FT a7 5 IA%0
ag @y T AF HM R 37
¢ T3 FT IA F A7 AF AT ATTRI
qar 3 f5 33T QEaT A @it wd
ag QX7 T &1 qH¥AT | 3T HEAA FT T
A% aw@ ¥ T I G¥T | W A=
7 fAam sem f5 faowe Y
(Select Committee) F arw vt a8
fadgs sr @1 & A1 fasaz « @A F
IR 3@ 9 fa= # AR—IT-
HGS SAFT FE NG FIA I HAT
§— W A qg ARA § fF q@ FIAA
S rar § AF AW IW@r o fwd
W A WA & W fFogErT Se
T FAFT 79 ITH! TET JATHT
aifed e ¥ 98 T @R &, FITR
3, 39 T@ B $MA a9 I I&7 3,
AT 20 qEy w5 W grga &
o fae smar 41, 39 F fFE 9@
THA FT fZaT I AR oF ga< fao s
* FY Sg @ X f&Ar I a9 ¥ HIET
faw o § mar &, WEHe # fa@ A
g | SR e N
Iufa Fasdt §, T w1 fow ¥ wraw
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9ET qFAT &, qg Y FIAY § ar Ay
Mg s a1 Arac ¥
B EAZTHT Ae{ 44 A7 T4 FIAT
3070 3 g1 awAT &, A4T e faam

A

® At qAT qAAE FAT §

~

"G F gEdig 5 A F
Mz & fF 3z 39 oy a7 1
T 9T NI % A wz7 0w AUy
* (23 fam 7 w3 | F 417+ o de-
T farE #5A B L 37 140 4 wEW
T 7z = fa= 71 =37 777 37 AIK
i %7 % rm 537 Siaw =
TEEL T W @7 A1 AR fAEd
TR R A A AT N F g
TTHN 37T %

—_

(Znglisn 1, 7] he above

Pandit Munishwar Dati Upadlhyay:
Sir, various views have been expressed
2y Members of Parliament as well as
persons outside on the subject matter
of this Bill which has been introduced
today in the House on behalf of the
Government. And the most dominant
view was that the slaughter of all
useful cattle, especially of cows and
other useful cattle belonging to the
bovine family must be totally banned.
This was the view which most people
had and it was with this very view-
point that Pandit Bhargava had intro-
duced a Bill in this House somectime
ago. When that Bill was being con-
sidered by the House, the hon.
Minister informed us that he himself
was bringing forth a Bill to that effect
which  would include all impertant
aspects of the problem and provide for
all that was required in that matier.
He told us that a ccmprehensive Bill
would soon be ixtrcduced after a care-
ful study cof all bpros and cons. We
noped that the proposed Bill wwould be
in acccidarce with the opinisns and
views expressed by the Members cf
Parliament here and would be brought
forward after giving due regard .o the
feelings of the countrymen so that it
would satisfy the demands ot the
people and conduce to the well-bext}g
of the country. But when that Bill
came before the House and wlan we
studied it, we found that it met none
of our hopes. Many important things
have been left out. It only orovides
for a Caommittee of the Central Govern-
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[Paudit Munishwar Dalt Upadhyay]

mept and olher Cominittees of  the
various States which, after investigat-
ing into tine matler. would ilead to th:
establishment of a department under
the Cioveinment and this departmeat,
as all other dgpartments are dcing,
would look after and condurt this
work. This is what, in my opinion, is
.going to be. I do not think that a
-subject like this needs much emphasis
~or going into too much details on the
part of our hon. Minister because he is
very well kept conversant with th»
feelings of the countrymen and the
views of the Members of Parliament
in this respect. Moreover. I am rcoafi-
dent that he has always been in close
contact with the people of our country
and he is alse mindful of all such
associztions and institutions which hold
that it is vary esseutial and at  tie
sam. time very useful that our cattle
be wprotectad and carefuliy looked after
and that their siaughter be prohibited
by law. They also say that 3ll such
persons and bodies as are ituxking
advsitage of the position in the
absznce of any such law should be
forbiddsn to do so. But I am at a loss
to urderstand the dificulties and
obstacles in the way of the hon.
Minister which caused him to
‘bring out a measure which i3 so
incomplete and which does not satisfy
at all the feelings of the people. When
any one of us rises to speak about
these feelings, and particularly if he
belongs to the Congress he has a lurk-
ing fear .in his mind that he may not
be misunderstood and labelled as a
communalist. I wish to make it amply
clear that we are not guided zven for
a moment by any such feeling and we
do not consider the problem inspired
by any such notion. We only feel,
taking in view the well-being and
betterment of the country. that the
slaughter of cows, bullocks and
calves should be totally hanned. We find
that the question betore us is not
a new one. When at the time of the
framing of our* Constitution. this
question was being discussed in the
Constituent Assembly, many of the
hon. Members present here emphasiz-
ed this point and that was why this law
was made later on. This law is so
clear that it makes it obvious that
other sma'ler measures which we are
trying to take in this regard are in-
suffici>-nt and incomplete. In this con-
nection Article 48 of the Constitution
lays <own:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall In particular,
take steps for preserving and
improving the breeds, and pro-
hibiting the slaughter, of cows and
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caives and other milch and
draught cattle.”

Unless it is interpreted in a different
way with the help of a lawyers
triciceries, I do not think it can mean
inything else than that the slaughter
of cows and calves should be totaliy
prohibited. There can be a different
view so far as other cattle are concern-
ed but it is absolutely clear with regarc
to cows and calves. At least [ under-
stand it that way and, as I have sub-
mitted, leaving apart the lawyers
interpretation and their way of argu-
ing things, the intention of our Consti--
tution-makers was that a definite law
should be enacted totally prohibiting
the slaughter of cows and calves at
least. In addition to this, our hon.
Minister and Members of this ‘Iouse,
at any rate those who participated in
the framing of cur Constituticn nad no
aiifering opinions on this matter. [
woild submit one thing more to the
aen. Minister.  His predecessor, Shri
Jairamdas Doulatram also cnce
expras:ied his opinion while answering
a suestion on this subject. [ would
iixe to  read out a small relevant
pciiion. say a few lines, of what he
said in tiis connection. He =aid:

“As the House is aware, the
Cattle Protection and Preservation
Committee appointed by (Govern-
ment made some recommendations
whjch were communicated to the
Provincial Governments for elicit-
ing their opinion before the
Government of India formulated
their own conclusions. As replies
from most of the Governments
have by now been received,
Government have come to certain
conclusions which I may re-
announce to the House. The
Committee recommended that the
slaughter of cattle was not desir-
able in India under any circum-
stances whatsoever and that its
prohibition should be enforced by
law. The prosperity of India to
a very large extent depended on
cattle and the soul of the country
could feel satisfied only if cattle
slaughter was banned completely
and simultaneous steps were taken
to improve cattle which were In a
deplorable condition at present.”

And about the
he said:

recommendations,

“As most of the opinions recelv-
ed from the provinces are generally
in favour of action suggested in
the first two recommendations of
the Committee, apart from the
question of cognizability of the
offence which will be examined,
Government have decided to
accept those recommendations and
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will take early suitable action to
have them implemented.”

What were the recommendations?
They are:

“(i) The first stage which has
to be given effect to immediately,
should cover the total prohibition
of slaughter of all useful cattle
other than as indicated below:

(a) Animals over 14 years of
age and unfit for work and breed-
ing.

(b) Animals of any age
permanently unable to work or
breed owing to age. injury or
deformity.

(ii) Unlicensed and unauthorised
slaughter of cattle should be pro-
hibited immediately and it should
be made a cognizable offence
under law.”

These are the two recommendations
about which he said that the Govern-
ment had accepted them. I do not
know why some things have not been
included in this Bill even after the
acceptance of those recommendations.
Moreover, the intention of the Com-
mittee is quite clear from the Repoart
it has submitted of which mention has
been made here. I do not want to take
much of your time and therefore, T am
quoting from it. The Commitiee has
stated:

“This Committee is of opinion
that slaughter of cattle is not desir-
able in India under any circum-
stances whatsoever, and that its
prohibition shall be enforced by
law. The prosperity of India to a
very large extent depends on her
cattle and the soul of the country
can feel satisfied only if cattle
slaughter is banned completely and
simultaneous steps are taken to
improve the cattle which are in a
deplorable condition at present.”

This is the same thing which fc‘ue
Minister also yepeated. While making
a statement on the report of the Com-
mittee he stated that the Government
had accepted it. Not only this much,
but it was clear from the statement
which the hon. Minister, who is present
here, made while Pandit Bhargava’s
Bill was before the House that accord-
ing to the directive of the Constitution
and what other Ministers had said and
as accepted by the Govrenment, all
this would be incorporated in the new
BRill. You also stated on 12th April
1951:

“It was mentioned on the last
occasion that Government would
like to prohibit the slaughter of
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useful cattle. as laid down in the
directive of the Constitution.”

S0, you have said that and you
prgedecessox_' has also said the som
thing. This was the recommendatio
of the Committee as well. Now th
Bill that has been introduced contain
many provisions. As I have said be
fore. it seems that the Bill aims a
the setting up of another Governmen
department. Everybody knows hov
this department will function. Ther:
is only one good indication that a pro
vision of Rs. 29 lakhs has been madi
out of the ‘Grow More Food’ grant o
the Government. This department wil
work under Sardar Datar Singh. I
has done lot of ,work in this connectior
and when made responsible for it he
wxlll try to do whatever he can becaust
he is specially interested in this Kinc
of work. As regards the other cfficer:
of that department. they will =imply
go on inspecting here and there and .
thmk the House is well aware of thei
activities. They are not going to dc¢

-anything else,

And how can they work? (Consider
the report of the Government and the
way they are going to implement it
On the one hand the Government ar¢
going to ban the slaughter of cattle ané
on the other they are going to aci
exactly against it. This is a repert
from the Ministry of Commerce for
:%he year 1950-51. 1t is stated on page

Extending Raw  Materials Pro-
duction—that is the heading—

After this it says:

“As regards hides. one of the
methods suggested to improve pro-
duction is the removal of the ban
on cow-slaughter with a view to
enabling more materials to flow
into the market. and the question
1s under examination in consulta-
tion with the State Governments.’

This is their mentality. They are
working on these lines and it is said
that the Bill has been framed after
taking into consideration the main
features of Pandit Bhargava’s Bill and
the opinion of the country and ihe
viewpoints of those Members who were
in favour of his Bill. Practically, it
contains al] that you want and there
is no need of Pandit Bhargava’s Bill
But you have seen the provisions con-
tained in the new Bill. I want to
make it perfectly clear that I have not
been simply inspired by the sentiment
about cow-slaughter. Yecu cannot put
a stop to the riots ete. until and unless
you completely ban the slaughter of
cows, otherwise no law is going to help
you. You say that useless animals
should be slaughtered and useful ani-




10150 Go-samvardhan Bill

e
[Pandit Munishwar Datt Upadhyay]

mals should be prescerved. I dn not
think that it is easy to ditferentiate
between useful and useless animals. It
is bound to create many difficulties.
Corruption and other eviis z.e likely
to crop up. Then you lay :own the
condition that it should be more than
14 years of age. It is difficult to say
whether the animal is of §, i2 or 14
years when it has attained the age of
8. 9 or 10 years. I do not think it will
be an easy job to do this. Keeping all
these facts in view, you cannot achieve
your object until and unless you com-
pletelyy ban the slaughter of usefu!
cattie. You will not be able to fully
enforce the law as well. Therefore. I
suomit that if the Members of the
Select Committee really want to see the
correct application of this Bill for the
benefit of the country, which is our
object. then they should make such
modif~aticns in  the Bill as would
prove io be effective. There is need of
such a aw. But if your intention iz
simpiv to bury the Bill introduced bv
Pandit Bhargava by introducing a ne-v
Biil then Government’s Bill has aireadx
been intrnduced. But if you reallx
want to do something which may nrove
really beneficial to your country so
tha! it may make progress, then you
sheuld  iry to completely ban the
slaughter of cattle by introducing
aporopriate modifications in the Bill.
Tken only you can do something which
seems to be the intention of the
Constitution as well.

I would, therefore, appeal to the hon.
Minister to carefully consider this Bill.
He should not introduce it simplv for
the sake of doing so. I would also
appeal to the other Members of the

lect Committee that they should care-
fully examine it and try to shape it in
such a way that it should be welcom-
ed by the countrv and lead lo its

prozress, which is the object of us all.

st o3 : 7z 9 e (Bill) 7w
(House) ¥ ara+ fa=rag gufeaa frar
T & a7 Faw o A Szm (Part
C States ) # fod wggr & 1 &
wrmaTm i Fwmfam NdmsE
waTdz  (Government) #1 Haw
2 4 fF 2@ aw@ #1 fas ot IR
frag fror 3 et =q & g7 ey
T 3T HT IF THIT ¥ MHAE
¥ @are 1 @ far 9 Sfew

-ﬂegl -ﬂ

T B 3@T & a8 T FEAT AU A
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75T 74 g frgm faw § ¥ oy
FIEfar (inspiring ) I 48 §
o & F7w a2 %21 97 f5 12 e
A Bzw ¥ a4 oWk
qTeAt 7 ft AT £T AT 7 qHAT AW |

s 5 ™ fae § A qar
T4 4T F ITEET AR DzfEg
#zm  (productive  cattle)

# w1z7 (slaughter) #1 0 :
¥ fea wfaw7s  (provision)

fFr mar g1 39 foq g Aft w=r
MHFT F s Aas d g = F
START ATAG FT A F2% AT FCAT
Z 3w a1 UF ¥ Ao FE arfaeA
w2t & 1 3fF A 3fmem g W
ST A HTAT (3 AT wOT 3T ITEAT
fFararar s & FArd & St awds
g FH N gfesm mA @k
TaRe & gfeFo § A W H
AT FF § 1 TR 7 Far F qow
I F A § , 39 faw A Jm IR
H TaHe g% auwdl § fF Imee &
R O I F I R 7 g9 AG AT
R IFRAT I 1 IR FST HI
fast & ag 3w ¥ fou owmfas
(economic) & &Far & a1 &,
W ar # QA gfesw § -
Y &% & | TaHe T a8 ffEa gfe-
F7 & fF N ¥ IR & IT F W
F TINT I R GEAIAE
g e @ s F @ & @RI
F1 UHT A7 R T F I ¥ fou
B I gty & | Fr T T |
F T AT I WA, AT A AYAT [IRAY
q ff Mardivars 4 w6, 99§
arar warar gEATAr Qv ar A,
W ¥ I § Q4 ghead F 6 &
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& gedy 91 7@ ¥ ¥ FET
Tgar Z0F @ W 7 TEAReE w9
FIT ATFT FT TH T4 ATH ANE &
~T a3 fraarg wrar g R owE o
sAaT ot dared (bovins)
SIAAA BT Ay F ZY, ANA AZ H-
qquft fag v 9T wgar ag 34 A
¢, ag faegs 377 (barren) &
ST, 77 AW IF fqq4r 98, 0} =
F fae 9t I Sredt rfr ag T
ST AT 937 FO 98 3\ AT HA
~ T HIMA IT JAAEU F TH F
AR I9F FA3 AT IFF 2l 7
|7 g 79 AT FHT T fFE FET
FZT | GAT UF TR 7 7 F 9T
& AT OH TR Ay qArs w5 F, A
qY ZAT F AT 97 § B O g3 st
A TGT Wk BT 30 9 e
-TaHY I BT &7 F AG A HA F
9% T0 T AR 97 I J I 33
T gt 9T 491 AT § IFET  I9En
W & U gur v ag s
AT g A F | T IIT ATY B QAT
gl § @ a7 st § ok
| F T i g fafre e
F 437 1FT T ¥ faw #7 q@w W
BT 31 91 AR ST i faw 7 o war
g W I A AT eAe § R
fgose wwdr  ( Select Com-
mittee ) ¥ 3@ I@ 9T A faq
AT =fgd | T e w gfe-
Fr qE & @Y F qg G g 5o
Q8 93 IHaT § 39 F foF A &
JF A A AT weAt w1 oqm
§TT AT T T S0 fFan omd 1 3
T 3e 39 7 feq sy qfT g
g3 39 7 wAeq ¥ fod AW IATEA
& #1E wrar FAr § AT o | A

4 JUNE 1951

Go-samvardhan Bill 10183

qF A7 gHEar ¥ it Fr g A
it geaTEAT 3, Y 99 F gaAr qiaw
T T & R Aea A e @ A
g 9T AMEA FT A qT¢ | IHA T4y
P e awdr § fa & 9 ooF-
FHIfTF I 994 919 2 9§ I9-
U AT FL ZA F IATIA F a9 TG0
aFd g g W ¥ fF gl aF-
EIoAN|

q@a A A ag FF AR §
fr @ fas 7 @mg gfardt gfesia
Foam W g g1 AT 5§ R &
T o aE § ) oy T e R
=81 @A § 1% 519e (work out)
fFar 91T AT TTR A FMAGT IS
(bovine cattle ) § 37 #
F A OgUTC A gFAl § A ¥=3
AT 931 fFE 91 953 § 1 39 fog
dzg fao &1 gadd FA@ g |
wfas & s AfFT qaT (rule
making power ) 1 &
gT @ & yAfar ar qgIQfrar
T a1 9T fi F3dt § e 9% s=a
T E AN e A Ao @
ITwr amafear  (idea) wewW
N AP ADEE FRE F AT
g @ & a1 IgT AF 0

TF T § 9 T=_H § a8 T
qgaT § fF @ F @ ¥ W
T JgAfaat ¥ fod N § 98 F TR
F g R & FeEr AT g A
qU® # 9% IR ¥ IAET AT FH
g R A IR I F S
F@T & AT F1S T8 TF I § =9F
IV TIAT $T FcS FQATE, AT A
I F I CEF JH AT IAT ®WQ
A AT QAT § WR&T oo AT
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[+ 93]
AT FT qFA & | AT T &1 ww,
o e R § R aY v ¥ it A
W FB AMGs AFAH IF FT ZET
Iq ¥ AT BEL A7 T A A
¥ FT F IST gFAT F 1 AT A
& 5@ & w1% gur wfasT gar Tifzd
fr oz s ¥ fod a8 w91, W F
Tz ¥ oy F o7 8RR s g9
& SR R I F AR AT AN
¥ fod o o warer @97 & @,
a7 fF< oY @7 FT AT W AE
39 FY AT AT QT [T i HifH
T2 ¥ 73 AT AR BE ¥ BE ¥W-
w & fog oF & 1 R 0§,
sty o WA FY @9 @ @ sen
qAtT 7 agd F9 & | L F Ay
FTr MaTeT A e @ FIar
& Q1 ! SAET AR FAA FT
& ST WYT AT FIE AEA ITAW
JE #1 @ FT AR 7 AT A Ay
N qEEe d &K@ F Al
¢ @ 9 e gt @ AN @ g
¥ e & fFoasr &1 S ™
W &F ad &

dar & A e fragw fear, @
faer 7 & wgE@ AT § F QIR EF a0
whE & 1 ¥ @ Fifer AT dgo
wifes 1 st q§4s  (Personnel)

fis 3% @rn w1 w9 AR e &
A\ § 9T N FIW Y 3R §Y §, T HfE-
@i & 7 @ wifs ag e § FHa) F0
aigy € ¥fFT 99 9T T FTH S
got & & e o @ & fod @ma
wf froan | mT QT gAT At T
we g g | e A ¥ e
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A wma fFar wwdAT ¥ 34Y aTg A
Fifa% #m9  TET, TT 739 A
f& #1% #==7 (Cow-slaughter)
¥ 473 579 % Py fa= 77 fxay agr 1
AR 77 FZAT A FRoAm Ak
WTAAT FT q90% 94T 2 qZ A1 wrfaw
7§17 7 o oA fAey
(keenly) Z&m 918 741 I qddAw
THHHS F 219/ Z1, 39F1 3 F w14
G frar a1 Wk FEr gfesm
HEAAL AFAT ATT |

A FEA 30 H fam w1 A
F@TF

(Engiish translation of the above
speech)

Shri Ghule (Madlya Bharati: The
Bill that has teen breught forward for
the censideratioa of trhe House is con-
fined to Part C States alcne. The
intention of the Gowvernment in tring-
ing this Bill seems to be that all States
may enact legisiation on the model off~
this Bili in order to help solve the
question of cow protection. But afier
seeing this Biil. it wiil not be wrong
to say that there is nothing so inspir-
ing in it on account of which ons could
say this Bili should be regarded as a
model not only in Part C States tut in
other States as well.

In clause 4 of the Bill, provision bas
been made to prohibit the slaughter of
useful and productive cattle. 1t c<an-
not. therefore, be said that the present
Bill does not provide for the slaughter
of useful cattle in the country being
stopped. There scems to e a basie
difference of opinion between the
Government on the one hand and Shri
Thakur Das Bhargava and his other
supporters. on the other. In the
opinion of the Government, as they
stated while explaining the objectives
of the Bill, .an animal becomes useless
when it goes dry on acccunt of old age.
There is a fundamental difference of
opinion as to whether feeding .uch an
animal is an economic vrcposition or
not. The Government definitely hold
that it is more economic to permit t
slaughter of such cattle than to p .
hibit it and set apart pastures for them.
As to whether it will be more economic
it they die the natural death after
surviving for a longer period and pro-
viding us with cow-dung. manure etc.
during their life-time, there a
difference of opinion. I would cubmit

Al
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to the hon. Minister that there is a
certain section of people among the
constructive workers of this country
which is of the opinion that the value
of the foodgrains to be produced on the
land that would be left as pastures for
such animals—be they useless or dry
or barren—will, by all means, be less
than that which would be derived after
their death from their hides, bones and
manure etc. So there is a section of
people in this country which thinks on
those lines. Certain schemes have
also been formulated to that effect. I
have also found that if for such old
cattle some pastures are left where
they might feed themselves and if the
country continues utilising what they
provide us with in the natural course,
it ultimately proves to be a compara-
tively more economic proposition. This
is the great difference which I notice
between these two points of view,
which has also been referred to in the
Bill itself and in the hon. Minister's
reply to Shri Thakur Das Bhargava’s
Bill. As such I am of the view that
this point should aiso be taken into
consideration by the Select Committee.
In case what the Government think is
correct. I will be the last man to plead
for arrangements being made tn rrovide
such cl1 animals with fodder and at
the same time bring starvation to the
people. If in reality bv cultivating the
land to be left as pastures for the so-
called useless cattle. we can helv avert
the famine and starvation. I chall nhot
take any obiection to it because I am
not so religious-minded as to allow
human beings to die of starvation in
order to keep animals alive. But we
can evolve some schemes according to
which the so-called useless and un-
economic cattle would become tseful
and help enhance the country’s pro-
gluction instead of putting it to any
oss

The next thing which I wish to say
1s that although there is a hasic
difference of opinion in regard to this
Bill, it also contains seeds of reform.
The breed of bovine cattle in the
country can be improved should this
Bill be worked in right earnest. I,
therefore, support this Bill. As for the
rule-making power. the usefulness or
uselessness of this Bill depends on what
sort of rules are framed. I am )t the
view that the hon. Minister would do
well to give to the Members of the
Select Committee an idea as to what
sort of rules would be framed.

The maximum punishment prescrib-
ed under this Bill extends to one
month’s imprisonment and a fine c¢f
not more than one hundred rupees. I
am afraid the maximum punishment
prescribed is by no means sufficient.
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If you hold a person guilty of slaughter-
ing useful cattle or of slaughiering as
many as twenty-five cows at a time,
you can impose a fine of Rs. 100 on.
him. You can very well understand
that what the offender is expected to
gain from the slaughter of twenty-five
cows would be far more than the loss
which he would suffer by having to
pay a fine of Rs. 100. Either there
should be same provision to the etfect.
that the extent of punishment for the-
second offence would be greater and
for the subsequent one still greater or
the punishment provided for in the Bill.
should be enhanced because the exist~
ing punishment does not vary in respect
of big or small offences. One month’s
imprisonment or a fine of Rs. 100 is
none too big a punishment. A person
who does not get nis Gowshala register--
ed will get the same punishment as
one who slaughters one or two hundred:
useful cattle. I. therefore, think that
the provision relating to punishment is.
not quite appropriate.

As I said earlier, the seeds of reform
are there in this Bill but the fact as
to how far the Bill would be a success
would ultimately depend upon the
personnel of the State Councils and the
Central Council. I would agaia sub-
mit to the Government not to allow
such persons to be appointed to these
Councils as are already overbusy other-
wise because in spite of their wiliiag-
ness to work sincerely they do not find
time to do so on account of other pre-
occupations. If such things are zailow-
ed to happen, the breeds would
necessarily be spoiled. The Councils
may be set up and they may also work
like the Municipalities. Some orders
may be issued and it may be said that
an Act has been enacted to stop cow-
slaugher. I would like to say the
question does not relate to mere senti-
ments. It is an economic question and,
therefore, it should be considered a bit
more keenly. Let the personnel now
at the disposal of the Government do
their job in the right manner and let.
all these factors be kept in view

With this I support this Bill..

Shri Hyder Husein (Uttar Pradesh):
I do not have the honour to bulong to
a Part C State but from a general pcint
of view I would like to make some.
observations.

There can be no doubt that every:
Indian must have sympathy with the

. general objects of this Bill and I am

one of them. and I have every sympathy-
with the objects behind the BIill.
As long as India retains its rural
economy it is absolutely essential that
we must protect the cattle which axre
so essential for our rural economy.*
Besides, there is a strong sentiment
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[Shri Hyder Husein]

“behind the protection of the cows and
there is no reason why we should not
respect it. I have however one or two
observations to make on the Bill itself.

First of all as to the name of the
Bill. I know that the Minister has the
knack of selecting names which are not
_comprehensible to the common man.
For instance the simple “Banmahotsav”
has been converted into “Vana-
mahotsava” and the simple “go-
raksha” has been converted into “Go-
samvardhana”. I may remind him that
the language which we have adopted
as the National language of the country
is Hindi and not Sanskrit. Becsides,
go-raksha is much more easily com-
prehensible to the country as a whole
than go-samvardhan. I know it is a
‘Sanskrit word.

Mr. Deputy-Speaker: Raksh is only
protection.

Shri Hyder Husein: Any way the
title is inconsistent with the object of
it.- We find herein that the object is
only the protection of useful ccttle.
Now who is to decide which is a “uvse-
ful cattle”? It will give a handle to
the police to proceed on the basis of
what it considers it to be a ‘“useful
-cattle” and what is not “useful cattle”,.
In Bombay they have fixed an age
limit and said that all cattle above the
age of fifteen are supposed tc be use-
less. I do not know how it has been
‘working here, but personally I think
it is not possible to decide what is
“‘useful cattle” and what is not “use-
ful cattle”. Once in my own Province
of Oudh an old lady gave a dan of a
few hundred cows and they were let
loose ir: the jungle. When I happened
‘to go there for certain other purposes
I found that all those cattle which were
‘supposed to be absolutely useless were
‘converied into absolutely useful cattle,
very fat and nice looking. Therefore.
I submit it is not possible to decide as
to which is useful and which is not
‘useful cattle. ’

If we want to protect the cattle we
must protect them as a whole. It is
not a communal question at all. There
are countries profess-dly Islamic
which have also passed laws to the
same effect. Instead of converting this
measure - into an instrument of
embarrassment and harassment in the
hands of the police. I would recommend
‘that protection should be given to the
cows and other cattle as a whole. That
will help the sentiments of the country
and also encourage the protection of
cattle. and. thirdly, it will mean no
‘harassment to the people who are pre-
pared to kill those cows.
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Therefore, the nbjects of this Bill. T
respectfully submit. are not juite cen-
sistent with the name of it. I remember
one of the hon. Memb-rs, Pandit
Thakur Das Bhargava. introduced a
Bill some time ago for the protection
of useful cattle. I do not know wh-2ther
the prestige of the Government stood
in the way of adopting it and madify-
ing it to suit the needs of the ~ountry.
Anyhow that has been kid zo~hve to
and we have got a new Bill in front cf
us. I am afraid I do not support it in
its entirety.

The Minister of State for Parliament-
ary Affairs (Shri Satya Narayan Sinha):
I move that the question be nut.

Mr. Deputy-Speaker: The question is:
“That the question be put”
The motion was adopted.

Sari K. M. Muanshi: First a fevw -vards
with regard to the dilatory motion of
myv friend. Dr. Deshmukh. A ~>m-
mittee was anpoint2d by this CGovern-
ment in 1048 and it mads its
recommendations nn the lines of which
the present Bill is more or less tased.

Pandit Thakvur Das Bhargava: The
Committee was agpointed in 1047.

Shri X. M. Munshi: Anyhow, on 24th
Mairch. 1245 my on. predecessor gave
a promise to the House that he will
bring in legislation and that gosadans
will be established within two years.
that is by 24th March, 1951. This Bill
somehow got delayed, and again and
again this matter was taken up by the
House and promises were given that
the Bill would be brought forward.
Now that it has been brought forward
my friend. Dr. shmukh wants to
postpone it to the Greek kalends. I
am quite familiar with the way he
deals with most agricultural problems
the committees on which he is closely
associated and where he gives very
good assistance. His role is that cf
my town astrologer of the old days who
went to ladies who were anxicus to
get a son and promised them they will
get a son; the next minute he would
step up to a rival neighbour and say,
“This lady is hysterical and T have
promised she would get a son, hut as
a true astrologer I will have to say she
will get a daughter.” And either a son
is born or a daughter is born. Here
my friend suvoorts all the policies of
the Ministry. takes credit for them and
in public he says they are bound to go
wrong. Therefore. I take his criticism
at its face value.

As regards the other matters. I know
we are going to thrash out all the
points which have been mentioned here
in the Select Committee and I need not
anticipate at this stage. As I promised
I will be very short myself rather than
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deliver speeches. The first matter
which I would refer to is a remark by
Mr. Upadhyay as regards some report
of the Ministry of Commerce for 1950-
51. This is the first time that I came
racross information about that report.
‘It may be my fault—the report may be
lying on my table not read by me—but
T can assure him that so far as I am
concerned I would not kill a cow which
is yielding milk in order to sell its
hide. At the present moment I can
only give him an assurance as far as 1
am concerned.

As regards the remarks made by the
hon. Member who spoke last about the
title of the Bill, the word go-
samvardhan has been substituted for
goraksh for the simple reason that
goraksh means merely protection of
.cattle—it does not mean development,
it does not mean looking after the
pedigree cattle or securing better strain
in the family of bovine cattle. There-
fore the word had to be used which
though unfamiliar is very apt and fully
conveys the objects ‘of this Bill. I
hope my hon. friend will now get the
advantage of adding one more word te¢
his dictionary and perhaps he will be
all the better for it.

Seth Govind Das: May 1 ask a
question, Sir? Will the hon. Minister
kindly ask the hon. Commerce

. Minister whether he knows of this

sreport or not, because once’I raised the

estion of this report and the Com-
merce Minister said he never knew
anything of it. So I should like to
know whether the hon. Agriculture
Minister would inquire from the (Com-
merce Minister as to whether he knew
anything of the report or whether it
was a thing done by his Secretaries and
his department, of which he has no
knowledge.

Shri K. M. Munshi: A short notice
question from my hon. friend will
perhaps make it much easier for my
hon. colleague to answer that.

Shri A. C. Guha (West Bengual): In
statement ‘A’ at the end of the Bill
showing the estimated receipts of the
Council of Go-samvardhana, it is stat-
ed that Rs. 3 lakhs are “Exvected
amount received as go-dan, dharmada,
etc., from Part “C” States”. There is
an asterisk against this entry and the
footnote says, “Arising from separate
legislation under consideration.” May
I know when that separate legislation
will come before the House, and dces
the hon. Minister expect that this sum
is to be collected before the passing cf
that legislation?

. Shri K. M. Munshi: How can funds
119@ r():ollected before the Bill tecomes
aw?
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will that
before the

Shri A. C. Guha: When
legislation be brought

House? It says here, “Arising from
separate legislation under considera-
tion.”

Shri K. M. Munshi: I think there is
some mistake. It is part of the same
Bill. Originally there were two bills—
that is why probably it is a mistake.

Dr. Deshmukh: So far as the quota-
tion from the annual report is concern-
ed. I had referred to it during the
Budget discussion and the hon. Minister
for Commerce had contradicted me
that there is no such statement. On
showing him that statement he
admitted that he had not read it and
he apologised. There, I think, the
matter rests at present. I wanted to
make this clarification, as other hou.
Members may not have known it.

WPandit Thakur Das Bhargava: Is it
true that the Department of the hon.
Minister for Food and Agriculture
issued a circular to Provinciai Govern-
ments, municipalities and other bodies
giving its own colour to the directive
principles contained in article 48 which
to a certain extent encouraged cow
slaughter.

Shri K. M. Munshi: I -wonder how
this question arises from the discussion.

Seth Govind Das: The point is
whether it is a fact that such a circular
was issued from his Department or not.

Shri K. M. Munshi: Hon. Members
will realise that that letter was issued
last year. This Bill if it is accepted
and passed into law will over-rule all
those considerations.

Dr. M. M. Das: The hon. Minister
stated that a sum of Rs. 20 lakhs has
been zet apart for go samvardhan from
the Grow More Food campaign. Part
of it is going to be spent in the
implementation of this Bill. I want to
know what part of it will be distributed
among Part A and Part B States for
this purpose.

Shri K. M. Munshi: All this has to
be worked out. A decision was arrived
at by the Government that Rs. 20 lakhs
out of the Grow More Food campaign
should be earmarked. We have not
worked it out. The hon. Member can
rest assured that A and B States will
get quite a lot.

Shri V. J. Gupta (Madras): I find
that all gowsalas are to be registered
compulsorily under fhis Bill. Theve is
a practice in vogue in our parts®ccord-
ing to which persons who have got
some land cgilect dry animals and after
they have calfed they are returned to
the owners. Have such institutions to
be registered?
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Shri K. M. Munshi: I fail to under-
stand the apprehension of my hon.
friend.

Mr. Deputy-Speaker: Only trustees
are askyd to register under the Bill.

I shall first put the amendment to the
House The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the last date of the
next session.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Bill to nromote “Go-
samvardhan” and for matters
connected therewith, be referred to
a Select Committee consisting of
Seth Govind Das. Pandit Thakur-
das Bhargava, Shri B. Shiva Rao,
Sardar Suchet Singh, Dr.
Punjabrao Shamrso Deshmukh,
Shri Gulabshankar Amritlal
Dholakia Shrimati Uma Nehra,
Dr. Rar® Sukbhag Singh. Shri Dev
Kanta Berorsah, Shri T. D. Pustake,

hri . [Tussain. Shri A, M.
Rathnaswami. Shri  Goku'bhai
Daulatiam Bhatt, PanAdit Shiv
Clraran Lal. Shri Proalal Thakorlal
Munst1, Shri Mihir Lal
Chatiopadhyvava. Snri ChanAdrika
Ran. Shri Deshbtandhu Gupta,
Thakur I.al Singh., Shri G.
Ramachar. Shri Amolakh Chand,
Chaudhuri Ranbir Singh. Shri
T. N. Singh, Shri Thirumala Rao,
and the Mover with instructions to
report by the last day of the first
week of the next session.”

The motion was adopted.

DELHI LAWS (AMENDMENT) BILL

The Minister of Home Affairs (Shri
Rajagapalackari): I beg tc move:

“That the Bill further to amend
the Delhi Laws, Act. 1951, be
taken into consideration.”

Sir. this is a very small Bill with
absolutely no controversy attached to
it. A certain part of the Delhi State
called Shahdara :laqa was governed by
the Agra Tenancy Act. 1901 as adapted
for Dclhi under the Delhi Laws Act,
1915. It has so haonened that the
Agra Tenancy Act. 1901, which was a
law of the Uttar Pradesh area is no
longer law in that State and villages
neighbouring to this ilaga are now

overned by the United Provinces

'enancy Act of 1939. In order that
there may be uniformity of obliga-
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tions and duties in respect of tenants
round about the same area. it {g
necessary to abolish the Agra Tenancy
Act application and to have a
notification that the United Provinces
Tenancy Act should apply in this ilaqa
of Delhi. This is necessary in th

interest of the tenants concerned:
Therefore it is that we have introduc-
~4 this Bill and it has been put before:
the f(Touse for consideration. It is
merely a technical change of a pro-
vision under the Delhi Laws Act, by
which the Agra Tenancy Act is replac-
ed by the United Provinces Tenancy
Act. 1939. If this is approved by the
House. I would have to change the
year from 1950 to 1951. I commend
the adoption of this Bill to the House.

. Mr. Députy-Speaker: The questio&
is:

“That the Bill further to amend
the Delhi Laws Act. 1915 be taken
into consideration.”

The motion was adopted.
Clause 2 was i:dded to the Bill
lause | --(Short Title)

Sl.rri Rajagopalachari: I beg to riove:

In clause !. for the figures “1950%
substitute the figures “1951™.
_ Mr. Deputy-Speaker: The question
is:

In clause 1. for the figures *i1950™
substitute the figures *“1951".

The motion was adopted.

. Mr. Deputy-Speaker: The question
is:

“That clause 1. as amended,
stand part of the Bill.”

The motion was adopted. -

Clause 1, as amended, was added to
the Bill.

The Title and the Enacting Formula
were added to the Bill.
Shri Rajagopalachari: I beg to move:
“That the Bill, as amended, be
passed.”

. Mr. Deputy-Speaker: The quesgon
is: Y
“That the Bill, as amended, be

passed.”

The motion was adopted.

esen— .
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INDIAN BOILERS (AMENDMENT)
: BILL

The Deputy Minister of Works,
Production and Supply (Shri
Buragohain): I beg to move:

“That the Bill further to amend
the Indian Boilers Act, 1922, be
taken into consideration.”

Indian Boilers Act,
‘boilers and steam-pipes belonging to
or under the control of the Indian
Navy are at present exempted from
its provisions. The object of this Bill
is to extend this exemption to the
‘boilers and steam-pipes of the Indian
Army and the Air Force as well, or,
in other words to exempt the Armed
Forces as a whole from the operatioa
of the Indian Boilers Act, 1923.

This proposal for permission {o use
in India standard type bcilers of weld-
*d construction was received [rom the
Air Ministry of the Government of
the United Kingdom  sometime in
January 1947. Such boilers are
norma;ly used in the various com-
mands overseas and also in the United
Kingdom. But under the Indian
Boilers Act and tke Indian Boiler
Regulations such boilers are not
acceptable for registration. Sc it is
now proposed in this Bill that the
steam-pipes. mountings and other
accessories used by the fighting services

should be exempted from the pro-
isions of the Indian Boilers Act,
following similar exemption in. favour
-of the Navy under clause (b) of sub-
section (1) of section 3 of the Act.

h )

The proposal has since been circulat-
ed to all State Governments and also
‘to the Members of the Central Boilers
Board who frame the Boiler Regula-
tions under the Act. None of the State
Governments have- any objection to
the proposed amendment except the
States of Madhya Pradesh and Delhi
who have expressed doubts whether the
Indian Army and the Indian Air Force
will have the necessary facilities and
roperly qualified technical personnel
to carry out the inspection that it will
‘be their duty to do. Some of the
Members of the Indian Boilers Board
also have expressed similar mis-
givings. The Ministry of Defence,
however, categorically say that they
have the necessary technical staff and
that they are fully. competent to
handle the latest type of such boilers
that they may be called upon to use,
and they further say that they intend
-to find the inspection staff from their
gﬁist{ng establishment and do not
anticipate any extra expenditure. The
boilers that are intended to be ‘used
in the Indian Army and Air Force will
generally be brought from the United
Kingdom and the United States of
America. In both these countries the
bofler equipment for fighting services
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is regulated by the specifications and
stanaards issued. I1n the United
Kingdom by the British Standards
Institution, and in the United States
of America by the American Society
of Mechanical Engineers. It is diffi-
cult for the Indian Boilers A<t and
the Indian Boiler Regulations: always
to keep pace with the rapidly chang-
ing technique in the manufacture of
boilers abroad, and the Indian Air
Force and the Indian Army may be
called upon to use at a very short

notice various types of the lalest
boilers. Therefore the Goverament
have considered it fit that this

exemption should now be extended to
the boilers that may be used for the
cther branches of the Armed Services,
namely, the Indian Army and the
Indian Air Force, as well. With these
few words I commend tke moation for
the acceptance of the House.

Mr. Deputy-Speaker: Motion inaved:

“That the Bill further to amend
the Indian Boilers Act, 19232, be
taken into consideration.”

Dr. Deshmukh (Madhya Frade:i1): I
am not sure under tie Cii‘CUI’;‘AS‘.al}CGS
as have heen stated ty m:s noa. iviznd
whether this amendment is really
necessary. Of course, when the
Government brings forward a Bill we
generally favour it and support itt But,
as has been mentioned by the hon.
mover of this Bill, they had them-
selves certain misgivings whether the
Army and the Air Force should be
exempted from the control of the
Boiler inspectors. The oniy reison
given is that on the one hand the
Defence Ministry is quite convinced
that they are in a position to look after
the boilers, and, secondly, he has
mentioned the difficulty of the Boiler
inspectors themselves that they cannot
keep pace with the modern inventions
and developments. If the Boiler
inspectors who are supposed to be
expert in boilers cannot keep pace
with it, it remains to be seen how far
the Defence Ministry would be able to
look after them so carefully unless it
is intended that the naval personnel
would be in a position to look after or
supervise the Army and Air Force
boilers also. Then it would be possi-
ble. I can understand the Naval
exemption. It stands on a different
focting from the exemption of the
Army and the Air Force. Also, it was
a thing which was not attempted during
the last thirty years. Nobody ever
thought it necessary to do so. Under
these circumstances, if the Defence
Ministry is quite certain that they
will look after them and that probably
they will spare some personnel from
the Navy—because Navy is also part
of the Defence Forces—oply then will
it be able to look after them.
Ordinarily I should have thought that
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[Dr. Deshmukh]

the ordinary law should be applicable
to everybody and that there should be
no exceptions from it The one
exception exfsted from the very
beginning because the Navy consists
of people who are experienced in
boiler working. These two wings we
are now adding. If they are o be
added I think every precaution should
be taken that they are adeguately
dealt with and we should see that an
unnecessary exemption is not provided

by law.

Dr. M. M. Das (West Bengal): The
object of this Bill is very simple. It
proposes to exempt the Armed Forces
from the operation of the Boilers Act,
1923 as amended subsequently. In the
existing Act there are three types of
cases where these exemptions have
been given. namely the steam vessels,
the boilers that are used by the Ralil-
'and the Indian Navy. Now,
this Bill proposes 10 extend these
exemptions to the other two arms of
the Indian Defence Forces, namely the
Air Force and the Army.

There are many things in the
Defence Forces of every couniry tha}t
do not come within the ambit nf civil
administration. In fact the Defence
Department or the Military Depart-
ment, by whatever name it may be
called, in every country is in itself a

State within a State with its spemal
: little similarity or

to those of the civil
administration. Therefore the exemp-
tion from the operation of.the Indian
Boilers Act of 1923 which is proposed
in this Bill is a very simple maftter and
there is very little room for contro-
versy or difference of opinion.

But the hon. Minister in his State-
ment of Objects and Reasons has
enunciated a very dangerous principle
which cannot and k
accepted at all. As an explanation
why it has become necessary for hu_n
to come before this House with this
amending Bill, the hon. Minister has
stated in his Statement of Obje(:ts_and
Reasons that “As the Indian Boilers
Act and the Regulations which govern
the use of boilers cannot always keep
pace with the rapidly changing techni-
que in the manufacture of boilers
abroad, and the Armed Forces may
be called upon to use at a very
short notice various types of the
latest boilers. it is proposed in the
present Bill to exempt the Armed
Forces as a whole from the operations
of the Indian Boilers Act, 1923”. The
explanation given by the hon. Minister
has got two important points. Firstly
that the Indian Boilers Act of 1923 is
not able to keep pace with the

resemblance
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advancement of science, with the new.
inventions that have been made.
Secondly, that as our Armed Forces
may be called upon to handle these
up-to-date and modern boilers that
have heen built with new techniques,
cur Armed Forces should be given
exemption from the operation of this
law. These are the two factors which
have compelled the hon. Minister to
bring forward this measure in this
House. I submit that the explanation
given by the hon. Minister is »ot only
unconvincing and unsatisfactory but
it enunciates a very dangerous princi-
ple. This dangerous principie is that
When our law becomes old and anti-
Lelec andg when lhey  fail to keep
tnee with the changing circumstances
that have been created by the advance-
ment of science by new inventions,
instead of modifying those laws we
should try to remove the application
of those laws. This is a dangerous
prmc1ple which in my opinion is very -
important and should not be allowed to
take effect. The people of this country
as }vell as the Government are trying
their best to pursue a planned program-
me of industrialization of this country.
Cvery month crores worth of new
machinery are being imported into
this couniry. We can certainly assumq:
that our Government and the people
are not so devoid of common sense or
intellect that they import anti-
quated machinery from foreign
countries. If our antiguated laws
that have been enacted decades ago
have become utterly incapable of being
applied to the import of the new
machinery, then in my opinion, the
remedy lies in the modification of
our existing law and not coutinuing
those laws. Therefore, I submit that
the Bill as has been presented by the
hon. Minister in the present fcrm
should be withdrawn and he must come
forward with a more satisfactory and
valid Bill. He should also explain why
it has been necessary for him to bring
forward this Bill

12 Nooxn

Shri Himatsingka (West Bengal):
May I know whether the Indian Boilers
Act and its regulation cannot keep
pace with the changing technique or
the persons entrusted with enforce-
ment? If the Act is antiguated,
certainly it will affect the other com-
mercial establishments also, because
they are using the latest manufactured

boilers.
Mr. Deputy-Speaker: Types of 1;he't
latest boilers. o
Shri Himatsingka: If the Act is

behind time, then the Act has 0 be
amended. 1 would like the principle

made clear.
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Shri Buragohain: It is a very
cumbrous and long process by which
the Indian Boiler regulations can Le
amended. It usually takes a very
long time; it means a long process of
consultations. As for other points
raised by my hor. friends, I might
say that none of the State Governments
ever raised any objection to the princi-
ple of exemption being extended to
the clher branches of the Armed
Services, namely to the Indian Air
Force and the Indian Army. Also
none of the Members ct the Indian
Boilers’ Board have raised any
objection with regard to the exemption
principle. What they had objected to
was whether the Indian Army and the
Indian Air Force, like the Indian
Navy and the Indian Railways, have
got the necessary technical personnel
to look after the inspection work that
will devolve upon them. But on this
peint of the technical personnel the
Defence Ministry has assured us that
ihey nave got the necessary technical
people to undertake the inspection and
that they can look after this inspectica
work  without incurring any fresh
expenditure. That is why c¢cn this
assurance the Government have
brought forward this Bill. There is
anagther point which I have to mention
to the House. These boilers that we
have to import from the wvarious
industrialised countries like the U.K.
and the U.S.A., are specially manu-
factured for the Armed forecgs of
those countries and their manufatt{ure
and specifications are regulated by
well established Boiler Codes and
Regulations of those countries. There-
fore, there is no risk so far as this
country is concerned in permitting the
use of such boilers. We have already
accepted the principle of exemption in
the case of the Railways and the
Indian Navy. Now, the position is only
to extend that exemption to the Indian
Army and also to the Indian Air Force.

Shri Amolakh Chand (Uttar Pra-
desh): May I put a question, Sir, whe-
ther if a private individual wishes to
bring such tec:nical boilers for civil
consumpticn, would they also be
exempted or not?

Shri  Buragchain: No. Sir. The
question of exemvtion is only for the
Armed forces and not to any individual.

The Minister of Y“ome Affairs (Shri
Rajagopalachari): The question is not
as to the type of boilers or of the
improvements in the boilers. I hope
we shall not be misled by the reason
stated in the Statement of Objects
and Reasons. The real problem is
whether the services for insvection and
other things maintainei fo: the Armed
forces is adequate or not, and whether
the civil service should mix up with
that. The only question is to release
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so to say the Inspecting service and:
this Act is intended to keep the
machinery beionging to the Army, Navy-
and Air Force under the control and
inspection of their own officers rather
than of the civil officers. If there are
improved types introduced in the
industrial service of the country by
way of boilers and other things, of
course, the personnel employed under
the Act will be such as will deal with
the latest inventions also. There is no.
reason why the Army, Navy and the
Air Force should be entangled in the
civil service of the country. The
justification for this is only to r-lease
the services from entanglement. There
is no question of any distinction
between the type of skill that is
employed in one or the other. The
inspection skill must be equaliy high.

Dr. M. M. Das: In the Statement of
Objects and Reasons. it has been
clearly stated that the only reason why
this Bill has been brought forward is
that our Boiler laws and inspecting
staff are not keeping pace with the
scientific advance that is taking place
in other parts of the world and that
the personnel have not got the training

and  competency to inspect these
Boiiers.

Shri Rajagopalachari: Change of
personnel or improvement of the
standard of equipment of thie personnel
would not be exclusively governed by
the provisions of the Act. They wiil
be governed by conditions of recruite
ment and service.

Mr. Deputy-Speaker: The question is:

“That the Bill further to amend
the Indianh Boileis Act, 1923, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There is no
amendment to clause 2. The amend-

ment is conly for the addition of a
new clause.

Clause 2 was added to the Bill.

Mr. Deputy-Speaker: I think this
amendment is not in order.

Pandit Munishwar Datt Upz2dhyay:
(Uttar Pradesh): I am not moving it.

. Mr. Deputy-Speaker: The Juestion

Qe

15:

B"ﬁtﬁt clause 1, stand part uf the

The motion was adopted.
Clause 1, was added to the Bill.

®
The Title and the Enacting Formula
were added to the Bill.
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Shri Buragohain: I beg to move:
“That the Bill be passed.”
. Mr. Deputy-Speaker: The question is:
“That the Bill be passed.”
The ‘motion was adopted.

REPORTING OF EXPUNGED POR-
TIONS BY THE PRESS

Shri Kamath (Madhya‘Pradesh): Mr.
.Deputy-Speaker, you will recall, Sir,
and the House will recollect, that
when the Constitution Amendment
Bill. as reported by the Select Com-
_mittee, was being considered by the
House, after my hon. friend Mr. D. D.
Pant finished his speech, Mr.
Deshbandhu Gupta made certain re-
marks and certain counter remarks
were made by Mr. Pant. There was
objection to the use of these words
and expressions in the House and you
wele pleased to order that' the entire
portion of the proceedings pertaining
to those remarks by Mr. Deshbandhu
Gupta and Mr. Pant should be expung-
ed from the record of the proceedings
of the House. Unfortunately, I find
that at least two papers to which I
have had access have reported...

Mr.  Deputy-Speaker: Are they
expunged from the proceedings of the
House?

Shri Kamath: I have got the
Reporters Copy of the proceedings of
the House of the 31st May and [ find
that these remarks db not find a place
therein. Your orders, Sir, have been
carried out and I find that these
portions have, apparenily under your
orders, been omitted from the proceed-
ings of the House. Unfortunately 1
find at least two newspapers to which
I have had access......

Shri Amolakh Chand (Uttar Pra-
desh): Which are they?

Shri Kamath: They are “The
Evening News” of New Delhi and “The
National Herald” of Lucknow. These
remarks of both Mr. Deshbandhu Gupta
and Mr. D. D. Pant have been re-
produced in these papers. And in the
“National Herald”, which has publish-
ed an Agency Report, it is not speci-
fied exactly which agency it is. Though
it states “U.P.I. and P.T.I.” we do not
know whether both carried it or only
one of them carried it. But in some
papers where the P.T.L. only appes&rs,
they do not reproduce it. Anyway, it
is not for nfe to judge that. The
agency quoted here is UP.I. and P.T.L.
In the National Herald, they have put
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the words of Mr' Pant in the mouth
of the Prime Minister, Pandit
Nehru and...

The Deputy Minister of External
Affairs (Dr. Keskar): It was corrected
the next day.

Shri Kamath: I am glad to hear
that. And Mr. Deshbandhu Gupta is
shown as interrupting the Prime
Minister with those words. This
perhaps is a funny aspect of the
question. It would be comic, Sir, if it
were not tragic. It is against the
orders given by you for expunging
this portion from the proceedings. 1
would like to know whether it is in
order for newspapers to publish reports
of proceedings which have been
ordered by the Speaker or the Deputy
Speaker or Chairman to be expungad.
In tkese circumstances as well as in
the interest of the dignity and
tradition and privilege of the House,
Sir, rouw may te pleased to give a rul-
ing cn this point as to whether it will
be in order for the Press to publish
these parts which you kad asked to be
expunged. thcugh at the same time
you had not speciiically stated that
they should not te published in the
newspapers. The very fact that you
had ordered the portion to be expunged
should be suificient for the news-
papers not to publish those parts of
the proceedings.

SPri Sidhva (Madhya Pradesh): May
I say something on this, Sir?

Mr. Deputy-Speaker: No discussion
on this please. After the Chair has
ruled that a particular portion of the
proceedings is to be expunged, only the
remaining portion ought to be taken
note of by the Press and circulated. I
think that is a simple proposition.
Whatever proceedings are not allowed
by the Speaker to be published—and
he is the sole authority on this matter—
sught not to be given publicity. Every
time this thing happens it is not the
duty of the Speaker to say that the
Press shail not publish it and so on.
It is enough if he gives the direction
that the particular portion shall be
expunged from the proceedings. That
is suffcient notice for the Press not to
publish it. Other things alone can go
into the nress. The expunged prrtion
cannot. It is clear from the report of
the proceedings that those portions
have not been put into the proceea-
ings: those portions have been omittea.

So far as the National Herald is
concerned it is a mistake. Otherwise
one cannot expect that they would
put into the mouth of the Prime
Minister, when perhaps he was not
even present here, the words u
by some other Member. It seems to
be a case of bad reporting. In regard
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to the Evening News there does not
seem to be anything deliberate. The
R_eporf;er might not have heard the
direction. In future I expect that the
press would be alert and watchful.
It is no good the Speaker giving
a direction that a  particular
~mortjon should be expunged but
the.pljess giving publicity to it.
A similar thing came to my notice on
a previous occasion and it has occurred
again. I would therefore repeat my
suggestion to the press that nothing
should appear in the press which has
been directed by the Chair to be
expunged from the proceedings. No
amount of caution is too much in this
respect. .

Shri Kamath: Last time you did not
use but this time you specifically used
}he word “expunged”.

Shri Amolakh Chand: If a portion
of the proceedings ordered to be ex-
punged by the Speaker is reproduced
In the papers, is it not a breach of the
privilege of the House? :

. Mr. Deputy-Speaker: Only because it
is a breach of privilege and it was
brought to my notice that I have
made these remarks. There is no
mala fide behind it, possibly it was
a matter of inadvertance that this part
Wwas reported in the press. The
correspondent might not have noticed
the direction given by the Speaker. I
hope both the Evening News and the
other papers will take note that things
directed to be. expunged by the Chair
should not be reported or given
publicity to.

.

[PANDIT THAKUR DAS BHARGAVA in
- the Chair] .

RESOLUTION RE. BETTER MANAGE-
MENT OF CERTAIN EVACUEE
v PROPERTY

The Minister of State for Rehabilita-
‘ion (Shri A. P. Jain): I beg to move:

“Whereas for the better manage-
ment and disposal of certain
evacuee property, it is necessary to
make laws providing foc the
separation of the interests of
evacuees from those of non-
evacuees, and such laws may inter
alia relate to certain matters
.gnumerated in the State List;

This House do resolve in
pursuance of ‘article 249 of the
Constitution, as adapted by the
President under article 392 there-
of and as at present in force, that

190 PSD
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it is necessary in the national
interest that Parliament should,
for a period of one year from the
15th June, 1951, make laws with
respect to the following matters
enumerated in entries 18 and 30
of the State List, namely:—

rights in or over land; transfer
and alienation of agricultural land;
money-lending and money-lenders
and relief of agricultural indebted-
ness."”

I move this resolution with some
sense of pride and a large amount of
copfidence—pride, because I think that
the measure which we proposa to intro-
duce. if this resolution . is accepted,
will deal with a practical problem in
a practical manner and in the shortest
space of time. It is a measure intend-
ed to meet the needs of the situation;
confidence, because I feel that the
measure I propose to introduce will
be equally for the benefit of the dis-
placed persons and the locals, whose
properties are mixed up with the
evacuee property.

The House is aware that we have a
large number of evacuee properties in
India consisting of urban houses,
shops and land. It is difficult for me
to give the exact details, the nature cr
the number of those properties. But
it may be enough to mention that the
number of these properties may run
into six digits. We have not so far
been able to determine the exact
dimensions of this evacuee property.
for the reason that in this property
there is a mixture of non-evacuee
interests. The chief instances of this
admixture are where the evacuee pro-
perty is mortgaged with a non-
evacuee, or where a non-evacuee pro-
perty  is mortgaged with an evacuee
The other instance is of a large numbar
of properties in which only a part of
the property has been declared to be
an evacuee pruperty and the rest re-
mains non-evacuee property. Under
the evacuee property law as it stands
today if any interest in any property is
an evacuee property, then, strictly
speaking, the whole of c¢hat property
can be treated as evacuee property but
we have not applied that law in all its
rigidity. It has been laid down by a
series of rulings of the Custodian-
General that where there are a num-
ber of co-sharers and if one or 'unore
but not all have bhecome evacuees,
then only the portion belonging to the
evacuee is declared as evacuee pro-
perty. Similarly, where a mortgagor’s
or mortgagee’s interest, in a property
is declared to be evacuee oroperty,
then not the whole property. but only
the evacuee interest 1is declared
evacuee property. The position tnday
is that in many of the properties which
we happen to possess there are inferests
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of non-evacuees. In many properties
that dre in the hands of locals some
interest has become evacuee property.

In regurd to mortgages four kinds
of —ases arise. .The first two relate to
usufructuary mortgage where, firstly,
an evacuee has mortgaged his land or
Irouse and "delivered over nossession
to the local mortgagee, or where a local
bas mortgaged his land or house and
delivered the = possession to the
evacuee. Now in first type of cases
the property is in the hands cf locals,
that is 1 non-evacuee, and the evacuee
property pool is not deriving any bene-
{it from them. On the other hand, in
the case of the usufructuary mortgage
made by a. ncn-evacuee in favour of
an evacuee where the possession has
heen delivered to the  evacuee the
preperty is in the possession of the
C‘'ustodian and the mortgager i3 not
deriving any benefit out of it.

There are two other cases of simple -

mortzages where the evacuee maxes a
mortgage with a local. that is a non-
evacuee, or where the non-evacuee
makas a moertgage with the evacuee. In
these rases too, though there are two
inferests involved in the property but
the holders of both are not having bene-
tit out of it.

Similarly, in the case of jeoint pro-
perties, the usual practice that we
have heen following is that if more
than an eight-anna share out of the
sixteen annas in the property becomes
evacuee property, we take over the
possession. But if on the contrary
only a portion which is less than eight
annas becomes evacuee properiy, we
generally let out the evacuee porjion
of the pronerty to the rest of the jvint
owners. In any event, the result is
that those owners who are entitled tc
benefit from the properties are not in
a position to derive full ienefit.
The House is also aware that* we
have for the last few months been pro-
cessing the claims filed by the dis-
placed persons. We have made some
progress. Personally speaking, I am
nrot ashamed of the progress that we
have made. Some hon. Members
here may not share my opinion, but
for their benefit I may say that I have
tried to take in as many officers for
processing these claims as I possibly
could, and I am now experiencing that
the type of man that is coming for-
ward is not so well qualified to do
full justice to the immense task that
we have undertaken. Opinions may
differ but so far as T am concerned I
attach great weight to the efficiency
and integrity of claims officers—I know
It is a very difficult type of work and
if it Is entrusted to persons who are
not fully efficlent or whose integrity is
not unquestionable, difficulties may
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arise. Well, I have been tryinz to
expedite the processing work. Corres-
pondingly, we have appointed an officer
who will assess the value of the
evacuee property. But that a.sess-
ment cannot be done unless non-
evacuee admixture js separated from
the evacuee property. We have been
trying to come to a settlement with
Pakistan, but unfortunately we have
not been successful in that. I do not
know what is going to be the attitude
of Pakistan, but none the less four
years have elapsed and we cannot
wait for an indefinite time for settl-
ing something about the evacuez pro-
perty. The House knows that the
settlement of evacuee lands in the
Punjab has been done. What is going
to be the exact shape and nature of the
settlement of evacuee property it is
difficult for me to say today. But we
shall have to make some sort of settle-
ment of the evacuee property. We
cannot wait indefinitely. For that
reason as well it has become necessary
that this admixture of non-evacuee
interest should be separated from the
avacuee property pool and the evacuee
property pool determined. Now that
is the object with which we have
brought this Bill.

The House also knows that evacuee
property is distributed all over India.
Even in distant parts like Travancore
we have got evacuee properties—both
land and houses. In Madras and
Hyderabad, in Mysore and the rest
of India there are large number of
properties which have become evacuee
property. Therefore for separating
this admixture the Central Govern-
ment should have the power ‘o pro-
ceed quickly and for all tiypes_of
properties. If it leaves *‘the work " of
separation to civil courts it may take
years—perhaps 8 .or 10 years.

A reference to List III (Concurrent
List) of the Seventh Schedule to the
Constitution will show that entry No.
6 “Transfer of property other than
agricultural land; registration of
deeds and documents” is a Concurrent
Subject on which both the Central
and State Governments can legislate.
So also entry No. 7 relating to “Con-
tracts, including partnership, agency,
contracts, etc.”, No. 12, 13, 41 and 46.
But there are- evacuee agricultural
lands with which the Centre cannot
deal. The main items with which this
legislation will deal which are on the
State List is entry No. 18: “Land, that
is to say, rights in or over land, trans- -
fer and alienation of agricultural land;”
and entry No. 30 “Money-lending and
money-lenders; relief of agricultural
indebtedness.” If legislation under
these heads were left to State Legis-
fatures. it would mean that a very
large number of Acts will have to be
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passed and there may not be uni-
formity.

The House knows that the
Administration of Evacuee Property
law was passed by this House. It is
a uniforin law which applies to all
the States in India. Now any legisla-
tion, with respect to evacuee property,
eyen when it involves the separation
of evacuee interest from nop-evacuec
interest should, in my opinion, be en-
acted by Parliament so that there may
be one law for one kind of properties
for the whole of India. It is for that
reason that we felt the necessity of
coming before the Parliament to have
one legislation for the whole of the
country even though it may include
certain subjects which come under the
State List.

Two ways are open to us, one under
article 249 and another under article
252. We have decided to proceed
under article 249. But simultaneously
we have approached the Provincial
Governments to consider the matter
under article 252. I will refer to arti-
cle 252 first. It says:

“If it appears to the Legisla-
tures of two cr more States to be
desirable that any of the matters
with respect to which Parliament
has no power to make laws for the
States except as provided in arti-
cles 249 and 250 should be regulat-
ed in such States by Parliament
by law, and if resolutions to that
effect are passed by all the Ilouses
of the Legislatures of those States,
it shall be lawful for Parliament
to pass an Act for regulating that
matter accordingly, and any Act
so passed shall apply to such States
and to any other State by which
it is adopted afterwards by reso-
lution passed in that behalf by
the House or, whkere there are‘two
Houses, by each of the Houses of
the Legislature of that State.”

We felt obvious difficulty in pro-
ceeding under article 252 straight off.
because : that would have involved a
large number of Resvlutions to be
passed by the State Legislatures. The
number of State Legislatures is -a
fairly. Big one. -And then, we have
Just shed the Budget session and
many of the State Legislatures are not
In session. It.would have meant an
amount of time and delay which is not
~ good for the refugees or for the locals

or for -the national intérest. We have
therefore decided to  approach this
House to accord us power to legislate
under article 249 which, runs as follows:

~ “Notwithstanding anyth in the
‘foregoing provisions of this

Chapter, if the Council of States
has declared by resolution support-’
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ed by not less than two-thirds of
the members present and voting
that it is necessary or expediant in
the national interest that Parlia-
ment should make laws with
respect to any matter enumerated
in the State List specified in the
resolution. it shall be lawful for
Parliament to make laws for the
whole or any part of the territory
of India with respect to that
matter while the resolution remains
in force.”

The next clause of that article says
that this resolution shall remain in
force for a period up to one year.
After that, of course. it will be open
to us again to approach Parliament
and to have the period exfended. Bv
I do hope that no such necessity wil
arise and that within the period of
one year and six months dyring which
the law will remain in force. “we snall
have separated the non-evacuce
admixture from the evacuee property.

I therefore hope that the House will
accept the proposition which I have
moved. It is a proposition acceptable
perhaps to everybody and not c¢nly to
two-thirds of the majority which is
prescribed under article 249. I have
done, Sir.

Mr. Chairman: Resolution moved:

“Whereas for the better manage-
ment and disposal of certain
evacuee property, it is necessary to
make laws providing for the cepa-
ration of the interests of evacuees
from those of non-evacuees, snd
such laws may inter alia relate to
certain matters enumerated in the
State List;

This House do resolve in
pursuance of article 249 of the
Constitution, as adapted by the
President under article 392 thereof
and as at present in force, that it
is necessary in the national interest
that Parliament should for a pericd
of one year from the 15th June,
1951, make laws with respect to
the following matters enumerated
in entries 18 and 30 of the State
List, namely;—

rights in or over land; transfer
and_ alienation of agricultural-
land: money-lending and money-
lenders and reliet of agricultural
indebtedness.”
weT giwe TW - A {9
&t ( Chairman ) agw, = ang
N s WA W S ¥ ogrew
(House) % am? 3¥w fmr &
# IGFT @TT T E | W & |a

W w1 AGT WO w0 ag § fe
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tentest arfe T |
wq a% qifeaide ( Parlisament )
¥ q@ g qax (Power)adl st
g FFsafrm s T #r o % a9
af feyadre ( Refugees ) &
w3 ( Compensation) %t
wgST g@ A4l glar | gg I Wh
Aok § | AT 7 T gg HAmET fE S
Fafrem % sow (Verification
of claims ) FTFW g1 § °9 &
AT FT AT G § | A ATIHT RATS §
X o9 7 qar 77 faur Ifww aga
q T 59 ¥ I G &I 1 39 9
sA & fod aga FIf #37 #1T Tw @
AET gRIT | g8 OY OF Tga @14 €Y 9|
&1 @ ax fGgE™ & seaT q91g
wi| & $qq s deed qifeam
( Western Pakistan ) - &
wTd §Y § AT AT ITH! AGE AF AT
A TR ™ E | W AR A® ¥ ¥
H I H AT AL FT TEF HIET
WY g AT § 1 A e TR ¥ e
@ W E fogas # q@ @
AR EIAT A & 5 |
TF T q|T g S R gEr e
AT T T FATAT 6 Q¥ SWT AT @
g f& fasr LafEr ( integrity )
< fazamw & fear S oawar o
Shri A. P. Jain: I never said so.

i wlex A/ @ AR WY
T & 9 T X QR | W@
I Fg AT fF g s ¥
(talent ) & & 1 ar A&
et ag @ 5 qafee sl e
TR IR TG F o o
AR F@ F g I R aff
g WER wR A & w1 g W
TTEATR T HaWT Th § T ey
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Wi A wwwa g B oW ag A
wfiw ( Speech) ®1 @R ==
(Speaker) @wEa gEw # $r-
fm ( Proceedings )
¥ & use ( expunge )
FU & a1 sarET w=ur g | ¥ fF
TR qedl W 78 a@ T 94 fF g
aeF d g T Ad § f& W
Iy § I BT SLEATET FT FEST
fpar st 1 4 & qEC T 9y F
@A g fF g weaT a8 F g q®
FH § | R ag qg I AW AY 4g
Fgi: It is a sad commentary
on the capacity of a country
like India haviog a popula-
tion of 35 crores. aY
e ag g 5 o ad g
¥ 7 e @ [Wifs gEy At
Y ¥ AR A IIW & | A
T8 F40 5 T ¥ ot 4 § sk
T TR A 95 FT qg 9 A &)
FErd | a9 frfeex gge s
TFRF QT @ & IR |l wy
T TR grrar @ 6 it ag w1 gar
frra w37 fow ¥ wfa ag ag oo
fo ag ™ wafeon footgaa (en-
abling resolution ) ® a@ <
AY w7 e w|W A oW ¥
TE ¥ 3% [y fawwa 9 | v wga
fs wogfat o 3w o foggolt
51 & ag AN g W oW
AT & | AT 3nfY TF B quT tew T
T wwr fe few ¥ daw fan
g sidieqww ( Conatitu-

‘tion) ® & & TF g T TG

QTR | T SEAEYET % WY
““\oﬂmWﬂlwi T
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g Y ey & sy sufgd v | g
ara & o< Fgar g 6 fafree ard
( hon. Minister ) &1 1 &%
¢ fr ag o eareTd T LA FL
>fFq & =groT@ FTOFIEIL HE
st f5 ofsex ( Public ) #%
faege faos & & @waw | fFoag
wew ( crime ) & | U¥ 49
¥ at go WY ot g ava § & e
qarfe® Yo a1 Yo g7l (Percent)
et g, ofeT @ qam & fow & fa-
FTH {% T g 99 ¥ AT I A1 A
grar & &< qar Far 7 31 & ganfad
§  Wam A fogde #1 A
A TEY ar | av ag Far 5 ogw
T § qATaT qUq AG & | TS T B
7§ foiiegmw ( resolution ) R
qE qgaT HRK e O i &
T A T e EwweR Wt ¥ qoT f
ag T3 A IFR F R 9@ A
TR FE | A1 @ T A AZ gART
faar R gag ag Y& F faar v
o e e @ d A gwew
TR ARSI 9> for g5 AR awm
T oar | ST qEEE W R
Fgar g fF a9 F aga sw=er fean
v A AT HAHATR F GEIEH § (6 A9
™ H . g7 ( session ) #
F YW | IR W F fold & ow few
FT q97 A ] fear srmar a Aga v
Shri A. P. Jain: If the hon. Member

wants a postponement, I am prepared;
it may come afterwards.

yt e wiaw W ag @ Qe A
dfreE W& s wr A frard
W& #R 99 ¥ 38 787 Y fr QA
St o o wafd ag T AW
v e A & 1 arw AT S o
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7 &= &cH g ATST & | R Yroa d
¥ £ THR FT GFAT § | AR qaT
T Ag FET W@ 1 aw q%
@ Af9F fr g9 F1 71 JA0q & qFar
g | &Y 3T 7 oY ag fedeg@a du frar
A W R ATF TN G §
fat & ag g § 5 a0 @ ar 9¢
My X AfE F er @
T & fear g § “rights'in or over
land; transfer and ralienation
of agricultural lond” =g
“rights in or over land” #%
A% ‘“‘collection  of rent”
A qg1 foar 9w 1§, A wrgang B
@ T A 98 99 & I A faaAT
T I qH I w7 hHOT @ A
AT HT AT 3¢ AR T 4L TF
&1 g1 FL SN A1 FH_/TT (com-
pensation), faw s 3R avrw w1
H G AB N\ R AT A W X
ST B & qacHy gUN | UF WedT
(statement)d g1 mar 4t fr fd-
fafs2zm (rehabilitation) ¥ a®
FRRTA feaqr wm@mw ) WS-
He & ol #1 #¥ Gavy @ &FaT &
Hifs fdfatede ¥ fod & o +3-
T FY TET & ) i T F v e
AT T & oot F3r gt T
a1 7 w4 gdewe (firm attitude)
foar § 1 daTd fe xamr sy adn
frreat & 1 st st oforamie (Parlia-
ment)# I a1 77 2§ 4t S Y-
o 3 giar € S o e g
ama 7 2 5 oifeerm & g oW
w4t 1 g A QW § e a9 qfear:
¥ fzor a¥ | dfiet anw qrfermr ¥ feer
% qr feor aw o ot 5
perty) Ti¥e (Government) i



10182 Resolution re. better

[erer atfaq ) :
g% 3§ 3ATgE SN (evacuces)
# I AY I o1 § owwy
g wfod Fw A FT AN At TaA-
de ¥ 9§ IW A & 3¢ fRavaw @
§R4 ¢ IF F9aaa at fewr & e |

(English t-r(mslatibn of the above
speech)

Lala Achint Ram (Punjab): Mr.
Chairman, Sir, I welcome the reso-
lution that has been introduced by the
hon. Minister in the House at this
time. The main reason why I welcome
the resolution is that unless and until
Parliament assumes the power to make
laws of this nature, the problem of
paying compensation to the refugees
cannot be solved. This is, indeed, a
very important measure. You have
just now stated that many persons are
happy over the work of verification
of claims. That may be your
impression and you have expressed it,
but I may say that many persons will
not be happy over it. You need not
try hard to find out this fact. This is
a very simple thing. There are abhout
fifty lakh refugees in India who have
come from West.Pakistan, and four
years have already passed since they
arrived here. During these four years
they have not received even a single
penny for their properties left behind
in West Pakistan. Then, how can the
refugees be expected to be happy over
the speed with which this work is
‘being carried on. In my opinion there
would be only one among a, thousand
who would be really happy. You have
just now stated that such persons are
.coming in whose integrfity cannot be
trusted. L a e

Shri A, P. Jain: I never said so.

Lala Achint Ram: Then please
correct ‘what you have said. Anyhow
he stated- that we lacked talent. My
..submission 1s” 'that . it is in no way
good to express ideas such as these
that we have not got the requisite
talent and as such ten lakh applica-
tions could not be disposed of during
a, period of. four. years. I think- it
would be better:. if the hon.' Speaker
expunges speeches of this kind from
the proceedings of the Housc so that
other countries may not think that we
have not got the requisite talent so &s
to dispose of ten lakh applications
during a period of four years. We are
already blamed for lacking this thing
or that thing. If they hear this they
would say: “It is a sad commentary
.on the capacity of § country like India
having a’'population of 33 crores.” So
my' request Is that such words should

.
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not be spoken at all because

already ridiculed by others. N‘:w: tl?g
would say that we have not got even
talent and we cannot do cwen thig
bit of office work. When the hon
Minister was speaking I was listening“
to him attentively in the hope that
he would utter-a sentence in which he
would give reasons for not bringing
forth this measure six or nine r.onths
before. What was his difficulty? You
may say it was due to certain handi-
caps; but what does the refugee know
about your handicaps? You have not
spoken a single sentence which would
satisfy anybody. One year and four
months have passed since our Consti-
tution came into force. Our Consti-
tution came into force on the 26th
January 1950. After that this measure &
should have been introduced at an
early date. I admit the hon. Minister
has a right to express his views but
to express views which are completely
at variance with public opinion is, to
my mind, a grave crime. A statement
that carries the approval of 40 or 50
per cent. of people can have some mean-
ing but a statement which is dis-
approved by 99 per cent. of the people
only pains the public mind and it is
not at all proper to give such a state-
ment. A statement of this nature is iny
no way a source of satisfaction to the
refugees. And so it is not fair to say
that we are happy.

This resolution was received by us
only last night and it has been moved
today. I talked to Shri Bakhshi
Tekchand Ji with regard to this
matter and enquired as to what was
happening. He replied that we would
study it an;i would enquire about it.
So we received it only last night and
it has been put to debate this very
merning. I think we are not at all
prepared for it; on the other hand we
require some more time for it. Yet I
say you have done a very good thing./
and you deserve to be congratulated
for having introduced it in this very
session. Had we been given one or
two days’ time more for it, it would
have been all the better.

.Shri A. P. Jain: If the hon. Member
wants a postponement I am preparad:
it may come afterwards. R )

Lala Achint Ram: It is just like
showing a plece of bread to a hungry
man and asking him whether he wants
to take it or not. So, I say it is no
proper to ask such a question now. Tlnf ~
session is coming to a close within five
or six days. Under the circumstances
how can I refuse it? You should not
put such a question. A You may see for
yourself what the answer can be. You
have introduced this resolution, so .I
leave all these matters to you. only
want Pou to think over this suggestien
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that the words ‘“collection of rent”
should be added after the words *rights
in or over land” where the words
“rights in or over land; transfer and
alienation of agricultural land” occur.
I want that it should be passed
in this very session, that the
applications should be disposed
f as soon as possible, the cases
decided by the 3lst December
1951 at the most, the compensation paid
and the whole work finished. If it
happens like that people would b2 very
much satisfied. In one of the state-
ments it was said that compensation
would be given after .the rehabilitation
was over. How are the people expect-
ed to be satisfied with such statements,
becauce, in fact, it is compensation that
would lead to rehabilitation? You have
just now stated that you want to a:rive
at a settlement with Pakistan and that
~4ou have taken a firm attitude in this
connection. We have to see what would
be its result. When you speak such
words in Parliament people are
heartened; but we do not see how you
propose to deal with Pakistan. We
would be really happy if you are able
to get us something from Pakistan. But
apart from the fact whether you would
be able to get something from Pakistan
or not you can at least allot us sorne-
thing from the property which is
already with the Government i.e. the
racuee property. Therefore, you
should at least make them give us
some compensation, up to the
31st December. 1951, out of the pro-
perty which is with the Government.

Shri A. C. Guha (West Bengal):
While welcoming this Resolution of the
hon. Minister of Rehabilitation, I shculd
like to move an amendment. I bejg to
move:

After the words “over land” insert
the following:

“land tenures including tte
relation of landlord and tenant,
and the collection of rents.”

This problem of evacuee properties
is one of the most baffling ones that the
Government has had to face and...

Shri Kamath (Madhya Pradesh): On
a point of order, can an amendment be
moved before the motion for considera-
tion has been passed?

Mr. Chairman: Yes. No Bill is be-
fore the House, it is only a Resolution

~éln'l A, C. Guha: There have been
two or three enactments either as
ordinance or some legislation to. solve
this problem. Yet no solution is in
sight. As far as I know the Govern-
ment instructed one of the High Court
Judges of the Allahabad High Court tq
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go through the entire probiem so as to
arait a comprehensive legislation with
regard to this problem. Here is the
Resolution bcfore the House. But you
will had that the wording in Item 18
in List 1I of the Seventh Schedule to
the Constitution is as follows:

“Lai:d, that is to say, rights in or
over iand, land tenures including the
relatioa of landlord and tenant, and the
collection of reats;”.

But tke wcerds ‘‘land tenures includ-
ing the relation of landlord and tenant,
dud U @ Coecuoil oL rents’ nave necn
omitted from tnis Resoiution; I do noc
k.aow for what reason. As far as 1
can understand and as has been
sugygested by my hon. friend Lala
Acnint Ram, the collection of rent is
an 1mportant factor which should be
taken into account in settling this
question of evacuee property, as also
land tenure and the rules regulating
the relations of landlord and tenant.
All these things should come within the
purview of the Resolution. Without
these items, it will not be possible to
ave a satisfactory solution cof this
problem.

‘Though East Bengal and West
Zengal do not come under the purview
of the Evacuee Property Act of both
the States, Government should ccnsider
the value of the property left behind
by the East Bengal tlindus in  East
Bengal. That would amount to several
crores of rupees and the suflerings ot
these refugees who have not been
recelving anything out of this property
can well be iinagined. In this House
it has been admitted by the Prime
Minister or on his behalf by the Deputy
Minister for Foreign Attairs, that it has
not been possible for the East Bengal
Higdus to either sell their property or
to get anything out of it. So Govern-
ment should take into consideration
what can be done in this respect.

I regret to say that far from getting
due sympathetic ccncideration; the East
Bengal refugees have become a sort of
objects of ridicuie—light-hearted ridi-
culd—and even the Minister of State
for Rehabilitation to-day has said some-
thing which, I feel in his sober
moments he wculd rot like to have
been said. Surely the East Bengal
refugees do not deserve such sweeping
condemnation. He said that these
refugees had left the Bihar and Orissa
camps simply because they were idlers
and they did not like to be rehabilitat-
ed. I know the conditions in those
places were far from favourable to
them. I do not say that the displaced
persons from whether East Bengsl or
West Pakistan are all above blame.
They must have had their human
frailties and human ,weaknesses; and
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[Shri A. C. Guha]

certain circumstances also might have
produced some social vices in them.

Mr. Chairman: May I remind the
hon. Member that these observa-
tions are not germane to the Resoluticn
that is -now before the House.

Shri A. C. Guha: My submission is
that these people have left property
behind them and so I submit that their
case also should be taken into account
by the Government. These are only
passing remarks just to record my
protest against certain remarks made
in this House by certain hon. Members
and also by the hon. Minister., I want
to impress on the Government that
steps should be taken to protect the
property left by Hindus in East Bengal.
Due to some political consideration
East and West Bengal evacuee pro-
perties do not come within the purview
of the evacuee property Acts so far
enacted by this House or of the Ordi-
nances and of similar measures of
Pakistan. I want to impress upon the
Minister that in the near future proper
steps should be taken by Government
so that the properties left by the Hindus
in East Bengal may be taken into
consideration. As far as this resoiution
goes I would like to suggest that the
amendment I have proposed may be
accepted, so that all contingencies may
be covered and no loophole left.

Mr. Chairman: Amendment moved:

After the words “over lapnd” insert
the following:

“land tenures including the
relation of landlord and tenant. and
the collection of rents.”

Shri Sidhva (Madhya Pradesh): The
yuestion of evacuee property is of such
vital importance that displaced persons
who have left their properties in
Pakistan are anxious to know the
intention of Government as regards
their properties. I am glad to con-
gratulate the hon. Minister that at
least at the fag end of the session he
found it desirable to move this reso-
lution to enable the Government to
enact the necessary legislation. Pro-
bably I believe the declaration of
evacuee property work is more or less
complete and_that the claims are under
examination. The expenditure incurred
by the Government in this regard is
nearly 25 per cent. While we are all
anxious that this work should be
expedited, it must be borne in mind
that whatever expenditure is incurred
by the Government for the verification
of the claims......

Mr. Chairman: I am

sorry to
interrupt the hon. . Member

This
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resolution is a limited one ard only
refers to the separation of the interests
of evacuees from those of non-evacuees.
The general question of expenditure
is not germane tc the resolution.

Shri Sidhva: I was mentioning it
because Lala Achint Ram made certain
remarks and I wanted to know whether
the expenditure would be met from the
general funds... (Shri A. P. Jain:
Ceneral funds.) I am glad it is to be
met from general funds. I am anxious
to have the matter expedited. It is
also apparent that the Government is
also serious in their intention to
expedite this matier. I do not think
the hon. Minister meant anything of
the kind attributed by Mr. Achint Ram.

Ccming to the resolution, the
Minister quoted many articles of the
Constitution. One which he quoted
was itam 41 in the Concurrent List,
Schedule VII on page 250. Under that
we have amp.e power to enact the
necessary measures without going into
this unnecessary procedure. Item 41
distinctly states:

‘Custody, management and dis-
posal of property (including agri-
cultural land) declared by law to
be evacuee property.”

[nstead of going through all this pro-
cedure which may be challenged this
item could have been resorted to.
Article 249 is limited to one year and
the States have to be consulted and
many difficulties may arise in the way.
All  these complications are un-
necessary, when they have ample
provision within the wording c¢f the
evacuee property law to any extent
the Government may want to go.

I woeuld therefcre request him to
reconsider this matter. 1 understood
him to say that he could do it under the
Concurrent List, still he wants to have
these provisions enacted under the
State List. We do not know up tc what
period the evacuee law will last. Then,
if we make these provisions under the
State List the States will have to be
consulted. Instead of all this, why not
do it straightaway under the Con-
current List when we have the powers?
He may inform the State Governments
of the intentions of the Union Govern-

ment.

As regards the Lists themselves we
cannot change them for the purpose of
making a law. Although the power is
vested in the President under article
392. you will see that article 249

states......
Shri A. P. Jain: It is adaptec.

Shri Sidhva: I know it is adupted by
article 392. [ accept that proposition,
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still I feel why we should take that
round about way. Of course the Law
Ministry might have guided the hon.
Minister, but I would like t{o be en-
lightened more on this point. But 1
would suggest that if entry 41 in the
Concurrent List is sufficient for this
purpose then it is unnecessary to pur-
sue this round about procedure.

I welcome the object of this Eeso-
lution, Sir, and would request the hon.
*Mjnister to bring in a Bill as early as
possible in the next session. liowever,
1 would like to repeat my suggestion
and say that if he adopts this cumber-
some procedure of going to the States
taking cognizance ot entries 18 and 30
in the State List, he will have to
undergo any. amount of ditiiculties and
it will also cause a great deal of delay.
I know the hon. Minister is very keen
in expediting the solution of this pro-
blem. I do not know what the States
may have to say on it but I am sure
they wouid not come in the way. Ii
however there 1s any difficulty, it
could be got over by resort to article
249. I hope, Sir, the hon. Minister wil!
consider my suggestions and bring for-
ward a Bill in the next sessiun.

Shri kimatsingka (West Bengal): I
think this resolution is absolutely
necessary and what my hon. friend, Mr.
Sidhva has said is not quite correct.
Entry No. 41 of the Concurrent List is
limited only to evacuee property,
whereas the present question is of
some properties in which part is
eyacuee and the rest non-evacuee.
Therefore, when we pass this reso]utipn
it will give ample powers to Parlia-
ment to legislate. If the other pro-
cedure has to be followed then the
different States have to pass laws or
they have to request Parliament to
pass laws. As a matter of fact, article
249 contemplated that the opinion of
the representatives of States, as
present in the Council of States, should
be availed of, but during the transitory
perjod article 392 gives power to adapt
this procedure. Therefore, it is abso-
lutely necessary that this resolution is
passed to give Parliament the necessary
powers to pass legislation for dealing
with all kinds of evacuee property.
Especially when money-lending and
money-lenders are also intended to be
covered which items do not fall within
Entry 41, this procedure has to be
followed. -

Sir, I supporf this resolution

-

1 p.M,

MOTIONS RE. DELIMITATION OF
CONSTITUENCIES ORDERS, 1931 -

Mr. Chairman: In the morning when
the Speaker called upon Members ta
move their motions some of them were

~
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absent. Now I propose calling upcn
thern, as also some others, to move
their motions.

BiHAR ORDER

Shri K. P. Sinha (Bihar) I beg to
move:

[For text of the motion see Appendix
XXXIII, annexure 1 PP

HYDERABAD ORDER

Shri Ramachar (Hyderabad): I beg
to move:

For tex i i
X)I(XIII. axtu?éxg]ree Tﬂnon see Appendix
PEPSU ORDER

Kaka Bhagwant Roy (P.EPS.U.): 1
beg to move:
KX Anears Toion se¢ Appendix
PART C STATES ORDER

Shri R. Velayudhan (Travan
Cochin): I beg to move: ( core-

[For text of the motion see Appsndix
XXXIII, annexure 1.] ppen

AsSsAM ORDER

Shri Sidhva  (Madhya Pradesh)- i
beg to move: )

[For text of the motion see Appendix
XXXIII, arnexure 1.] PP

OR1sSsA ORDER
Shri M. Naik (Orissa): I beg to move:

[For text of the motion see Appendix
XXXIII, annexure 1.] ppe

R HYDERABAD ORDER
Shri Sidhva: I beg to move:

[For text of the motion see Appendix
XXXIII, annexure 1.] ppendh
MaDHYA BHARAT ORDER

Shri K. K. Vyas (Madhya Bharat): I
beg to move: :
[For text of the motion see Appendix
XXXIII, annexure 1.]
BIHAR ORDER

Shri B. K. Panl (Orissa): I beg to
move:

[For text of the motion see Appendix
XXXIII, annexure 1] )

BIHAR ORDER .

Shri Himatsingka (West 3engal): J
beg to move:

[For text of the motion see Appendix
XXXIII, annexure 1.]

Mr. Chairman: I understand that the
other motions which have been given
and in respect of which the
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were not present here will be taken up
tomorrow.

.. I may also inform hon. Members that
if they want to make any corrections
in their motions they may go to the
office and see that they are in order—-
by 1-30 p.M. today.

RESOLUTION RE. BETTER MANAGE-
MENT OF CERTAIN EVACUEE
PROPERTY—contd.

Mr. Chairman: Now I will call upon
the hon. Minister to reply. But ur.
-Kapoor wanted to say something.

Mr. J. R. Kapoor: If it is the intention
to finish 1 shail suppress my desire to
speak and give place to ihe hon.
Minister.

Dr. Deshmukh (Madhya Pradesh): [
want to say something on this.

Mr. Chairman: [f he wants to finish
in a short time then certainly hLe can
speak.

Dr. Desamukh: Although ncbody can
have any quarrel with the intention
behina this resolution, I am rather
concerned over the scope of Lhe reso-
lution and the way in which it is likely
ta work. All of us are anxious that
the compensation to the various persons
wno are displaced should be guarante-
ed and everything should be done by
the State to afford them reliet. We
would also like that the complications
in the way should be resolved as early
as possible. All the same what we are
doing is very important and I do not
think that it is a matter which can be
really rushed through in this rnaaner.
My hon. triend Lala Achint Ran was
quite correct in saying that we got the
notice of this resolution only this
morning and we propose to pass y.hxs
important resolution which requires
two-thirds majority of the House of
those who are present and voting so
hurriedly. Among other things it takes
away the rights of the States in a very
vital matter. ‘It touckes land tenure
and land alienation. (An Hon. Mem-
ber: Land tenure is not there) It is
a motion which would cover that also;
as & matter of fact it is stated that
Government wants power to legislate
on items 18 and 30 in the State list.
(An Hon. Member: Not in entirety).
1 do not know if mere omission of the
few words would suffice. Even suppos-
ing that is so, the transfer is there and
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the “alienation” is there and money-
lending and all these laws come uncelzr
the purview of the resolution.

Mr. Chairman: Thes i
motion, e are not in the

. Dr, Deshmukh: I admit land tenure
1s not there. But questions with regard
to this may arise out of other questions.
I do not know whether succession will
be inciluded 1n this or not and to wnap
extent these laws that will be made by
Parliament hereafter will adect the
various laws in force because they
differ from State to State. Al such
complications are likely to arise. I do
not wish to create any ditficulty but 1
Just want the House to understand that
we are really doing something very
important and it will have to be dcne
with a good deal of care. My friend, |
»Mr. Sidnva said that it can be done
under 1tem 41 of the Concurrent List.
1 do not think so. It seems that
Government is right in bringing this
resolution. At the same timzs I feel
that under the guise of this resolution
Government would interfere wiih the
law 1n the various States and this is
not a very simple matter. With these
observations, 1 conclude my speech.

Shri Kamath: Is there any particular
reason tor adopting a procedure—the w
1intentions may be aitferent—which has
the effect of throttling discussions in
ine nouse and hustling this measure
through?

Shri Sidhva: The hon. Minister says
it could be held over.

Shri Kamath: So then, let it be held
over.

Mr. Chairman: 1 would like to know
the hon. Minister’s wishes in this
matter.

Shri A. P. Jain: I do not mind it. We v
can hold it over for tomorrow.

Mr. Chairman: Then the reply of the
hon. Minister will be made tomorrow.

Sari A..P. Jain: I thought I imight
start so that no speeches are made
afterwards. .

Mr. Chairman: The hon. Minister
will give the reply tomorrow. The
cther discussions are now over. .

The House then adjourned till Half
Past Eight of the Clock on Tuesday.,—
the 5th June, 1951,

A—





